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Heard learned counsel for the
parties. Judgment delivered in open A
Court. Kept in separate sheets. Applica=~-
tion is dismissed. No order as to costs.
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APPLICANT(S).

~VERSUS-
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15 HON'BLY MRe JUSTICE D.N.CHOWDHURY, VICE CHAIRMAN. }

E HON'BLE MR.N.D.DAYAL, ADMINISTRATIVE MEMBER. ! /
Whether Reporters of local papers may be allowed to see the
Jjudgment. 2 ; // y
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Whether theiL Lordships wish to see the fair copy of the
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‘Whether the.judgment is to be circulated to the otﬁer Benches [? -

Judgment delivered by Hon'ble MENKEY Vice-Chairman. Vq
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o 5. Sri Basanta Kumar Boro

'

CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH.
| Original Application No. 298 of 2002.

5 Date of Order : This the &!hWA Day of August, 2003.
THE HON'BLE MR JUSTICE D.N.CHOWDHURY, VICE CHAIRMAN.

THE HON'BLE MR N.D.DAYAL, ADMINISTRATIVE MEMBER.

l. Sri Krishna Kanta Ro
S/o Late Priya Nath Koy

Vill: Botaghuli, P.O:- Panjabari
Guwahati - 781 037.

2. Sri Nripen Kakati
S/o Late Rajen Kakati
Vill. & P.O:- Pub Borka
District:- Kamrup, Assam.

~+3. Sri Jatin Chandra Das
""S/o Late Joy Ram Das
Vvill: & P.O:- Pandu Bazar
Guwahati - 781012.
District: Kamrup, Assam.

| 4. Sri Munindra Chandra Das

L S/o Late Chuni Ram Das

1 Vill: Deharkuchi, P.O:- Shanikuchi
District:- Nalbari, Assam. »

S/o Late Bela Ram Boro
Vvill: Bokrapara, Khanapara
District: Kamrup, Guwahati- 781 022.

6. Narendra Nath Sarma !
S/o Late Rama Nath Sarma
P.0. & Vill:- Bongshar
District:- Kamrup, Assam.

1 7. Sri Bongshidhar Bayan

S/o Late Laghana Ram Bayan
Vill: & P.O:- Mugdi

: District:- Nalbari, Assam.

8. Sri Puna Ram Murari
S/o Late Vhenda Ram Murari
Vill:- Tangabari Kalaigaon
P.0: Tangabari
District: Darrang, Assam.

. 9. Sri Sankar Basfore

! S/o Late Bhuzan Basfore ' .
vill: & P.O: Kamlal . <
District: Darbhanga, Bihar. p

10.Sri Nayan Baba Singh

- S/o Late Hera Singh

vill: & P.0O:- Kamranga

/2?W/ District:- Cachar, Assam.

11.Sri Ramesh Chandra Daimary
S/o Late Tarani Daimary
Vill:- Lahoripar, P.O:- Rupohi
District: Barpeta, Assam.

All the applicants have been working under the Office of

the Commissioner (Border), Govt. of India, Ministry of Home -
Affairs, Bhangagarh, Guwahati-781005. « « o Applicant. -

Contd./2
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By Sr.Advocate Mr.D.C.Mahanta, Mr.B.Buragohain & Mr.R.C.
Borpatragohain.

- Versus -

l. Union of India
Represented by the 'Joint Secretary
Government of India
(15-11 & BM) Ministry of Home Affairs
North Block, New Delhi - 110 001.

2. The Desk Officer (B.F.-Desk)
Govt. of India, M.H.A., North Block
New Delhi.

3. The Commissioner (Border)
Government of India
Ministry of Home Affairs, Bhangagarh
Guwahati - 5. '

4, The Administrative Officer
Office of the Commissioner (Border)

Govt. of India, Ministry of Home Affairs )
‘Bhangagarh, Guwahati - 781 005. « « « « Respondents.

ORDER

CHOWDHURY,J.(V.C.):

The applicants are eleven in number espousing a
common cause. Considering the common interest in the matter
and the nature: of the reliefs prayed for, leave was granted
to the applicants to present their grievances by this
application.

1. The applicants are working in the office of the
Commissioner (Border) .Govt. of 1India, Ministry of Home
Affairs, Bhangagarh, Guwahati i.e. respondent No.3. The
office in question, was set up for the construction' of
Indo—Bangladesh border road and fencing. .Pﬁrsuant to the
above decision the applicants were appointed wunder the
respondents in various posts like UDC, LDC, Peon, Chowkidar,

Daftry, Safaiwala and Driver (Group 'C' & 'D')

; Sine : '
V'respectively i the year 1984. These persons, since then,

are working with the best of their abilities. The applicant
No.l was appointed as LDC in a purely temporary capacity
w.e.f.30.3.1985 vide order dated 10.4.1985 and his service
was extended upto 31.3.2007 vide order dated 23.8.2001. The

applicant No.2 was appointed as Peon on temporary basis

Contd./3
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w.e.f£.16.10.1984. By order dated 2.6.1986 he was allowed to

officiate as LDC for a period of one year. Thereafter his
service was extended upto - 31.3.2007 vide order dated
23.8.2001. The applicant No.3 was appointed as Peon
w.e.f.21.1.1985 in tempbrary capacity. Thereafter he was
promoted to officiate as LDC and UDC by order dated
16.10.2001. sSimilarly, the other applicants were appointed
in Group-'D' as Peon, Dtiver, Safaiwala and Chowkidar. The
applicant No.l0 was appointaias‘Chowkider on 21.11.1986,
and he was promoted to the post of LDC w.e.f.16.10.2001.
The thematic song of this 0.A. is for regularisation of the
services of the applicants. In support of their contentioh
the applicants referred to.the communitatiqn sent by the
Administrative Officer, Office of the Comﬁissioner (Border)
addressed to the Desk Officer (BF-Desk), Government of
India for tegularisation of their service. By the aforesaid
letter the Administrative Officer indicated about the
By the said communication
anxiety of the fourteen nos. of adhoc staff. /it was also
requested ' in the event of winding up of the office on
completion of the work to initiate absorption of these
staff against regular posts in other offices of the Ministy
of Home Affairs. The applicants also referred to the
communication sent by the Commissioner (Border) addressed
to the Joint Secretary (NE), Ministry of Home Affairs. The

full text of the communication is reproduced below:- ‘
"No.14013/29(00)93~CB Dated: November 13,2000

To |

The Joint Secretar¥§NE)
Ministry of Home Affairs

North Block
New Delhi- 100 001l.

Sub:~- Regularisation of services of temporary
staff of the Office of the Commissioner
(Border), Ministry of Home Affairs,
Guwahati.

Sir,

I am to state that _the office_ of the
Commissioner (border) has 14 nos. of directly
recruited Group-C and Group-D staff appointed
temporarily in the year 1985 at the time of
creation of Office on the basis of the names

Contd./4
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sponsored by the Employment Exchange,
Guwahati. These staff continue to remain
temporary even after completion of 14/15 years
of service and there is a strong resentment
among the staff for non-declaring their
services to enable them to get promotion and
other benefits under ACP scheme. The matter
was discussed in the 34th HLEC meeting at New
Delhi and on the advice of the HLEC a detailed
note along with bio-data and service
particulars of these staff were forwarded to
the Min.of Home Affairs, New Delhi for taking
necessary action. Recently, the Govt. has
approved the additional work for construction
of IBB road and fence and as such there is a
likelihood of the office being continue for
another 8 to 10 years.

It is, therefore, requested that stegs
may be taken for regularisation of the

services of the temporary staff of this office
an early date.

Yours faithfully,

Commissioner (Border)"
In respbnse to the aforementioned communication Govt. of
India by letter No.l1/1/95-BF dated 24/28.11.2000 intimated
as to the proposal for continuation of the 29 posts in the
Office.of the Commissioner (Border) icluding the 14 Group
'C' & 'D' staffs, beyond February, 2001 to March 2007 was
referred to the Finance Commission. By the said
communication the Govt. of India informed that the Office
of the Commissionér (Border) was created temporarily for
supervising the Indo-Bangladesh Border Roads and Fence

Construction Project Work, which was scheduled to be

completed by March, 2007, therefore, it would not be

possible to declare the services of the 14 Group 'C' & 'D'
temporary staff as parmanent. These applicants filed
representation before the authority for their
regularisation and finally knocked the door of the
Tribunal for redressal of their grievances.

2. The respondents submitted its written statement.
In the written statement the respondents asserted that the
Office of the Commissioner (Border) was set up in May,
1984 to liaise with the various construction agencies and

the State Government for the purpose of construction of
Contd./5
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| Indo-Bangladesh border road and fencing in Assanm,
Meghalaya, Mizoram, Tripura and West Bengal and it was to
“be wound up after the project was over. It was asserted
that the office was a temporay one and all the posts were
manned by deputationists from other offices except for 15
nos. of Group 'C' and 'D' staff who were directly
recruited on purely temporary basis at the time of setting
up the through Employment Exchange, Guwahati. The term of

appointment of the applicants itself indicated about

- the temporary nature of the posts, Those posts were
created on temporary basis and.were extended from time to
time. It was stated in the written statement that the
first phase of Indo-Bangladesh Border works is nearing
. completion and Govt. of India approved additional work for
.construction of Indo-Bangladesh Border road and fence with
the time frame of 2001-2007. In view of the nature of the
appointments and character of the project, the respondents
stated that the services of the applicants as well as the
posts would come to an end alongwith the termination of

| the Scheme.

3. We have heard Mr.D.C.Mahanta, learned Sr. counsel
for the applicants assisted by Mr. R.C.Borpatragohain,
learned counsel .and also MriB.C.Pathak, learned Addl.C.G.
S.C. fér the respondents at length. Mr.Mahanta referring
to the Constitutional Scheme of rendering Jjustice -
social, political and economy, contended that there was no
justifiable ground on the part of the respondents in not
taking any positive steps for regularisation of the
services of the applicants. The learned Sr.counsel in
support of his contention, also referred to various

decisions rendered by the Supreme Court to humanise
justice. Mr. B. C. Pathak, learned Addl.C.G;S.C did not

dispute the legal policies for rendering justice and equity

to all concerned. Mr.Pathak however, referred to the

Contd./6
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ground realities and submitted that the applicants were
appointed purely on temporary basis against pfoject work.
The posts are inextricably connected with the Scheme and
creating

question of

since the project 1is temporary,

permanent posts and for that purpose regularisation of

services of the applicants does not arise, contended

Mr.B.C.Pathak.

4, " From the conspectus the following facts emerges:
The ten :fapplicants were appointed during the

period from 1.10.1984. to 24.11.1986. The applicant No.8

Sri Puna Ram Murari was appointed on 28.4.1987. The

applicant Nos.7, 8 and 10 are ex-Home Guard personnels.
Their recruitments were made through Employment Exchange.
The‘persons were recruited for the task undertaken by the

Govt. of 1India for the purpose of construction of

road and fencing in

Indo-Bangladesh " border Assam,

Meghalaya, Mizoram, Tripura and West BengalQ The Office

of the Commissioner (Border) under Ministry of Home

1984 is a temporary one
the
created for the purpose to complete / mission' undertaken.

Affairs that was set up in May,

Materials indicated that the Office is a temporary one
and the posts were manned by deputationists from other

Offices save and except 15 nos. of Grade 'C' & 'D' staffs

who were directly recruited through Employment Exchange.
The posts were created on temporary basis and extended

from year to year. Some of the applicants were given the

benefits of promotion on temporary basis with the

condition that the bromotion would hot bestow any right
on them to claim regular appointment in thé original
temporary grade posts. The objective behindlze:zgéute"the
construction of Indo-Bangladesh border road and fencing
It thus

appears that the

in the five border States.

appointments made were for the purpose of completing the

project/scheme. Their appointments are therefore

co-terminous of the Scheme itself. The objeétive of the

Contd./7
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project was to meet the requirement. The appointments of the

applicants shall continue with the project and the duration
is to come to an end with the end of the project on
fulfillment of the need.

5. On consideration of all the aspects of the
matter, it would not be appropriate for us to issue
direction on the respondents as prayed for in aid of Section
19 of the Administrative Tribunals Act, 1985 for absorbing
the applicants. Any such direction will be contrary to this
Scheme as well as the leéal policies laid down by the
Supreme Court consistently in this regard right from
Jawaharlal Nehru Krishi Vishwa Vidyalaya vs. Bal Kishan Soni
(1997) 5 scC 86 to S.M.Nilajkar vs. Telecom, District
Manager, Karnataka (2003) 4 SCC 27; Surendra Kumar Sharma
vs. Vikas Adhikary and Another 2003 scC (L&S) 600 and MD,
U.P. Land Development Corporation and Another vs. Amar Singh
and Others 2003 ScC (L&S) 690.

6. Though we refrain from making any direction on
the authority for regularisation of the services of the
applicants, we feel it neceséary to express our view that
the case in hand, deserves consideration for keeping them in
employment. We have said so in consideration of the basic

foundation of legal policy which is to provide benefit and

well being of the denizen - "salus poluli est suprema lake".

The cardinal objective of legal policy is to render justice,
equity and fair play. Our Republican Constitution does not
countenance to do injustice. It is the basic policy of the
consideration that law should afford equal direction for all
signifying in the words of Prof.R.Dworkin - "equal concern
and respect". There cannot be two opinions that law should
be just. The Court or Tribunal is to assure that there is no
failure of justice.

Considering all these aspects of the matter we

leave the matter on the respondents to take care of the

Contd./8
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situation. We hope and trust that the authority will

continue to take the same care as it bestowed already on
these persons for keeping the pot boiling. The Scheme is
iikely to be completed by 2007. Before drawing of the
curtain and things fall apart, the respondents are to
explore all possible measures to mitigate the sd;tation with

‘ suitable, arrangement
a healing touch either by devising a Scheme or other / as it deem fit and

proper. With these observations we close the proceeding.

The application thus stands disposed of.

There shall, however, be no order as to costs.

( N.D.DAYAL ) D.N.CHOWDHURY )
ADMINISTRATIVE MEMBER VICE CHAIRMAN
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Particulars of the applicants :

1. Sri Krishna Kanta Roy
Son of Late Priya Nath Roy,
Village : Botaghuli, P.O. Panjabari,
Guwahati 781 037.
2. Sti Nripen Kakati,
Son of Late Rajen Kakati,
Village & P.O. Pub Borka,
District : Kamrup,Assam.
3. Sri Jatin Chandra Das,
Son of Late Joy Ram Das,
Villége Pandu Bazar,
P.O. Pandu Bazar, Guwahati — 781 012,
District : Kamrup,Assam.
4. Sri Munindra Chandra Das,
Son of Late Chuni Ram Das,
Village Deharkuchi,
P.O. Shanikuchi, District : Nalbari,Assam.
5. Sri Basanta Kumar Boro,
Son of Late Bela Ram Boro,
Villagé Bokrapara, Khanapara,

District : Kamrup, Guwahati — 781 022.

Zhre Y sl Wond Koy
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10.

;/_'
Narendra Nath §arma,

Son of Late Rama Nath Sarma,” -

P.O. & Village : Bongshar,
Distriet : Kamrup, Assam

Sri Bongshidhar Bayan,

Son of Late Laghana Ram Bayan, .

Village : Mugdi, P.O. Mugdi, -
District : Nalbari, Assam. .

Sri Puna Ram Murari

Son of Late Vhenda Ram Mumﬁ; o

Village : Tangabari Kalaigaon -

P.O. Tangabari, District : Darrang,”

Assam.

Sri Sankar Bagpre, P

Son of Late Bhuzan wamé,— B
Village and P.O. Kamial -
District : Darbhanga, Bihar. -
Sri Nayan Baba Singh | ‘o
Son of Late Hera Singh

Village & P.O. Kamranga,

District : Cachar,Assa;h.



- 11.  Sri Ramesh Chandra Daimary,

Son of Late Tarani Daimary,
Village : Lahoripar, P.O. Rupohi, -

District : Barpeta, Assam. |

All the appellants have been working under the Office of . 1.~

i\

i
:
~
3

-

e

the Commissioner(Border), Govt. of India, Mini!str;l of l a

Home Affairs, Bhangagarh, Guwahati 781 005, '~
(All or® ComnonOm Course of bediow)

2. Particulars of the Respondents :

1.

Union of India, represented by the | |
Joint Secretary, Govt. of India,
(15-11& BM) Ministry of Home Affairs,

North Block, New Delhi — 110 001.

‘The Desk Officer (B.F.- Desk),

Gowt. of India, M.H.A., North Block,
New Delhi.
The Commissioner (Border), -

Government of India, Ministry of ” 3

Home Affairs, Bhangagarh, Guwahati -5.

The Administrative officer,

Office of the Commissioner (Bbvder), Govt of L

~ India, Ministry of Home Affairs, Bhangagarh,

Guwahati — 781 005.
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3. Particulars for which the application is made :

L

IL

I

IV.

Letter No.14011/22/(00)94-CB dated 30.10.96 issued by~
the Commissioner (Border) to the Joint Secretary (NE),
Ministry of Home Affairs, Govt. of India, for absorptidt_l_.-v»vv-%_i :

of Temporary staff of office of the Commissioner

(Border), M.H.A., Guwahati.

Letter  dated  Administrative  Officer  letter
No.14013/29(00)93/CB dated 31.3.99 addressed to the

Desk Officer, Ministry of Home Affairs, Government of = .~

India for absorbing the employees against regulgr pdsts - |

in other offices of the Government of India.

Administrative officer’s letter No.14013/29(00)93-CB

~dated 03.9.99 with a request to take up the matter on -

priority basis.

Administrative Officer’s letter No.14013/29(Q0)93-CB -
dated 10.1.2000 forwarding the Written note regarding = *

regularization of service of the’existing staff of the

Commissioner (Border) Ministry of Home Affairs, : .

Guwahati.

Commissioner (Border) letter No.14013/29(00)93-CB
dated 13.11.2000 addressed to the Joint Secretary (N.E)
Ministry of Home Affairs, for regularization of services

o

of 14 numbers of Group ‘C’ and Group ‘D’ staff for .

I

o



VIL

VI, An appeal dated 20.6.2000 preferred by the applicant ...

.+ before the Joint Secretary (IS-11 & BM) Govt.. of India,."-‘ :

g
4.

9}9

6
enabling them to gqi; promotion and other benefits under_
ACP Scheme. ;

Deputy Secretary’s (NEC) Ministry of Home Affairs

Gowt. of India, etter dated 24.11.2000 addressed to the

approval of the proposal for continuation of the 29 posts

in the office‘of the Commissioner(Border) Guwahati. |

The Depufy Commissioner (Border) letter No. letter =

- Commissioner! (Border), Guwahati, regarding the =3

No.14013/2%(00)93-CB dated 14.2.2001 forwarding the -~

represe@ation submitted by R.C. Sarma, Gveneral'

Secretdry, Commissioner (Border), Employee’s Union on

beha.ltxi of the staff members.

.VII.A.The,‘;representation in Communication No.100/1/92-
CBEU dated 1.2.2001 submitted on behalf of the Union . ..

i)_raying interalia permanent absorbtion of the temporary

staff of the office of the Commissioner (Border).

Ministry of Home Affairs, North Block, New Delbi — 1.

 Jurisdiction of the Tribunal :

The applicants declares that the subject matter of this

application is well within the jurisdiction of this Hon’ble i

Tribunal.

N



o
s

Limitations
The applicants further declares that the applica-

gion. i3 wikhin the pericod of limi%tadion wunuder

Bection 21 of the Adminisbtravtive Tribunals Ao, 1989

Brisf facts of the cames

i. That the appéllantﬁ are the Ditizen wf Ievdia
and as much bhey ars prtitled to all rights, pro-
éaﬁtimn and mafeguards gbantad Larade ¢ the Cons$iju-

Lioey of India aned the laws frased Stheraundar,

11, That all the aﬁpaliantﬁ ars smvrking  im the

w¥fice of ths Oommissioner {Bordery Bowvt. of India

Ministry of Homs ﬁffairﬁ,ﬁhaggagarh, Eumahaﬁir asvh
#héiﬁ gvievaﬁcmﬁ angd smub maﬁterz are  wsimilar  in
ﬂaﬁu?ﬁi&ﬁﬂ henoe thsy oraves 1aave of $his Hﬁn'ﬁie
Tribunal to join tég&thaw it 4 mingle aﬁplicabian
invoking  $he powar wndar Rule 4(5)(@ mf‘ Cantral
Adwinistrative Tribunals (Procedurs) Rulss of 198%.
i1, The appellaﬁtﬁ ﬁfate that the Bowvt. of  India
wad up. an pntablishosnt i.2. OFffice of the  Commis-
simnar {(Bordar) on 25.4.1984 following Assam accard
for  cooasbrochion wf'fndm Banglaﬁaﬁh Border Roads
Fencas and sanction for continuation of tampﬁréry
posts is accoedsd on o year 4o y&év basis. Acaording-
Iy, &the appﬁll&ﬁté sarae duly apﬁminteﬁ under  the
R eﬁkabliﬁhm&né a5 U.nuﬁm,L,Q“C&,Pean,ﬂﬁmmkidar,
J e — -

drafby,Bafaiwala and Driver réﬁpett}uely L. QUroup
"7 and 'R’ mtatf in the year 1984.

AT That the appelianté state that sinne the date

of  ioining  in ssrvice they have been randariog

sincers service o the satisfaction of all «on-

=

cerned without any blesish shatsosvar in the antiire

fra e iend o

ks Rey ™=

s Wi
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. That +she appellants sbtabe that the Gove. of
India,  Ministry of Urban affairs and Emplgymant
Bffice of Indo Bangladesh Border Rﬁadﬁ and  barbes
fenoing with a view %o checking the infiltration of
illegal Migrant from Pangladesh border into  the
Indian ¢tarritory. It may be wmentionad hare in that

the office of the Dommissioner(Borderdia ocreated

far the oonstruction as well as maintenanoe on ths

indo Pangladesh PBorder Roads. The work of main-
tanance 16 a4 continuous prbcesﬁ for an  indefinite
p&riud af  time even after the construcbtion is
tmmplafed. In that view of &the maﬁter,th& offtine of
the Commizsioner{Bordar:? requires to be made ra

parmansnd establishment.,

Wi That the appellant Mo.l was appwinted in  the
post  of L.D.D. in a puraly femporary capacibfy
—-onity X

wen. F.00.3.88 vide office order dated 10.4.83% under
’ W TR
tha establishesnt of Lommissionar (Border) ,Ministry

ot Home Affairs,Buwahati. Thergafbter his service

has besn suiended wpto T1UR.2007 vide order  dated

]

-

MONII >Jnls 1l B
Copiss of the wrder dated 10.4.8% angd 23.8.01
ara annexed harewith and markad as Annexura-—]
and I1.
WIZi. That the appsallant Mo .7 waw aﬁpmintéﬁ as peon
a group D post in a  teamporary capacibty  w.es.f
15.1&.&4 in the office of the Commissioner(Border}
‘—-n-—““"\.
Guwahat i uﬂtil'furthar arder. Theraafiter vidse order
gated 2.6.B& he waz  allowed tn officiate an
L.D.C.for a2 pariod of one  year. Thersafter his

sarvice’'s has basen exbended upto I1.Z.2007  wvide

office order dabed 23.8.2001,

bl Ry

2l Kne
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- Copies of the Order datéd 21.185;

2686 and 2382001 are annexed

>~
¥
herewith and marked as. Aonexure — - |

3, 4 and 5 respectively. - B | é
Vil That the appellant No.3 was appointed as peon w.ef §
20.1.85 in the office of the Commissioner (Border), Guwahati :
until further orders. Thereafter he was promoted to officiate é
L.D.C. and UD.C. under the said establishment until further .,
order.

Copies of the Office Order 1dated_' W

21.1.85 and 16.10.2001 are annexed . ;-

-
herewith and marked as Annexure — 6. ”
and 7. ’_
TI

7IX That the appellant No.4 was appointed as peon w.e.l

110.84 under the said ostablishment until further order. <

Thereafter he was appointed in the post of dutifi¢w.e.f. 1.3.857 i

vide order dated 4.3.85. |
Copies of the Order dated 21.1.84 and : -
4385 arc annexed herewith and I
marked as Annexure —8and 9. » i

"X, That the appellant No.5 was appoin@ as peon m Group' -

— D post w.e.f. 2.1.85 under the said establishment until further” "

order.
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A copy of the said Order dated .
21.1.85 is annexed herewith and \E
marked as Annexure — 10.
_ X1, "That the appellant No.6 was appointed as peon under the o
said establishment w.ef. 22.5.86 thereaﬁer. his services has

been extended until fusther orders under the said establishment

vide order dated 2.7.86.
Copies of the order dated 22.586 and |
2786 are annexed herewith and |
marked as Annexure — 11 and 12.
Xil- Tthat the appellant No.7 was appointed as Chowkidar
under the establishment of office of the Commissioner (Border) -
Govt. of India, Ministry of Home Affairs, Guwahati at the
dailywage basis on 5.3.85. Thereafter he was appointed as peon
Group — D post w.e.f. 2.6.86 under the said establishment Vidg o
order dated 2.7.86.
Copies of the Order dated 5.3.85 and
2786 are annexed herewith and - -
marked as Annexure — 13 and 14.
Xill. That the appellant No.8 was appointed as peon in a
temporary basis for a period of six months. Thereafter he was

allowed to confirm in the said post vide order dated 26.5.87.
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Copies of the order dated 27 .4.8;7 and

26.587 are annexed herewith and

marked as Annexure — 15 and 16.

XIy That the appellant No9 was appointed as safaiwala-a':_-

group — D post on 27.10.86 under the said establishment on a

temporary basis.

A copy of the said order dated -

27.10.86 is annexed herewith and

marked as Annexure — 17.

XV. That the appellant No.10 was appointed as Chowkidar on

21.11.86 under the establishment of  office of the =

Commissioner (Border) Govt. of India, Ministry of Home
Affairs, Guwahati until further order. Thereafter he was

promoted to the post of L.D.C. w.e.f. 16.10.01 under the said A

establishment vide order dated 2.11.01.

A copy of the order dated 21.11 86

and 2.11.01 are annexed herewith and . .

marked as Annexure — 18 and 19.

. XVI. That the appellant No.11 was appointed as driver w.e.f.

| 3.85 vide Commissioner(Border) order dated 5.3.85.

A copy of the order dated 5.3.85 is )

annexed herewith and marked as

Annexure — 20.

PR
AN

i n Pl e et foy
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XVHl. That the appellants state that the office of the

Commissioner (Border) is created for the construction as well '

as Maintenance of the Indo Bangaladesh Border roads. The . .
work of Maintenance is a continuous process for an indefinite - :
period of time even after the construction is completed. In that' ~ ¥

view of the matter, the office of the Commissioner (Border). . -

requires to be made a permanent establishment.

XV That the appellants state that time and again they are ™

" making their earnest requests to the concerned authorities, |

Ministry of Home Affairs, Govt. of India, through proper :

channel for making the office of the Commissioner (Border)a . %

permanent establishment and to regularize their services in the -

said office.

oy

Administrative Officer, Govt of India, Mlmstry of Home
Affairs, Guwahati issued a letter to the Desk Officer (BF-Desk)

Govt. of India, Ministry of Home Affairs, North Block, New . .

X% That the appellant; state that on 31399 the .7’

e d

Delhi for absorbing all the temporary employees against }egularf

| post in other offices of the Ministry of Home Affairs, wherein

the names of the appellants were also appeared.

A copy of the said letter dated 313.99 - {

is annexed herewith and marked as '

Annexure — 21.

ows
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X “That the appellant state that again the Administrative .
Officer, Govt. of India, M.H.A. Guwahati issued a letter dated -
3.9.99 with a request to take up the matter for regularizing the. .
temporary staff on priority basis, but till date no action has been " ‘o

taken by the concerned authority for the reasons best known to -

them.

A copy of the said letter dated
3.9.99 is annexed herewith and
marked as Annexure —22. . .
X Xt 77.That the appellantsstate that in the month of Febru&ty, o

1992 the work measurement study team submitted a report ..

———

" which was forwarded by Ministry of Home Affairs, wherein the - - .
team justified continuation of all 23 posts. In 1994, a quality - **

control cell with seven other posts were sanctioned by the. "

———

Ministry of Home Affairs, and presently the office has 30 -

~ sanctioned posts. As per the recommendation of works study -

‘team 6 nos of directly recruited Grade D staff were declared .7

surplus and their names were forwarded to the surplus cell of

—

the Ministry of Labour Govt. of India. Accordingly, they were &

re-employed in the C.P.W.D. at Malda and Balurghat.in West .

Bengal on permanent basis and presently they are servicing:iﬁ‘:' w

L 8

Guwabhati on being transferred.

e 30
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X%M. That the appellants state that the entire matter \#ias_

discussed in details in the 34™ H.L.E.C.meeting under agenda

item No.2 and accordingly the service particulars of the 14 nos. . "
of temporary staff of the Commissioner (Border) office was | ?’r

again forwarded alongwith the notes to the Ministry of Home | [

Affairs, New Delhi for taking appropriate action.

A copy of the said letter dated

10.1.2000 issued by  the

Administrative officer - of . .

Commissioner (Border) Guwahati is

annexed herewith and marked as = ©

Annexure — 23.

X Xiil..That the appellants state that on 13.11.2000 the

wt e
S

Commissioner (Border) Ministry of Home Affairs; Guwahati = '

issued a letter to the Joint Secretary (N.e.) M.H.A., New Dethi

in the matter of regularization of 14 numbers group C and '
Group D and to accord promotion and other benefits under

A.CP. Scheme. In the said letter, it is also mentioned that the k "

Govt. of India has already approved the addl. Work for

RSy N

construction of Indo Bangaladesh Border Roads and fences

which is likely to continue for another 8 to 10 years.
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A copy of the said letter dated »
13.11.2000 is annexed herewith * %
r
and marked as Annexure ~24. lg
X)GV’:IThat the appellants state that on 24.1 1._2000 "the Deputy ,_"
Secretary (N.E.C.), Govt. of India, M.H.A., New Delhi issued a

letter to the Commissioner, Bhangagarh, Guwahati whereby it i

is stated that the office of the Commissioner (Border) _-ﬁgs been Es

created temporarily for supervising the Indo Bangaladesh
Border Roads and fence construction project work, which is
scheduled to be completed by March: 2007, it may not bje‘ ﬁl
possible to declare the services of 14 nos group — C and gtqﬁp—- S
D temporary staff as permanent. v:
A cdpy of the said letter dated = ¢
24.11.2000 is annexed herewith "
and marked as Annexure —25.
XXV That the appellants state that the appellante ‘'several “

occasion requested the concerned authority for fegularization of. "

their service as well as permanently absorption in -any other: -
; : ) L.

Central Govt. Department such as C.P.W.D. at Guwahati. Be it~ *,
stated that one of such repnesentation,éated.l.2.2001‘pre§;e§§2£-!ﬁ§
by the appeliants union was submi}ted before the Commissiongr& T
(Border) Guwahati&forwarded ‘to the Joint Secretary (N.E), . ',

M.H.A., New Delhi on 16.2.2001.
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'
A copy of the said letter dated g
162.2001 is annexed herewith and ' §

marked as Annexure — 26.

XX/4 That the appellantstate that on 20.6.2002 thefaiipeilat}ff o

have been 'iﬁdividually submitted appeal before “the JOir;; .

Secretary (1.S,-II & B.M.) Gott. of India, MH.A.,, New Delhi -

;through proper channel iﬁ the matter of declanng the;oﬁ‘ice of -

the Commissioner (Border) Guwahati, Assam as permanent,

establishment and regularizatioh of the services of the

~ employees working therein or altematively to absorbthem “

against pemxanént vacancies lying vacant in the CP.W.D.
office/ other Central Govt. office in Guwahati.

A copies of the appeal prepared

by the appellants are. annexed |

herowith and marked 85

Amnexure - 27 too 37" ¥

n
-

respectively.

7.  Relief sought for :

In fact and circumstances the appellants prays for the following’

reliefs :

(a) That the appellants being appointed after going through_
the due selection process under the establishment of = -

Commissioner(Border) M.H.A., Gowt. of India, s



(b)

(c)

(d)

(¢)
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Bhangagarh Guwahati, and as they have been rendering
14/16 years services on temporary basis their services =
should be regularized by declaring the office of the =~ e

Commissioner (Border) Guwahati as permanent )

establishment.

That impugned letter dated 24.11.2000 issued by the

Deputy Secretary, (N.E.C.) Govt. of India, M.H.A New

Delhi should be declared void and illegal.

That the appellants be extended all the facilities and S

service benefits as have been provided to other

~ employees, similarly situated;
That the office of the Commissioner (Border) M.H.A., L

Guwabhati should be declared permanent establishment or

the services of the appellants may be absorbed against

B

permanent vacancies lying vacant in the C.P.W.D office

or other Central Govt. office, Guwahati.

That the appellants may be given all service benefits like.

as HB.A. and M.C.A etc.

The above reliefs are sought for on the following =

amongst other :
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GROUNDS

I.  For that although all the appellants were duly =

appointed against the tempOrary posts in group C and =

group -D  posts but their services have not been

regularized by the respondent authority.

. For that the act of respondents in attempting to- .

deprive the appellants from the post which thcy- hewﬁé-‘_t

been holding by not declaring the establishment as

permanent.

III.  For that services of some other simiiarly situated
employees have been regularized by absorbing them m

other Central Govt. offices by depriving the appellants

wheich is highly discreminétary besides being violative * ~ "

of the principles of natural justice.

IV. For that the appellants have already been rendermg "

their services for more than 14/16 years but they have not - E

get any job security.
V. For that the services of the appellants can be

regularized alternatively against the posts lying vacant

under CP.W.D. office, Guwahati or any other Central ..

Got. offices in Guwahati but same has not been done by y

the authority till date.
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- 1L

12.

Details of remedies :

19

Interim relief sought for :
The respondents may be directed to immediately stop the = °
process of abolition of the office of the Commissioner (Border) .. |.
Guwahati under the Ministry of Home Affairs, Govt. of India «  $-"‘:;

and not to oust the appellants from the service till to the . .=

disposal of the matter by this Hon’ble Triobunal. - o

This Hon’ble Tribunal may be pleased to declare the impugned .

act of the respondents to abolish the office .of the - -
Commissioner, Border, Guwahagti as illegal and :fuvr.ther' be "
pleased to order the respondents to declare it as permanent and =~ 1
regularize the services of the appellants and/or a pass any other -
or further order/orders and directions as to this Hon’ble _#
Tribunal may deem fit and proper on the above facts and’. ..
circumstances of the matter.

Matters filed in any other Court :

No application or petition has been filed before any other Court.... "

The appellants have prejeasd an appeal before the auth"ority.-'if 9
However, no remedy have been found and remedies sought for =

before this Tribunal would be the only an appropriate remedy. .

Particulars of the postal order :
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13. List of Documents :
As per Index.
VERIFICATION

I, Shri Krishna Kanta Ray, Son of Late priya Nath Ray, "\

=

" age about 41 years, resident of Panjabari, P.O. Panjabari in the ...
~ district of Kamrup; Assam do hereby verify that the statements

in paragraph | 4o XVili BXX]

Are true to my knowledge belief and those made in paragraph ) 3%
XIH, XX , %Kl , XX 4o XXV) Are true 10 m& infq@atiom by

derived from the records and the rest of my humble submission f

R A'::‘** e 3

and I sign this Verification on ...day of September 2002 at. -

o o Knishaaliocb o

(Signature) -
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Noy 13012/18/84alB -
Govieof Indim |
buniatry of uom Mi'wa

.‘ office of t'hojc‘pmmimsionar‘;(mm@r) : e ﬂ A‘P‘ZRI 1989

8!11'1 Krishna Konta Rmy,iﬂ hwa’by Wﬁnﬁwd in the ¢
i poad- 0! LeDeCodn a purely tompormy ocﬂpxwity Anspielly fra & l_
T poriod of 4% deys only in the. puy scale Qf RS .a60»6-290.-mn ,
3 6 3R6=B366mBmn 1) O 10=1400 /o o Dlabhs other ellaveunsss &8
aduissible oo per Contral Govierulos with effoct from
)Oijéifi(m) in tho office of- tlw &»o»mw&.anﬁ.ox, >1~£I&0rder)
Guwabietd uBtil furthor orders S
" M/WQJQJQMﬁhaIm o . {‘
Gomuiseloner (Dorder ) . .5
Mo Nog13012/ 1,8[@.%01:‘
Copy 08 : :
- | (1) The. mcomtm macw.ncgmm ,pnxy & Aaoozmso '
- ~ office (IB) Govteof xndim.mmry of Home
' mms, Shillonge . : ,
(2) brewing & distuishing Wfioer/ﬂ:ﬂ.u Asstt, R
- (3) Porsonal file of &hri Krishna Kente Ray, o
/Qéo) Shri Keishos Koxte Rey,He is dérieted 4o Rroduge
ori@inul oorf;.u‘:i.oqatee ot mm ﬁim«a 9£ 39&5‘&%9
(ﬂ) (d't‘:lae ordor fﬂ.% L ‘ a i

ot
. “(\)PG
R | .
et e o' : ' 3@0%::5.«9:1 offieor TN T e
v oK e S » ISR . s
OV @ UEfice of the Cumwdsuipsar (Bexdws) . .4
:P\“’\ - . A i s \.\\ ) ¥
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A

No.14011/12/(00) 90~-CB
GOVERNMENT OF INDIA ' _
MINISTRY OF HOME AFIFAIRS v .
OFFICE OF THE COMMISSIONER (BORDER)
BHONGAGARH, GUWAHATI-S.,

OFFICE »- ORDER

In continuation of this office order No.14011/12/(00) -
90-CB dated 21—03—2001’the term of temporary appointment in

Trespect of the following employees in the office of  the

Commissioner(Border)M.H,A. Guwahati 1is hereby extended for a
further period and continue upto 31-03-2007,

\/kf/g;ri Krishna Kanta Roy, U.D.C,

2.vShri Jatin Chandra Das, L.D.C.’
3. shri Nripen Kakati, L.D.C,

4. Shri Ramesh Chandra Sarma, L.D.C.

The extension of purely temporary appointment will not
bestow. any claim for regular appointment and service rendered
on temporary basis in the grade of U, D.C./L.D.C, will not
make incumbent eligible to any of the benefits from regular

appointment of person in the same grade,

s
Commis ione’;:sxl?o;’qe‘{:)r ( Bordory
) ! N Gove of India
Memo No.14011/12/(00)90-Cp. PEet 23 SuiRS 24t Home <itar,
COpy £0gm ' GMWAHM!--W7HJ W
1. The Senior Accounts Officer, Regional pay and
Accounts Office(IB), Govt. of India, M,H,A. Shillong.

2. Accounts section,

3. Person concerned sesteressnssesss/Personal file.
4. Desk Officer(BF) M.H.A. North Block, New-Delhi-110001,
5. Office copy.

Lt
)»q”g’ vl
Administrative Officer,
AcHEmiraiie Oy,
@ﬁ%oqtmoCbmmumafr(&WMWllﬂB/
Bumabati—~§.

1Y
o



STV . 013012/ 11/84~0n
. T GOVERKMENT OF IHDIA . , , 3
MINISTRY OF HOME AFFAIRS A o

OFFICE OF rur corwl SSTOMER( BORDER) - - :

APPOINTHENT ORDER

. me———

‘ , ~ Bhri Nripon Kakoti 4p appointed as Pegn
& Group P poast in o temporary capaclty in the pay ]
scale of #se 196=3mR08wbe20~EBmlm232 with offect
" from 164 10484 FeN. 4n tho office of the Commissfoner |
(Bord@r), Gnuhaei uwntil furchar orders, - 7,i‘ |

His pay will bo fj#od in nooofdanco Qlth
the rulea,

e will bo on probdtion for o pmriodvofi'
two yenrs,

(Dr,Jell Boxrthaluar)
Commissionex(Rorder)

Copy to 3=

e Personal file,
2o llouse keeping Asdistant,
3¢ Bill Assistant (2 copies)e.

iy, Accounts Officer, Regional Pay &
Accounts Offica(iﬂ)pMaHoA,,&hillons~3e

Se frice order filee
Shri Aripea Kakotl.

200

(DreJe T Barthdliur)
Commissjioner{n rder)
"
) R :l"‘
2 @), A2 \,\Q“« G
O C?‘ (:,O
’ 8 (') J/‘\e\
AL Rt
*& A%
\ b\\\:;‘%
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CVEANMEM T 0F T LA

Ne.14011712(00)86<CBIA
Government Oof India ' (e
Ministry of Home affalrs
Office of the Commissioner(Border)

- Bhongagarh, guwahati-5e

oo Junee
t:. -
OFrPrICE ORDER

Shri Nripen Kakati, Peon of this office is her-
eby allowed to of £iciate as Lower Divigion Clerk for a
- period of one year in the pay scale of Ra,260-6~290~-EB=
6~325-8~366~EB~8~390~10~400/~p.m¢ plus other allowances
as admissible asg pex Central Government Rules with effect
frmﬁ_ 02"'06"86 (FON.) . ‘

(Pr.J.K.Barthakur) ,
¢mx}‘,@ammx(mmx) v o

=4

Memo N0.14011/12(00)86=CB~A  dt.
Copy forwarded toi~
The Acccﬂnts O0fficer, Regional pay &1Accounts

@ffice(IB), Government of india, Ministry of Home Affalxs,
shillong=3. X RN , o

26 . . _The Drawing and Disbursinglofﬁicar.
3. The House keeping Assistant/Bill Assistant/-
Cash Assistant.

~
4, \v//( shri Nripen Kakatl, peon. ‘

‘ " He must attain the required typing speed of 40
words per minute within four months from the
date of his appointment. After one year his
performances will be raviewed. -

5. personal file of pexson concerned.

Gs Ofﬁica'ordex file.

sﬁﬁi.b ‘ ' section Offiders Codgn
!‘ 7 . Z ./ i
[N . " . ~
Sk S
. & . T I LA
T P Uy
63\’0 eebian Lofians,
\ e o Toremds ittt}
AGSER [ R
Yoo _ N
. \\

Y
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PO T N0.14011/12/(00) 90-CB : B
' i GOVERNMENT OF INDIA u
a;jr MINISTRY OF HOME AFFAIRS . e

OFFICE OF THE COMMISSIONER (BORDER)
*BHONGAGARH, GUWAHATI-S, j

OFFICE +- ORDER . '

In continuation of this office order No.14011/12/(00)~
90-CB dated 21-03- 2001 the term of temporary appointment in
respect of the following employees in the office of the ' ey
Commissioner(Border)M,H.A. Guwahati i$ hereby extended for a s
further period and continue upto 31-03-2007, ?

. . ’ . (
1. Shri Krishna Kanta Roy, U.D.C. s
2, shri Jatin Chandra Das, L.D.C. ...“‘

q//afféhri Nr;pen Kakati, L.D.C. . ' tLQé’

4. Shri Ramesh Chandra Sarma, L.D.C.

The extension of purely temporary appointment will not
bestow any claim for regular appointment and service rendered s
on temporary basis in the grade of U.D.C. /LD.C, will not ' ;f%ﬁ
make incumbent eligible to any of the benefits from regular |
appointment of person in the same grade,

)// l“.J7/\_
Comnissioner(Border)

{ Bo rrlf‘r 9

C (SR '( india :.
Memo No.14011/12/(00)90-CB. DEt 23 4R004 o N
Copy tos- C;Hwahnln e /”:l e L

1. The senior Accounts Officer, Regional pay and . ﬂfo
Accounts Office(IB), Govt. of India, M.H.A. %hillong.,

_ : R :

2. Accounts section. o R !

°

. . ’ .b..f,q'
3. 'Person concerned ................/Personal file, Tt

4. Desk Officer(BF) M,H. A. North Block, New-Delhi- 110061
5. Office copy.

& .

g -

‘l‘ %
: ~ o
’Q"M!qd . . J
e v ‘ B
 Administrative. officer.,
‘ AsmmrTaIne Sye, gny/ ;
&%@ af Ihe Comm sy eer (Bnrdm;t » :
Sanabatf—8. - :
& L !
-_‘ . . !‘ "L'S'. .
Moe&@~ /.(Q, \)é A r
&@ nylpoo “; §{ r
NV O 7
ﬁao?* o
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NO,.13012/11/84=CB
GOVERNMENT OF INDIA
MINISTRY OF HOME AFFAIRS -
OFFICE OF THE COMMISSIONER (BORDER) )
' GAUHATI DATE

APPOINTMENT ORDER

Shri Jatin Chandra Das is'appointed,as
‘Peon a Group D post in a temporary @apacity in the,
pay scale of Rs. 196=3-208-4~220-EB~4-232 with - .~
effect from 20,1,85 F,N, in the office of the |
Commiassjioner (Border), Gauhati until furthex
orders,
, His pay will be fixed in acéordancé.
with thevrules.

He will hbe on probation for a period
* of two yearso '

¥

| , , (Dr J.K.Barthakur)
) o : o . Commissioner -(Border)

Copy to g=

0/4{/:;;mmlfﬂﬁ.

2, House keeping Assistant,-
3, Bill Assistant (2. éoPies)

; 4, Accounts officer, Regional Pay Accounts
! Office (IB), M H.A., Shillong-j.

5. Office order file. .

: 6, Shri Jatin Chandra Das.
: RV , ; . '
21
E (Dr,J.X.Barthakur)
; v . Comm1551oner(Bo der)
. i . !
& - e
Sy o - ’
I « LY . @ 0¢ }
S AV.O
I{ A O?’ @)
A\ 0 Q\
R 0\\ ‘?‘\O . .
L\ al\} * ]
‘?\?‘ . L
2 ‘ : SN

o
.
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. Nos 140 29/3 (om) 86-CB"

Government of India ;iﬁ
Ministry of Hone Affairs

Qm@ffice of the Commissioner(Border)

Bhangagarhz' Guwahati-Sa v_“' b

" ombrcE
.'m, 16-10-2001

Shri Jatin ChiDaSg LDG is hereby prmﬁctea to

officxate as U.D.Ca in the Scale of pay ef %.4@06-100»6@0Q/ﬁ

,?.M. plus cther allowancas as admissible as per the

Cent:al chernment rules 2x w»e.f» 16~10-2601 tempnrarily

AT e Tt Y

v‘and until further erder.

o He wi*l be on prcbaticn far two years fran

:the date of his premotion. N

'_ On his prcmetzcn, he isg requireﬂ to exercise

.thiong if any, in themattet of fixation oﬁ pay'within

one mcnth 1n terms Of GeIiCs 39;16 below rn 22(1)(&)(1)b

Ehe temporaxy appointmont will nmt bastcw any

' claim far regular appointment angd gervice renmere& on‘::'

'-: ; - tempozary basis in the grade ef U.B.C@ will net make: the

incumbent eligible to any of the benefits frcm xegular

3,
4.

5.

‘\ 2,

appoinhnem: of person in the same grade.

ifi;;fu:ﬂ..]. f‘," R xllegible
el ’ Deputy'Commissioner (Border)

‘-Memo Ne»14629/3(00)86~EB ‘ Dté. 16~i0~2001
.C0py to :-v A & :

1w The Sx.accounts»foicer.Regional Pay and‘Accmunts

office (18), wovt.of India,MeH,Aq, Shillong,
The Desk Officer (BF),Ministry of ‘Home Affairs,

North Block, New Eelhi—ilﬂ 901.~p
Accounts Section,

Shri Jatin Chebase

Personal fiie of Shri JnﬂpﬁﬁSn

« Office copys.

ss/.- Illlegihle
ﬁnp &dministrative foicer.



. ml)n

No.t;oxz/;t/au«cm
GOVERNMENT OF INDIA
MINISTRY OF HOME: AFFALRG
OFFICE OF THE COMMISSIONE R(BORDLR) ,
© GAUHATE, , DATE

e

APPOINTMHNENT ORDER

.

shri Muu;mdx'a Ghnndra Das 13 appoinmd o8

Foon a (:I‘Oup D posts in a tomporary cmmcit:y' in the
pny scale of s, l96—3~203-h»220—&;ﬂ-~3-2’52 with efieet

/ from 1,10.8l FeNe in the office of the z’,omwisaioxw;‘

(Border), Gauhoti until further orders,

the TUlES,

His poy wil,l. ba fixed in accorﬂﬁﬁds_'w;th

1le will bo on probation for o perdod @f

two yeayrS.

(nwa.ﬁ Burthakur)
Comnissiongr(: Border )-

Copy to 3= . -7 -

~

| 1. Personal file.
.2, House keeping Assistonte
3, Dill Assistant( 2 copies ).

i, Accounts Off3i cer,ﬂegi;:rm] Pay & Accounbs
ofCice (1%). MeHahoy Shillonﬁ»3,

Fe Office ordesn rile,
(\/v Shri N‘mind;ra Chandrae Daa.

- 2i )
D3] s e Hurthalkuy)
sommissionoer( Boxdor )

13388 - R
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~2.9 - ) ANNDGURE- Q/O

boe,

/o

Government of India ' v\
Ministry of lome Affairs, ‘
,  Office of Commissioner(Border)
' Guwahati-781005,

O...uh

~0F FICE ORDER |
Nol3012/11/84cB/62 " Dated Guwahati the 4th March'8 5

\
s

Shri Munindra Chandra Das, Lhe aenimrmost peon
(Groao D Dost) of this office is hereby. aprinted temporargly
in the post of drafty in the scaile of pay of’ M°00-2-206—4-£34~
EB=l=250/PM, plus other allowances as admlssible ‘as. per Central
Govt, rules wee.f, 1o, B5(F.N, ), S ,

Lo
\
L

3

Sd/ =~ @rJuxmmﬂmhm)
’ Commisaioner(ﬂorﬂmr)

Memo.No.13612/11/8&-03/62‘A. ' Dated Guuahati’ﬁhe htq March'85§

e ——

Copy forwarded. to tm ‘} S . ﬂ
| \

e The Accounts 0fficer, Regloal Pay and Accounts Office,v
(18), Mindstry of Lome Affairs,Shillong-3, | \‘
B 2, The Drawing & uisbursing officer, i o
'~ (“hree copies for House keeping/bill/bqsh Asstt )

3+ Porsonnel file of person concerned, : i
L, Shri Hunindro Chandra Das, of "ice peon, l
: ) ‘ : » \
/ ; % \
| ﬂ 7
( {;ul&{onﬂo) : \'

Section Officer,
0ffice of the Lommmms:omor(norder)

L O . Voo
i

Q\‘ owoee
O\K\@ , ‘




hOVhRNﬂhNNMQ 1NDIA

T MINISIRY OF [OPE AFFATRS RN

OFF1CE OF THE CDW&I%blON}R(BQRﬁER) R
S GAUTIATY, T patE -\

APPOINTMENT ORDER -
4! - ¢ . .

..

4:‘“‘; :

Shri Basanta Kumer Boro s nppoinbedﬂas

Peon a Group D poac in a tamporury capacity»in the

P

pay seale of fs, 196-3-208-4=220~ER=l-232) W%?h offoct - |

from 2,1485 FoeNe in the office or the Commisaioner
(Border); Gauhmti until rurbher ordepso

His pay will bo-?ixadﬁ1n,accdfdgﬁce“With

the rules,

He will be on probation for m ps

two veors,

R . . (Dr.J Ko Hnrthnkur)
: .Commisaionor(nogder)-p

Copy ‘tol t= . ' B SR

Z/ ' Porsonnl files
2, House keeping Assiatnnt.
3. . Bill Aesistant (2 copie&). |
by 'Accounts officergRa@ionnl Pmy &

5¢ Offjce order flle.

Go Shri Basanta Kuwiar ﬁofn.

v"/,' - ! 4

—_— o

6@* (D'l"QJw Kok : P i

G Gommjseioner(norder‘ TR

4\(‘« (

P « \ i
«Q&E)/ & 4

e’ «?’ O 3N

- e‘\.\\ ‘ O?‘\Aoo { g ’
~ \‘O \(? ' # N
?‘0«\\* ) K

Sl . |
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=l=

/yg+/é 024 [i(08) $b—crp)s

[' o dir 0f INDIA
, Y FONISTRY OF HOME L FRLENS
., - OFIICE OF iI COhAICLIUHJu(PO?SD?)

Dy

i!"\“

a?“i“m@

hm va B G # » o

e Wit refeweaca £o his awvllcation dated” ;%479u@w{¢71%§¥
Shrﬂ. fVCvlﬁk&buayﬂ7§%ﬂfﬁéﬁ/wmﬁk' ~1s offerasd a te- Oorﬁry vost of

S S € S e e ey -

plus usual axlowances senctioned by the Gavermmdat 8T NALe, Mis

apnointment will be aubject to the fol;ow1nr tarms -and conditions.;

..
RS

i) '% The an"oiqt sat is purely temporary and vill be

7. in the -scale’ of pev oflﬁ,lqé — 2 ;b10~ﬂE23~ ﬁ;?ﬁéyéﬁa

governad by the C.C.S. (T.‘.\Qu¢es, 1965 and ig liable to tarnlnation

witnout: &ssigninb cqy reasonas undsr Pules: 5 .4ibid.

ii) 1 He is. liable §o be- pﬁstec/trarsferreq to any Dlace

13 Iu@ia or aarqad on sucg tenzs and condltions as naf be_

decidqd by the Goyarnnent of India.

]

1ii)"  He will be junior to the Ju?iormost offlcial .
. \ A3t :
serving in the srade in the oadra/ﬁ/iﬁm7“ D .In the event ' of e

separation of the cedre he will de junior to thoge. of LD
wio'are alloocated to. bhe office of thae Accountant General, Apsamv”g‘

iv) - Te will have to comp ¥y Wwith the requlre'eqba of

the C.u.a.(Conduct) Ruleu,19 64" end the Plural Karriage.Act.

tne cadre

All\

Aegardinb 2 tandence duties, disainline,lconditions of . se“v1ce -

euo. will aa~orat10ally be anoliCable to him.

)

e

v) S if ne baéoncs to a S’ eduled Caste and nrofeoses"

RPN S )

‘Yo "indu/Siuh rellglon, ‘ne s1ould rTevert any change - of religiona

“o the- ep*oi?ting authorlty irmediately uch a chaqge take

placq,.. T e nEI . . . . .

vi)" ' Heé.should give a declaration.of his

Tome Town

RLles ox. cadres airsady in exlstence or issued from.tire to tzme Ed

for L

whe pur}osefbf L."C. within six mon%hs. from the date of entry :

in fo.s9yvices,

2, - . If the offer is accepted by him, he slhould.eign the

acceptance of the offer ia the formu enclosed and raport personally;:

te the offioce of the Commissioner(Sorder),Aissam,Gauhati-

lmmediat: Ty }ut in =ny oesc not later then fifteen days from

U a2 Oﬁ rocadnt of Lhils offer, This olfer 18 liable to

bv#&é, uyvhﬁ doao'nau 30*1 on or oefore tha utlpulated date.

- e o |
,IC’)./\’NW\QI - (\(‘), . AN

o

&

Contdoo . 2.
LN

N

~ 4
.//
P

‘e




A -3 -

3 - He should bring with his the original matriculation

*\jpertificate and or other certificetes inm sup-ort of age,
eduoational qualification etc, end other cextlficate S"OWlnb
domioile. He . should also subiit the fnllowing documanto with

hia letter of acceotance.

) i) Oertlflcate of 01aracte“ wit~ the 1orm eqclosed form
~ the and of the Educetlonal Instlqulon last qtuenaoc ‘or’ in cese*”
fuch a certiflcaue ganaot be obtained, a certificate in the seme -
_form from a gagetted o;¢icer(1n both cases, duly attes»od by a
Cigtrict. Iggiatrate),uub-D;v1410nal Legistrate or. Utinendiary

First Clasa Vabistretes) The Cerulfngue uhould Hava refarenoe

to the’ 2 yeare immedleu615 preceeainb.

ek T,

il) Attestatiou form({enclosed)duly. corpletpd in duplicate.; 
“Uidd) A Schedulad Cﬁatesfmribes certificate in’ the form ‘ .
anclosed from a District Magistrete,Addiiional Distiiot. Vagistrate,“
Collector,DsDuty Com:issioner Addltlo“al Denuty COmTissioner,
Deputy Col1ector yFirst ClaSS utlpendlary Vagistrate, Clty )

- Kegiatrage, Sub~u1v131oqal ilazistrate not below the rani of ”irst' 
Class qtipendiary Vaolsvrate, Teluka Ma; ierat pxecutive | 1
g agiﬂtrate,Dxtra A551gta1t Cqmris~1oaer,0h1bf Presldency Faglstrate,
Ldéitional Ch1ef Presld«nCy 1ablstraue, Dre51den0y I“'vstrabe.
Ravenue Officer not below tna ren’t of Lehsildar, gub-rlvl°10nalt:‘
Officer of the area wmere he or nis fa,lly nornally r691Q05'

iﬁ) A declaravlon 1n form encland :Lndlcatlnb waetner he/hor'

hugband has nora then oqe rife 11v1ng.

v) No obection car01f1Cate fron s nrevious exnployer and

releaue order frOm Hls acceptwno hls reslbnatlon from thgu servica..

vi) _ Disnlacod Qerson certificate from a uauetted officer |
oFf the Ceﬂtral Govt, or from a District 1aglsurate and or eligibi=-
lity ccrtificate isuu d bY She Govt. of India or Vitizenshlp

uer*ij*cate au a proof of reblstroulon gs an Indlan Citizen, . .

RV AREN [
i

L, Pqis of*er of aouoinumenu is furoher squect to nis

bemng found maclc lLY £it for Governiient service by the Ciwvil
Suvgaon oT & District Mecacal officer of tha qquivalant status at
GUWabmh vo. wnom ne will bo sent aftar he accepts the offer and , '
T&Pﬂ?b to the 0£fice of tho Eonmiasion (Border\,uauhati and , &%&L

e tﬂk ng on oath of ll an T
Conﬁtutubyon.of Indi ing o allegi nce to .he

- oHe Will not be paid mp, for Joining his éﬁP intment,

O R T TANE e ‘ W ' &/ ‘
l . - ‘ . . ._, ﬂn’% 7T )—'.
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ANNERE= 12 &
- ) Yo &
. j . - _— . | _ . V4
| Kes 14011/13/(00)86=Cn, | |
AR .dt-;.‘

&
; .
Gaverngent of Imdin,
_ Mimistry ef Home Affnirae,
officn of the Cmmiamicnar(mo‘rﬁmi‘)g -
© Bhomgsgoxh Guwabfitie$,

OFFICE  ORDER

]

shrd Narendrs Math Snrme is heroby pﬁp
B GXoup D pest, im a Cemporery Conacity im the

a mt el om Peon,

pay scale of fs,
e DLUuL athar allownneog os _mirr:;l.m;iblga
ng pexr Cumﬁr@i Covemnnient rates WeR.F. Jﬁh05m86(w.w,) im the
office of tha Comuissioner(Berder), Governmont eof imim.' ’(:;mi;atmk;&
A satil furthor oriers, ' | o
-
3

Shri K.N,Sanse hos joined im this ’pm#& on 82~0,‘5~8¢3(Y"T ufj“4
Shri snyms will I

drow his maxt ineremomt omn Qom0 e BT g,

* :
_ St
b Lﬂ,hamrxmkhi) .
\ | Complasioner (Rerder)
\% Hemo Noo H4011/13(00)86-Cn, - ity
o {1) The Acaounts of:icer, Regionul pay & Accoumbs affice(In),
& iHAmistry of Hﬂmaxﬁffnirmg Governwent of Inding |
*I o Lad Swelihirnb, Shild lé)m:;»}‘_ ‘ *
\ (;Jc»‘&)? The D,D.0,
(1) House ;.ﬁ.&'pimg/ﬂili/z\.actcmﬁaatﬁm Asabte,
(Ih‘. SArd Rorendra Neth s yw ' ‘
MFH) Parsensy £ils,
1‘5' ) 38300 orier £ila, B -
{I‘ft,ﬂf:\ﬁw:& /:l/'?/g/d K
. . . . . 4‘?;“ - |
c..o?“ fdmdaiatontive ol ficor, R
0’«6( . ) é—' * o
® -
: © A
- "\\'\\e'<5 W ?:‘e O\)?:(
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| S0
R
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llo.taom/zh/m-on _—y
Govts of Inddie- o
Ministry of Home Ar;rmu-p S
Office. of ' the Comnissioner (Border),
mongagnrh, mwahat!ﬂTBjmg 2 )
T Miniatey of Honé’ M‘?W‘“WJW&imf” 54l
basis @ 88.12/-‘ (Rupsae twolve ):only por day‘ wn b ef
from the date of roporting to dutios, T
o s T iE 3 ) . e
?‘v
, ) Sd/-nr; Jth Bartzhulm ‘
LR S S Gomiasionw.(mrdex‘)_b
Copy i‘orwerdod oo i ,
’ 1). 1 'l‘ho Aoommta Offs.cor, rwgional;
(1IB); Winsstry of _{gomq ,{s?fps.rs, w;a;;ximlsw 3003‘
2 7 The Drmd.ng & Ds.sbursiog 0&‘1‘:&03;" R
{ Throe copdes for House Kaemlnil.lm/t)am;,.ﬂesbtm y
| © 3)s  The DiB.Fuy. Folico Rasm.(ﬂomo euwd).‘,\awt,for;m
Buvahatie], vith o roquest to relesse the shove mmad ;
porsonpel immodietely o oneblo him to Jc.in :tn thi&ﬁ.éfj’}_&c‘eg‘
fLes svchap P W[éa. fwg e : :
h)e Porsomnel file ofs tho perso
~G )e Sard Bongshidhes chymn, Am.
e ““”"““‘“f‘"é'“ e
@M;‘Q - T ey O
\',6"0 ) LR | ‘
o c.,"&ec..o\)«( ,
PO\I Y\\G\'\ _ .
<\ : e
:\‘*\)\)\P\ E‘r ‘
\ | \\
[T} oM e - - - ")\__1
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i ST if', o Covernment of India,

: S ., Hinistry of Heme Affairs,

Office of the Commissioner(ﬁoréer)
' Bhangagarh;@uwahati-Sa

. o . . . + - .y .

2 JuL 1986

v;ﬁwy . shxi Bangahidha: Bayan is hereby a painﬁed ag, .
E | .peon; a Group ¢p¥ pnst in a temporaxy casecity in the paY :i;'
scale of mglgﬁmB-ZQBdQZQ-EB-4-232/~ peme plus other
uallawénces as aémissible as per Gentralacvernment rates
CWeEsFs . 02—66-86 #?.Np) in the office of the Commissiaﬁer
.(Borﬂerlm Gcﬁernment af Inﬂia, Ministry of Home Affairs.

 'Guwahati until further orders-,”

_ Shri Bangah&har Bayan has joined 1n this pogt
n;@n 02-05,35 (F.N.),_"~'

,,},4 1fJ§,  .i,fﬁ*‘fﬁif shri Bayan will draw his next increment on ;gpu  5
01-95-871;1 o R SR K ‘ J

‘ §5h7f,ﬁ§fﬁ‘f“£f~"«73 .. 5/ ReKherlukhi, - -
'§ 1 oL Gommi ssicner (Border)
Memﬁ Nog1401;/13(00)86-€8a et

T Accounts cfficer, Regional pay & atcmunts Office(IBQ
- Government of Ingiagﬁinistrg gf Home  ££&1:3. : ’

. vliait» sse s Shillﬁng“&b

24 The.DyDuGs 7
34 Housge Keaning/ﬁill/&cdtts_Asétts.,”'
' 44 Shri Bangahidhar Bayan, | : | o
‘ 5 ?ersanal files - ": o o f oL 'eﬂT
| 6y Office order files o - B

B S4/= Illegible
o . hdministrative Officers
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No, thoy 1/13(00)86.cn

Government of India,
Ministry or Homsiﬂfrmirs,»
Uffice of the cmmmiﬂaiongr(ﬂmrdap),
Ehongegarh, Guvahinticg,

27 APRI98T!

QX F XCE_ 0R DE R

Ehrd Fua Ram Murari, Assem Home Guerd Farnopnel is
heraby appointed ma'pean, Creup ' st in & purely tomporery

basis for a rexriod Qf'é(ﬁix) months in uhm saa1a of pay‘af.m.
750«8wT90-EBm16~9h0/w Pemy, plua othar‘mllewandam a5 admigaible
undexr the c@n&r;liaavarnment rulos with effoct from the date of
Joining in the office of the Cammiﬁaicnn§(nord¢r), Govornment

of India, Hinistry of Home Mfeire, Guwahaty ﬁﬁﬁil further orderg,

M

S fom /
(Major N, Dnei) .
Directer( survey ) i

for Commiﬂmionmr(ﬂardar)

Memo ¥9,1%4011/13(00)86-cp * dt, o
Copy forwerded tagm ‘ : |

L o o "
te The Accounts foicar,vﬂagiumml %ay &_AcOodmtuvaffic&(Im), f
- Goverment of Indie, Hinictry of Home ﬂffﬂirﬁ;'ﬂhillanghjg ,J
2¢ The D, D, 0, for infermation, | . o
3¢ The Accounts/ﬂill/ﬁoua@ koe g Assistont, ‘ f\x\‘
% Shrd s Rem Mureri, Assam Home Guard, Folice Houverve, eity, :
Guwahet 178100 Te : o j
5 The Reserva Ihﬁpﬁoterg Suawahati Oity,-far.imf@rmmtian and {
Beoessery action, He iz requested to release Shri Fua Rem V(

" Metmmk e Murard, Homo Guard immedislaly, / '

/- /

{(Major N, Dhal) ;
Directer(furvey) ;-
for Gﬁwmiwsimm@r(ﬁwrﬁwj,
COn - O
= (RN i

00 Onao

()09\‘

1066“69 - L

p g

e < g

@t @O/OP;‘QGO\)Q !
EEORech

A ;

s ;'



(00)86-~
 R5\750-879 0EB=10-9 40/~ pour,

" following terms and condi

S AP
P Ié‘

‘ I o ’\k
BF - Awexske

No, 14011/13(00)86~CB
Government of India,
Ministry of Home Affairs,

Office of the Commnissioner(Border),
Bhongagarh, Guwshati - 5,

i

761

L

v
(
|
i

Datez~-

PRI

§]

In continuation of temporary aj.
CB dt, 27-4-87 Shri Pua Ram Mur
to continue in temporary post of peon

pointment vide No,14011/13/
ari poon is hereby addowed
in the scale of pay of.
plus usual allowances sanctioned by
His appointment will be subject to the
tions, .

the Government of India,

(i) The appointment is purely temporary and will be governed
by the C.C,S, (T.C.) Rules, 1965 and is liable to temrmination
without assigning reasons under rules 5 ibid,

(ii) He is liable to be posted/transfered to any place in
India or abored on such terms and conditions as may be' decided
by the Govermment of India, '

(1i1) He will be jupior to the juniormost official serving in
the grade in 'he cadre of peon., In the event of separation of the
cadre he will be junior to those of the cadre who are allocated
to the office of the Accountant General, 4ssam,

éiv) He will have to comply with the r

Conduct) Rules, 1964 and the plural Mar

cadres already in existence or issued from time to

ing Attendance, duties, discipline conditio
will autmmatically be applicaeble to him,

(v) He should

of L,T.C,
sexrvices,

24 He should bring with his the orlginal matriculation GEBR
Certificate/School Certificate end or other certificates in
support of age, educatiopal qualification etc., and other certi-
ficate showing domicile, He should also submit the following
documents with his letter of acceptance. ' : :

equirements of -the QQ.S.
riage Act, All Rules or
time regard-
ns of service etc,

_ give a declaration of his town for the purpose
within six months frum the date .of entry in to

(1) Certificate of character with the form enclosed from

the Head of tho Educatiunal Institution last attended or in case
such a certificate cunnot be obtained, m certificate in the same
form a gagotted officer (in both cases, duly attested by a Dist-
rict Magistrate), Sub-Divisional Megistrate or Stipendiary First
class Magistrotes), Tho certificate should have reference to the
2 years immediately preceeding,

(ii) Attestation form'(enclosed) duly completed in duplicate.
CD .—rl@'-'r/_ ;”
(MathoDhal)" /‘)/25 ) : g
Director(Survey), ,
Office of the Comm%ssionef(Burder);
Y, ' . )
£y
QL R
o 7 U q |
(‘,45@A wobmy Yo o C‘w LA NAC<~" 5%
(‘& 0 i 2/6 .:“ ~x12_.\ .j ——
D ‘ nlw.
\\\3 Meooo lk“)ﬁial ~3 idoll JiU mz‘p.n I:‘M_,_. Contd /a0 -
Q0 W
L
< ‘

—

AT 1987
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Candidates statement and declaration form
(in duplicate).

“Attestation form (in duplicate).

.Form .
iForm
lForm

| Form

p‘h

'
i
|
|
r

of Identity certificato'(in duplicate),

of Charactor certificate

of Medical certificate

of dectaration

.-dp—
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B9 - Anexweso 1

No.14011/33/(00) 86-CB e g
Government of India . : . ' ,6‘47'
Minietry of Home Affairs ‘ ‘
-Office of the Commissioner(Bordar), e
Bhongagarxh, Guwahati-s;, :

"APPOINTMENT O R DUE R

Shri sankar Basfor, a contingency staff of this.

/ office is hereby appointment as Safaiwala, a Group 'D' post,
| ‘@ a puraly temporary basis in tha acolevofsReeif0r3#308n
“@qXZO-EB~232/~p.m.pluas other allowances as admisgible as _
per Central Government rules with effect from the date of t@y
joining in the office of the Cammissioner(Border), Govern- |
ment of India, Ministryg of Hoame Affairs, Guwahati until fur~
ther orders. shri Basfor has joined in the post on 23~10-86(F.N.)

- Shri Sankar Basfor, will draw his next incremant
on 01-10-87 as per rula, |
. /
- . | IAVS vmne?

' : ‘ _ ,p,—(R Kharlukhi)
Conund ssionerx[Border) ,

Memo . No.14011/33/(00)86~CB dt.
Copy ton~

The Accounts Officef, Reglional Pay & Accounts
Office(IB), Ministry of Home Affairsm, Shillong-3,

24 -The Drawing & Disburshing Officer.
3. \“Housa keeping/Bill/Accounts Branch. s R
v . . : ) . ) S0 . :l'.
/;41/' -’ 8hri Bankar Basfor, = ﬁ' SOt R o
. : : . . |“ e o oy
5s. "Personnel file, - : B
6. - Office order file,
. g,(‘,\'. . . ‘ : [\
s
/\%” U"J/\ _ AdministratiVe Officer.
- \ ! , ) N\
\I t\‘/ T . : . \ : /‘1 k1o 11a /)/u;rk
A VY6 wvaaan,
oo0o0
KoK, R ,
3
G®
R
“096 . k e
\\’\‘e’o '(?, \)?:( Y ™

et \‘OOP\AOO

AN

e



L " No. 14029/1(00)86~CB
TN : Government of India
5 ’T?\ - ‘Ministry of Home Affalrs
b ffice of the Commisstone?&Borﬂer)
- '£%§ Bhongagarh, Guwahati

APPOINTMENT ORDER

shri Nayan Singh, Assam Home Guard personnel is
‘hereby. appointed as Chowkidar Group ‘D' post in a purely ‘
temporary basis for a period of 6 (six) months in the scale

of pay Rs.750~- 8-790~EB—10~940/—p.m. plus other allowances,

as admissible under the Gentral Government Rules with effw

ect from'the date of joining in the office of the Commissioner
(Border), @dvernment of India, Ministry of Home Affairs,
Emwahati until further ordera. h

His pay will be fixed in accordence with the Rules.

v

Pb

3 Cod. .

P AT S B

{ . .
i . . -
LS I . . S : b
SR . e
xi { . : : T

5' . : - (Major N Dhgl)  §“/f -
| | ‘survey Offdcer. =i
For Commxssmoner (Border) /

{
b : ,
ﬁl ' Memo ‘No0.14029/1(00)86~CB - dt. - RER A
ﬁ_ﬁ Copy toi- |
P 1. The Accounts Officer, Regional Pay & Account wﬁi
b , Office(1IB), Government of India, Minis "
b Home Affairs, Shillong=~3..
20 The Drawing and Disbursjng Officesr
f : 3. Accounts/House Kceplng/”*ll Assistant.? )
! 4a shri Nayan Singhq ﬁg“ﬁ' ; x‘v e ;
. Y |
% 5. “The Reserve Inppeqtor, Guwahatj City, Guwahati i
; " for” informat son and neceS¢ary action please. St
s e et : --
P T i | E;L !
| o . J B
t , s S bectlon Offl iW1 L i
' ! W - IR
P Q(l’/\
ad ' ' . :
~ W€ ,‘(f, \% ' : ) :
\._)e‘ 3 OO?‘ “GO\) ‘ 000 o . I .
DT |
O
\3‘?\?‘ \ “
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Ne.14013/36{00)86-CB
Government of India
Minlstry of Home Affairs
Office of the mmm;ﬁ"icnnr(ﬂorner)
- shnan cagarh 3 guwabatd-5

OFFILE  UAWER 8 el
i)td- 2 sl

i
):

”On"ﬂquhnt ﬁnon his pbomation to Lhﬁ noaL of LhC
an. on having Qxchiu@d ni omttou under PR zz(l)(a)(l),
th@'pdy of shri sayan uabu »inql ‘hag beon Lxxed at
4a 3050/~ WJeofa 16~10~2001 1.0, the date of promotion
Lo thoe post of "LL}CZ in the ocale of Pay :jﬁ e 3050=7 5’-«_-3950#-
80=4590/~ which iz again rofixed at . .’3’2(30'/.«- Wewfa
01=-11-2001 og umier :- - ’ "l

pay in tha lower post on the date of "."J.';:'e;;)irtof;‘:ic;)r{ R, 3020/~

Pay in th» ﬁl}h‘f nost on the date. of promotion o
. : itoq W f“,f'« ?6”19"’0003"‘ RSQ3050/M

Fay in thn lower post on N1=11-2001 S 34 3080/~
Tay after netional inf"‘xﬂa.,‘o BY ona incrument or v
v RO/ whichoaver J' more . w 15,3130/ =
et

Lay -in the sromotad post of L T w3200/

His dalbe of next incroment widd Do on 0lell=2002.

o 1Yo Commn. lc:mu"( ﬁb.rgicax) . .
Do 10.11013/736/(00)86-C4 o um, '
Gupy Lo - , ' ' .
! 1. fhe ur. accounts QEflcor, .u:r.":;;.i.uri;iil._ Pay eodu
§ " Accounts wffice (In), shillong=de . . .
: 2. The Accounts section. |
3, shri Nayan i;»:aim singh, 1l
\/’3. wffice "zﬁg/m onal file.
L{M M
it
« ,u:uw**stmtiw Offic.hft
«(’6"(} ‘ ‘ . . 3%'%“:
o00 p : ‘ ’
6'( . Q:( N
n‘\\\ F"% 00
o o %G
O



Gevernmant‘af Tndia Dy et
L Mimiotry ‘of Home' Affairs - .

f‘f O0ffico of ‘the; Cemmissioner.(norder)
‘ “JBhengngarh, Guwahauin781005

[LET

N“’"‘3°‘2/‘30/85-CD/ - Datdd Guwahati, the 5=3=85
r\_,‘f‘,‘ . - z( . ' ‘ " i’i o« \\'.' ) . '
e QEFICKE ORDER, L T
§'1 ’ ’ . ‘ .il:- -. "-" ﬁ“,' ’.'-‘.‘,. '.-‘i\:_ '~ ‘.“"5' Y .
O"«.:'":_".,...7'7"‘?,_‘_.‘ . N C et 'ﬁﬁ;‘ . o .- .’ ,.: P, : s z
LT Shri Ramosh chamdra Daimhri, iu haroby,appging0d33§
: temporarily amd .pured y on adiec.basis:as e:Driver im:.the . '
, “soale of pay. of &h260‘~6.-29Od—EB-uG—n3260~8m_366~“3B-.8-%

j.w: 390==10==400/ P, M./ plus’ other. allewances: as’ admissible -as
+pexr Central rules” forxa,period of s days v.a.f. “1wIaB5t 0
1&-&-85 or i1l the'peost is filled up on'rooommendation ofzj
the selection Board, whichaver s oarliar, : By

JPN. P

The ad»hoo appoinxment will nob bgptowﬁanyﬁqlahnw&:
ror regular appointmmnt aud. the" servieea rondorad on ndhoo
.pasig im the grade-of driver will: noet. make the inoumbanb“

eligiblo to, any of: the bonofits’thnt

Memo.No. 1301 2/93/85«.-013/5
Copy forwardad té;-‘ ‘

7]

L]

- 1).". Tha Aceouuts Office£.‘
Offioe, Hinistry of ubmo Aff

3

, 2)ﬁ The Drawing & Disbura__
AR tor»'Hogao;A.ﬂKeo_pimg/Bu;o

ot

E-) &
of’the Commissizger 3

. ! OOQ* \.\ - ‘. -. Y s :; , “ “vﬁ o '
f "(‘ A : "‘ !‘:‘ e ~. n:
R d OF o
S e
LN y . <o
) &@% 4»(:3%&?5 . VP
v '\\Oc‘i@?‘ ; o ' Yo
: _‘PA\BQ\' ' ot ’ c {f
y \



-\.

w,) £T a6

- Agenda item No.9 of tha 33rd HoL.E.C, Meeting and |
to state that in~“the event of the winding up of the o

N Office on completion of the work of the . On~going I.B.B,
Project by March®2001, tha fate of the 14 Nos. of adhoc
staff of this Office will be uncertain, To initiate
- the absorption of thenn stafﬁ against regular posts
in other Offices of the Ministry of Home Affairs, -!
| 'bio~deta and. sexvice particulars are forwardmd herewith :
| '  for further necessary action at your end. = - L

WA ¥R . - " Office of the Comm:suoner (Bordcr) |
/’ mﬁl'&{ﬂi GOVERNMENT OF INDIA Bhangagarh, GUWAHATL.781005 - | WO |
N 560411 | \
W“’M’O“" 1560316 g wARY No. . |
)_ Minis(ry of Home Affairs CP 140;3/29/(00)93’428‘, ' |
'.' . f\q:{fﬂ Da(cun ST T TY akowguobt » i
| o | ‘,
i To ’ .
1; The Deskzéfficer(BEnDesk),
o Government of Indis, -
! ‘ Ministry of Home Affairs,
 ; North Block, New Delhi~110001. . }
! SUB gm - ABSORPTION OF TEMPORARY STAFF OF THE: OFFICE
: .OF THE COMMISSIONER BORDER,i MINISTRY OF HOME
Sir, . ' ' l
: I am directed to invite a reference to the i
T

P

Yours"faiihfully.

z\‘ﬂ

‘ : ' - L P. Das)
‘ OA Administrative Officer.
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31-3-99

R R P VRN

LLLEVIMIKY STAFE OF

MINIS TRY OF HOMEZ

AFFAIRS, BHomAGARH, GUWAHATI-S,.

THE OF*-“ICE OF THE COM.NHSSIONER(BORD._R’

_.___..—_.___....-_

Dete of birth l
&2 “er
book. _

_uullflcatiou

b e T S

.| Matriculdte with
tyolng work both

IMotrlculate wi J1
ty:nng work Doth .

typing work
('-‘ng.lish) .

Na*rlculate with
tvoing :crk in
_;(Engllah)

— e . - o —

©phri Nripen Kakoti
L.D.C. .

~ee e

ri Dm.gan Das ,
river.,’

hri R.C. Daimary,
-Driver,. -~

- e am am am . _——_..-.__—-___—_.....

____.-‘..__..

Read urto
YIiI:

| SRR AT SEPPLE
Daf*f: s - - L -’
. rr -

Intlally upto IX
and subsequenty N
P.U. sed read

—_,—_.____...4___-._—__—

/ﬁ( 53‘4 géf"”’"\ TEelt 395‘«7
Dnrveve

service ! ace umie_""enhnicaJ

Matr:.cul ate with -

l wa

wt

dz»\qq .

. (L. P. Das)
Adninictrative Of:icer.

L. P. DAS
Administrerivs Officer,
0/0 tke Ccmmicr’ * - r (Border) .
MHA, Rliarestor, Chy—5 7.

L T SO

P A e

e

_—
Remzr.

e am e e e = e

- e s w= w. -

~ - 5/5 - —

LR

General

Genexrzl .

-Date from o Date from X Tl!hether '
which in = - which” working irecruited -
| continucus in the present["hrough
. ‘ Govt. sarv:.ce.’ grade. S ._m:)logment
| - - | -} Zxcr ‘ancc/......\_.
L R - ;e_tc_. _____ =
T__-_,___; __._7;-___";__8 _____
30-03-85 as !-:_3.; 02-06-86 4 r Employment
L.D.C. . !_ T U. D c. “xchange/n P. c
18-03—-85 as;' 1 . 02-06286 as 4 anp_loymén};'
Peon. I L.D. Co 1~.‘.xcl'1<v‘=nge/;‘_;.)?'.C.ll '
20-01-85 as | 02-06-86 &s | Employmsnt | '
Peon., ‘ L.D.C. Ixchange/D.P.C.|
’ UDC. wed-1€.10.01 -
16-10-84 as 02-06-86 as | ~do~ '
Peon. : L.D.C, !‘_
05-11-87 09-11-87 | ~do-
01-03-85 01-03-85 !_ ~-do-~ -
el e T T Ii— ————————
18-02-87 | Ex-def
| | msieges
_________ RITEEOYOS L
*  01-10-84 as L 01-03-85 i Sriploymen<
L _peom._-_ _ T 35 Daftry. E.’fCD"‘I‘gS'_ < - 4
_22-05-8s | 2200586 - _ _ac _ ,*
i 25-04-87 f 28-04-57 .FS X~Home Guzrd
I ' )
sl el T —m = == -
i _02-08z86 _ _ | _ 92:°§~_8°_ N e §
| 02-01-g5 02-01-85 | Zmploymens
d - - - - - _____‘___.‘éc_:aggg.__ -
| 2¢-11-86 24-11-86 = | Ex-tome Guerd
“{lde ! w.c_.& Xe.\o.au
S i U L L O 7’
il 23-10-86 23-10-86 I ’I‘hrough paily



[ : s Mgt ‘vﬂf T '“A’
| .- : h .
R

i. PS5 By

| | . . . . Spmpw AN ;“‘:;)'“Z AN
- "!V' ’ﬂﬂ' (H‘\lﬂtﬁ) o mufau ' CART WFR : Omcé"(st‘lm‘!,‘fbmmlmoncr(Border

5 q/b('“jls y. A4 G eo0y, | GOYERI’?&-MENT' or IND)\A_ ' Bhangsgarh, 'GUWAHATI- 781005
/ g39i4 Te¢lephone { gggg{é ‘ - ',K iaen L . v AR : 4/
‘& IEEEE ' Ministry of Home Affairs = - “%13/29/(00)93.08' M?

EATARON y"“-"

o : ﬁﬁisﬁ Date 03"!9'799.A.. “om |

RS

e L w,',The Desk Ofricer (B F), L ““ ro
S © ., .. Government'of India," A L
P o . ‘Ministry of Home Affairs, = . -

. ‘ . ,{Nor’th Block, New Delhi-‘]'\O 001. N

T T I A B T T L AP SN IR RE IR

o . .Subia~ S Abaorption of temporary Staff of the 0/0¢ thenh”g;,.j# . :
L C ' <" 7 Commissioner(Border), Ministry of HomevAff irs,"' o j
oy . S Ehggggggrh, Guwahgti-ﬁ, e !

. . > o ! ’5 ' . g
SLP, ‘ P ) g o '

‘office letter No.14013/29/(oo)93-cn dt, 31-3-99 on th64 :
. Bubject cited above and to state that there is a strong : A
: reséntment among the 14 nos. of direct recruited temporary
L ’ ' : staff (Gr-C and Gr,D) of this orfioe for. non—declaring
2 [ thelr services as Permaneat though'ithey have completed}?
i ' more than 13/14 years of services and pressing hard:for

‘ promotion and other banefitﬂ.

. ‘ " - It 1s requested that the proposal for absorption: '
' 6f temporary staff as detalled in the office 1ettar

3 - dt, 31-3=99° may kindly be . taken up on priority. ””\ & ﬂ

The outcome of the action initiated in this .
regard may kindly be informed to this office, - }»»'1

4,
L ‘,’v i‘.i .
'Yours.faiﬁbfuily,;f o
oMt
YL E
(. L.P. Das - ) e G
Administrative Officer.; T

.

[P EEEICRNSRLSEE




()Mece , («Z-' -(:/\2 (,CJ;w)LLJJLOhJL (Gorc[ul) IWU%SA(

\A{g>‘c;{,2f f,{_”Jqo»\a ' ézﬁfgfer:__,;f‘“C“iilés _ ‘__/

Detalled note;xegnrﬂing reguldarisation of service of ”h%%:’ i

the existing staff ‘of the oifice of the COmqubiJner i;ﬁﬁéﬁ , j

ey (:order), Ml A, Guwnhati, ; " o SR &fﬁﬂh%r{;df

v The office of the Cowmis~ioner(Border) under the Minisiry" | fﬁﬁﬁ

of Home Afiwirs'wnq set up in May! 84 under ASSam Accord tog e \iwfﬁﬁii

1lalse with the vnrious constructicn agencles & the state qu&e. g@ﬁfg

for the- purpoee of construction of Indo Bangladesh Border ﬁc%d °ﬁif ﬂ

and Fence and wil] wind up after the project is over. The offioe ?f&ljf

is a tempoxary one and as such all the pusts are manned py he ?”; ,L
deputationist ffom other vifices except for some Or. 'D'” id tCr ;ﬁ“

posts which were ‘not avallable on deputation besis. For smootb o fﬁ?
functioning of the office these: poéts hqd to be filled up tempo-“ _3&

. rané by dixect ﬁecruitmenh on’ adhoc basia from the names,sponee 7ﬂj’
' E ored by the Employment hxchange, Guwahatib B *:’: jia : f”;%
w : | The Ninistxy of Home Aflairs dxeatod by Posts for this offfce i:ai
jé "f from September '84 to June '87. Ihe matter for making recruitment : u??
i; 2 of stafl sanctidned by the M.,H,A, was taken up by this, office and ﬂ i;
»ﬁ ; ‘it vias lulormed . by the M.H.A, that in the, absence of recruitment Qfﬁ%
. rules adaoc appointment and recruitment on deputatiun bauis may ”gf}
E _be made, é - ; . i 'i. : ?iéh

% . The Snnctidn for continuation 0f Luese A poats were being -fﬁg;
| - glven by the M. H Ao t111 February 93. However, a work' meaﬂhre-. ‘ }ﬁi%;
é ment study team: of MdloAe visited this office in the montn of" :ﬂifégf.
E Februnry '92 to detexmine the surplus staff if any. The reports :~.;ﬁ@§
: \ of the work meajuxement study team iwas farwarded by tne ek A, ‘~'4ggg
~ to tiis ofrice vida their letter No 1/1O/Q1 BF dt. O/mO/ 924 The‘f“f e

_ ; work mnwsurement,,tudy team hasg Justified in all 23 posts fDP 'inﬁfif
% - continnnticn. Moreover in the year: 1990 a quality oontrol 0811 *:@fﬂi
B :‘ was created and anothex 7 posts were also sanctioned by the H HiA, ,7J?
" At present the office nas 29 sanctioned posts, - ERREIE I
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Now,the oftfce of the Commis)ioner(Bordor), H H. A Ouwahati

has 14 do of Gr, L 'C' and Gr. 'D' staff wio were diroctly recruited

? L at the time uof creation of ofliice and txey are qbill remain aﬁ§¢7
i Len»oxuzy even aiLeI completion of 1b years of service and tneyc
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é " services as pasznan one and pre. Sing this office very hard for
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- P.L THANGA, IAS
Commissioner(Border’)

NO. 14013/29(00)93-CI3

To
The Joint Secretary (NE),
Ministry of Llome AfTairs,
North Block,

New Delhi-100 001 -

o Sy
yom </ . o et Y

L 4

v

GOVERNNENT OF INDIA
MINISTRY OF HOME AFFAIRS

' Commissloner (Border)
’ ~ Bhangagarh, Guwahall - 781005
: © Fax No.: 0361-529471
Tele No.: 036G 1-529421

Dated: November (3, 2000, .

Sub:- Regularisation of services oftethpomry stalf of the OfTice.of the
Commissioner (Border), Ministry of Flome AfTairs, Guwahati.

Sir,

i

[am to-state that the oflice of the Commissioner (border) has 14 nos. of directly

recruited Group-C and Group-D stalT

appointed temporarily in the year 1985 at the time

of creation of Office on the basis of the names sponsored by the Employment Exchange,
Guwahati. These stalT continue to  remain temporary even aller completion of 14/15°

years of service and there is a strong resentment among the staff for non-declaring their

services as permanent one and are pressing this office very hard for regularisation of their

services 1o enable them to gel promotion and other benefits under ACP scheme. The
‘matter was discussed in the 34" [ILEC meeting at New Dellii and on the advice of the
HLEC a delailed note along with bio-data and service particulars of these “stalf were
forwarded to the Min. of [lome AfTairs, New Delli for taking necessary action. Recently,

{' the Govt has hpprdved the additional work for construction of IBB road and fence and as -

“such there is a likelihood of the oflice being continuecfor another 8 1o 10 years.

[Uis, therefore, requested that steps may be taken for regularisation of the services
ol the temporary stalT ol this olTice an early date: ‘

Yours Ihilllf;lili_)'_,‘__._________/\

% /
A (P.L Thanga)
Commissioner (Border)

BN
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P
e - | No.l/1/95-BF !
v GOVERNMENT OF IND{A

MINISTRY OF HOME AFFAIRS

- New Delhi, Dated the 24.11.2000.
a—" 5
To . ‘ }g

The Commissioner(Border),
Bhongagarh,
- Guwahati,

Subject:- Regularisation of services of temporary staff of the Office of the
Commissioner(Border), Ministry of Home Affairs, Guwahati.

Sir,

I'am directed to refer to your letter No.14013/29(00)93-CB dated the

~ 13" November, 2000 on the above subject and convey that a proposal for

continuation of the 29 posts in the Office of Commissioner(Border) including

* the 14 Group ‘C’ & ‘D’ staffs, beyond February, 2001,to March 200% , was
referred to the Finance Division.

2. The Finance Division have opined that as the present approval expires
' on 28.2.2001 the proposal for continuation of the temporary posts may be
\ taken up next year, ' ‘ :

S 3 As the Office of the Commissioenr(Border) has been created
temporarily . for supervising the Indo-Bangladesh Border Roads and Fence :
Construction Project Work, which is scheduled to be completed by March
2007, it may not be possible to declare the services of 14 Group ‘C’ & ‘D’
temporary staff as permanent.

With regards,
' |
Yours si?c‘:erely, '
v (D.K. SINGH) 1
DEPUTY SECRETARY(NEC) :
- o ;
A _.,_/vf.‘v,’ »(\‘se )
2" @/@ <«
Qe‘ﬁ“\\\ QP:‘ 000 b
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g V,,:s\,,-(-{fm;m) =1 Faler WTH’{I‘(B?TT Office of the Comimissioner (Border)

o | PR, SN Bhangagarh. GUWAHATI - 781 005
< ummg el cuoee | GOVERNMENT OF INDIA  B'neredh GUWAHATL- 78

e

?;“{"Yﬂﬂfﬁ‘tlcph;:m { ))“”'”f R WHIS ro 013/29/(00)93-CB.
L 229316 Ministry of Home Affairs 9 T Date 14~02-2001.
fo) . ) ; Lo }
100 i | \ . b iR Ml
“ o - o _Thg Joint Secretary(NE) . S ) , ‘
) Horth nlock, New-=Delhi-110001. . i P
© . Sub.y Regulurisation of services of tempérarY' i
. Staff of the Office of the CommisSionsr |
‘ 1 ‘ e : ) ssioner(Border
f % ’ M.H,A. Guwahati{, = | : L _ $ ; )
: Sir, ] :
: ! i P - ‘
’ H ! L 3 N .
I ?m_to forward herewith a copv of tha Zepresene
L1 ] o " : |
tatlon submiftted by the temporary staff of this| offce
for furthe% nncessary action lat your end. @ ;
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7. COMMISSIONER (BORDER) EMPLOYEES' UNION
oo NI REGION, GUWATTATI-S,

Ol'ﬁcc'oflhé Commissioner(B3order), MIUA, Govt. of India,

. Bhangagarh, GllWﬂElﬂ(i-S. ' :

o Phone No. 529421, 529510,
. No. 100/1/92 CBEU |

; | :

i

~ The Commissioner(Border) ‘
Government of India
Ministry of Hoine Affairs
Bhangagarh, i |

Guwahati-5 j

[
i
i

‘
i
i
i

- Sub; Prayer for perntancnt Absorption of’l’c‘,hporary Staff,

:
‘ . v . . . ;

! . \ .

;

H
i

| | S | | ;
! z N
o K : | ‘
- Sir :

b4

 We take the opportunity of'your being generous to the staff to present before you
. the following facts for favour of your kind consideration and sympathetic action .

{

L That sir, we the {emporary stafl of your eslablishmerit have been serving the:
v ~department for the last dto 15 years with utmost sincerity - and dedication, :But it
. . disappoints us to note that even afler rendering so many years of dedicated service ,no’
;Q 1 L t . . ! e R ,
.~ step has been initiated by the administration to make s permarnent thus incapacitating us,

- o avail certain basic facilitics like HRAMCA, etc. as are normally available to all the;

, This ste;ﬁmotherlyzand high handed attitude|

 permanent stafY of the Cehtral Government
- i of the administration has also Ief a question mark onf the security and future prospect of"

ourjob. - P
\ A |
i

That sir, alter getting appointment in the depaétmem, we have not applied for any |

,other jobs with-the hope that we would be made perfnanent in due course of time as is,
“done with all the temporaty stalf'of Central Governmient But 10 our utter despair, it has§
4 ‘not yet been done for reasons better known to the administration éven though we are
; -having the requisite lengthiof service and other qualifications to be made 50, the details of -

which are enclosed herewith for your kind perusal Considering the period & below'
, ! i ‘ "

| . . i

Dated 01-02:2001.
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nalure of our service, \»’c should have been made pernnnent much bcfore as per norma]

N

rules applicable to makc the lcmpmary stalT as pcrmanenl Cenlrn! Govunment scr‘van{ §
| - ' | T ;
That sir, you will appreciate that.we have p‘atlenlly waned for so many years f'or..
our logical dennnds Hixt it appears that the administration has turncd a dcaf éar to our
HL.,(IHUI claims. . . i :
We, therefore, ur&c upon your bcmbnsclf (fo be kind enough 10 lakc n’nmedlale
step to make us permanént at the earliest. | : | '
o |
With (hanks." f R :
| } Yours faithfully, !
| | A
| : , : :
anlo As stuted above.i ’ - )—] 2ool |
1 ( i
| ; = (Shra R. C. Sarnii)
f , g Genersl Seer etary
: : i On belmlf of Unjon.
 Copy to: g . : : General Sceretary.
; S i’ ‘: Gommmfnnrr (B-)ro’cr) Employees” Union
' el Baongayiyls Guwaiatl- 5
The Deputy Su«u.ny(NI C),Ministry of 1 lomc /\l’h}r'; N()rlh BF ck, Ncw cll n{- :
110011 for mformatlor; and necessary achon plcase. ; i
g Kol omao
i ’ ! : i
; . : . > o :
, ' 3 ! - (Shri. R.C. Sarmin) ;
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SUB:-

Reference

—

The Joint Secretary(15-11 & BM.),
Government of India,

Ministry of Home Affairs,

North Block,

New Delhi-110001,

Through the Deputy Commissioner(Border).
Dated:- Guwahati the 20th June’2002

AN _APPEAL _FOR DECLARING THE QFFICE OF THE
COMMISSIONER(BORDER), _ GUWAHATL __ASSAM AS
PERMANENT ESTABLISHMENT AND REGULARISATION _QOF
THE SERVICES QFTHE EMPLOYEES WORKING THEREIN IN
THE SAID OFFICE QR ALTERNATIVELY TQ_ABSQRB _THEM
AGAINST PERMANENT VACANCIES LYING VACANT IN _THE

LGP WD, QFFICE/[OTHER CENII{A[ GOVERNMENT QFFICE
IN GUWAHATI,

(1) The Government of India, Ministry of Urban Affairs, and
Employment’s office order No.DGW/BFR/35-92-
A/Maintenance/1089-97  dated 12-09-96 according section for
creation of posts for Maintenance of Indo-Bangladesh Border
Roads.

(2) Administrative Officer’s letter No.].4013/29(00)93—CB dated
31-09-99 addressed to the Desk Officer, Ministry of Home
Affairs, Government of - India, for absorbing the employees
against regular posts in other offices of the Government of India.

(3) Administrative Officer’s letter Nd.1401.3/29/(00)93—CB dated
03-09-99 with a request to take up the matter on priority basis.

(4) Administrative Officer’s  letter No.14013/29 (00)93 - CB
dated 10-01-2000 forwarding the written note regarding
regularization of  services  of  the existing staff of the
Commissioner(Border), Ministry of Home Affairs, Guwahati.

v b v

(5) Commissioner (Border)  letter  No. 1401 3/29(00‘)9.3 CB

dated 13-11-2000 addressed to the Joint Secretary(N.E.), Ministry
of Home Affairs, for regularization of services of 14 Nos. of Group
‘C’ and Group ‘D’ staff for  enabling them to get promotion and
other benefits under ACP scheme.

55 - | ANNEXURE - 27
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(6)Deputy  Secretary’s  (NEC), Ministry  of Home Affairs,

"Government of Indai, letter dated 24-11-2000 addressed to the

Commissioner(Border), Guwahati, regarding the approval of the
proposal for continuation of the 29 posts in the office of the
Commissioner (Border), Guwahati.

(7) The Deputy Commissioner(Border), letter No.14013/29(00)93-CB
dated 14-02-2001 forwarding the representation submitted by
R.C. Sarma, General Secretary, Commissioner(Border)
Employee’s Union, on behalf of the staff members.

(7).A. The representation in’ communication No.100/1/92-CBEU
dated 01-02-2001 submitted on behalf of the Union praying inter-
alia permanent abosorbtion of the temporary staff’ of the office of
the Commissioner(Border).

Sir, Ce . _
With reference to the above, I have the honour to submit before your
kindself the following few points for favour of kinq\ due and sympathetic consideration.

(1) That 1 am serving in this office as Cfox_‘ last_ | & years after1
had been duely selected and appointed by ‘the concern ‘authority, I have been rendering

very sincere service to the fullest satisfaction of all concerned without any blemish -

whatsoever in this entire period _

2) That the government of India, Ministry of Urban Affairs and
Employment’s Office order No. DGW/BFR/35-92 A-Maintenance/1089-97 dated 12-09-
96 accorded sanction for creation of posts for the Maintenance of Indo-Bangladesh
Border Roads and barbed fencing with a view to checking the infiltration of illegal
migrants from Bangladesh Border into the Indian territory. It may be mention that the
office of the Commissioner(Border) is created for the Conbtruction as well as
Maintenance of the Indo-Bangladesh Border Roads. The work of Maintenance is a
continuous  process for an indefinite period of time even after the Construction is
completed. In that view of the matter, the office of the Commissioner(Border) requires to
be made a permanent establishment. - ,

3) That we have been, time and again, making our earnest requests to the
concerned authorities, Ministry of Home Affairs, Government of India, through proper
channel for making the office of the Commissioner(Border) a permanent establishment
and to regularize our services in the said office.
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It may also be mentioned that vide his letter No.14013/29(00)93-CB
dated 31-03-99 addressed to the Desk Officer, Government of India, Ministry of Home
Affairs, the Administrative Officer, Office of the Commissioner(Border), forwarded the
bio-data and service particulars of all the temporary employees for absorbing them
against regular posts in other offices of the Ministry of Home Affairs, wherein my name
also appeared. . . :

(4) + That, after getting no reply the Administrative Officer, vide his letter
No.14013/29(00)93-CB dated 03-09-99 sent a reminder requesting to take up the matter
on_priority basis'But up till now no information as to what decision taken from that end
towards rcbulanzm&, s the services of these temporary empl oyec s has been made known to
us.

(5) . That in the month of February, 1992 the work measurment study team
submitted its report which was forwarded by Ministry of Home Affairs, vide letter
No.1/10/91-BF dated 07-07-92, whercin the team justified continuation of all 23 posts,In
1994, a quality Control Cell wnh seven other posts were sanctioned by Mmlstry of Home
Affairs, and presently the office has 30 sanctioned posts.

As per recommendation of works study team 6 Nos of directly
recruited Grade ‘D’ Staff were declared surplus and their names were forwarded to the
surplus Cell of the Ministry of Labour. Accordingly, they were re-employed in the
CP.W.D. at Malda and Balurghat in West Bengal and presently they are serving in
Guwabhati, on being transferred.

(6) That this entire matter was discussed in detail in the 34" HLE.C.
Meeting under Agenda Item No.2 and accordingly service partxculars of we the 14 Nos.
of temporary staff of the Commissioner(Border) Offiec, are again forwarded with the
relevant notes to the Ministry of Home Affairs, New Delhi, for taking approprlate
positive action. This is reflected in the detail note regarding regularization of services of

the existing staff of the office, which has been forwarded by the Administrative Officer-

of Commissioner’s (Border) office to Ministry of Home Affairs, New Delhi vide
No.14013/29(00)93-CB dated 10-01-2000 .
(7) - That thereafter vide his letter No.14013/29(00)$8-CB. Dated 13-11-
2000 addressed to Joint Secretary(N.E.), Mimstry of Home Affairs, the
Commissioner(Border) requested for doing the needful in regu]arlzmg the services of the
14 Nos. of Group ‘C’ and ‘D’ staff to enable them to get promotion and other benefits
under A.C.P. scheme. Ini the said letter, it is also mentioned that the Govt. of India has

‘already approved the additional work for Construction of Indo- Bangla-Border roads and

Fence which is likely to continue for another 8 to 10 years.
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(8)  That vide his letter dated 14-11-2000, the Deputy Secretary(N.E.C.), -

Ministry of Home Affairs, Government of India, informed the Commissioner(Border),
enter-alia, the indo-Bangladesh Border Roads and Fence Construction project works is
schedule to be completed by March’2007. As such, it is evident that the office of the
Commissioner’s (Border) requires to be made a permanent establishment to look after the
Maintenance works which is to continue on permanent basis.

In that view of the matter, our services may easily be regularized -

by declaring the office to be a permanent one in the greater interest of the North East
region and particularly the State of Assam, as the question of identity of the Assamese
people is directly involved in the instant matter.

9) That, vide his forwarding letter dated 16-02-2001, the Deputy
Commissioner(Border) forwarded the representation submitted on behalf of the
temporary staff of the office of the Commissioner(Border), which was addressed to Joint
Secretary(N.E.), Ministry of Home Affairs, New Delhi. '

In the representation it is pointed out that because of our services

not being regularized for long, we are deprived of certain basic facilities like H.B.A.,
M.C.A etc, besides insecurity of the future prospect of our jobs. It is also mentioned
therein that we should have been made permanent much before as per normal rules for
making the temporaty staff as permanent in the Central Government. It is further
mentioned that as we are with the legitimate expectation that our services would be
regularised by now, we have already crossed the age limit meant for other jobs than to the
present one. :

: But up-till now our representation submitted jointly has not
been considered, subjecting us to mental agony. ' '

(10) That 1 belong to the }W@'qﬁag)aste/ of community which is
constitutionally safeguarded under reserved categories and as such my case for
regularization of service requires to be treated with speciality, as provided in the
Constitution of India and relevant laws of the land. .

T

(11) | That, as similarly situated persons viz-the 6 Nos. .o'f"Staff
declared to be surplus are all absorbed permanently in the C.P.W.D., under the Govt. of
India, apparently my case is also a fit case to be considered in the same line.

: _ It is pertinent to mention that there are quite a good number
of vacancies lying pending in the C.P.W.D.and other Central Govt. Offices in Guwahati
wherein 1 may be absorbed permanently with the continuity of service since the day of
my Joining on 30 =3 ~®gas L D < in the office of the Commissioner(Border).
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It is further submitted that as 1 am a very low-paid
employee’s and as there are sufficient vacancies in the greater Guwahati, and if there is
no hope of declaring the office of the Commissioner(Border) as a permanent
establishment, 1-may alternatively be absorbed permanently agamst any of such exxstmg
vacancies in the C.P.W.D. and other Central Govt. Oﬂices in Guwahati as per the
Government policy in practice. ‘

In the premises aforesaid, I would like to request your
honour to kindly pay a due and sympathetic heed to my matter and applymgj aJUdIClOUS
mind my case for 1bsoxbmg me permanently. against one of the.existing vacancies lying
pending in the CP.W.D. and other Central Govt. Offices in- Guwahati  with the
continuation of service and seniority and all other incidental benefits applicable there to,

_in an expedicious manner be considered in the interest of justice and fairplay; taking into
special consideration the plights and have-nots of the people like me belonging to the
lower strata of the society, for which act of your kindness:I shall remain even grateful.

With kind regards.

Yours faithfully,

SZ»W Kﬁmg LMW &7

_[)C_,

2~ (-2
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The Joint Secretary(1S-11 & BM.),
Government of India,
* Ministry of Home AfTairs,
North Block,
New Delhi-110001.

Through the Deputy Commissioner(Border).
Dated:- Guwahati the 20th June’2002

SUB:- - AN _APPEAL _FOR _DECLARING THE QFFICE OF THE
COMMISSIONER(BORDER), GUWAHATIL,___ASSAM AS
PERMANENT ESTABLISHMENT AND REGULARISATION QF
THE SERVICES OFTHE EMPLOYEES WORKING THEREIN IN
THE SAID OFFICE ORALTERNATIVELY TO _ABSORB _THEM
AGAINST PERMANENT VACANCIES LYING VACANT IN_THE
CPW.D. QFFICE/QTHER CENTRAL GOVERNMENT QFFICE
IN GUWAHATI.

Reference :- (1) The Government of India, Ministry of Urban Affairs, and
Employment’s office order No.DGW/BFR/35-92-
A/Maintenance/1089-97 ~  dated 12-09-96 according section for
creation of posts for Maintenance of Indo-Bangladesh Border
Roads. '

(2) Administrative Officer’s letter No.14013/29(00)93-CB  dated
31-09-99 addressed to the Desk Officer, Ministry of Home
Affairs, Government of India, for absorbing the employees
against regular posts in other offices of the Government of India.

(3) Administrative -Officer’s  letter No.14013/29/(00)93-CB dated
03-09-99 with a request to take up the matter on priority basis.

(4) Administrative  Officer’s « letter No0.14013 /29 (00)93 - CB
dated 10-01-2000 forwarding the written note regarding
regularization = of  services  of  the existing stalf of the
Commissioner(Border), Ministry of Home Affairs, Guwabhati.

Ho
(5) Commissioner (Border) ~ letter ~ No.  14013/29(00)93-CB
dated 13-11-2000 addressed to the Joint Secretary(N.E.), Ministry
of Home Affairs, for regularization of services of 14 Nos. of Group
‘C’ and Group ‘D’ staff for  enabling them to get promotion and
other benefits under ACP scheme. ‘
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(6)Deputy Secretary’s  (NEC), Mmistry of Home Affairs,
Government  of Indai, letter dated 24-11-2000 addressed to the
Commissioner(Border), Guwahati, regarding the approval of the
proposal for continuation of the 29 posts in the office of the
Commissioner (Border), Guwahati.

(7) The Deputy Commissioner(Border), letter No. 14013/29(00)93-CB
dated 14-02-2001 forwarding the representation submitted by
R.C, Sarma, General Secretary, Commissioner(Border)
Employee’s Union, on behalf of the staff members.

(7).A. The representation in commumcatron No. 100/ 1/92-CBEU
dated 01-02-2001 submitted on behalf of the Union praying inter-
alia permanent abosorbtion of the temporary staff of the office of
the Commissioner(Border). :

Sir,

" With reference to the above, 1 have the honour to submit before your
kindself the following few points for favour of kinq\ due and sympathetic consideration.

(1) That 1 am serving in this office as \qwlgbafm last_ 1R years after I
had been duely selected and appointed by -the concern authority, I have been rendering
very sincere service to the fullest satisfaction of all concerned without any blemish
whatsoever in this entire period

2) " "That the government of India, Ministry of Urban Affairs and
Employment’s Office order No. DGW/BFR/35-92 A-Maintenance/1089-97 dated 12-09-
96 accorded sanction for creation of posts for the Maintenance of ‘Indo-Bangladesh
Bordcr Roads'and barbed fencing with a view to checking the infiltration of illegal
migrants from Bangladesh Border into the Indian territory. It may be mention that the
office of the; Commissioner(Border) is created for the Constrpctmn as well as
Maintenance of the Indo-Bangladesh Border Roads. The work of Maintenance'is a
continuous process for an indefinite period of time even after the Construction is
completed. In that view of the matter, the office of the Connmssmner(Border) requlres to

‘be made a permanent establishment.

(3) - That we have been, time and again, making our earnest requests to the
concerned authorities, Ministry of Home Affairs, Government of India, through proper
channel for makmg the office of the Commissioner(Border) a permanent establishment
and to reg;,ularlze our services in the sald office.
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It may also be mentioned that vide his letter No6.14013/29(00)93-CB
dated 31-03-99 addaessed to the Desk Officer, Government of India, Ministry of Home
Affairs, the Administrative Officer, Office of the. Commissioner(Border), forwarded the

bio-data and service particulars of all the temporary employees for absorbing them -

against regular posts in other offices of the Ministry of Home Affairs, wherein my name
also appeared.

4) ‘That, after getting no reply the Administrative Officer, vide his letter
No.14013/29(00)93-CB dated 03-09-99 sent a reminder requesting to take up the matter
on priority basis But up till now no information as to what decision taken from that end
towards regularizing'the services of these temporary employee’s has been made known to
us. :

(5 . - That in the month of February, 1992 the work measurment study team
submitted its report which was forwarded by Ministry of Home Affairs, vide letter
No.1/10/91-BF dated 07-07-92, wherein the team justified continuation of all 23 posts.In
- 1994, a quality Control Cell with seven other posts were sanctioned by Mlmstry of Home
Affairs, and presently the office has 30 sanctioned posts.

As per recommendation of works study team 6 Nos of directly
recruited Grade ‘D’ Staff were declared surplus and their names were forwarded to the
surplus Cell -of . the- Ministry of Labour. Accordingly, they were re-employed in the
CP.W.D. at Malda and Balurghat in West Bengal and presently they are serving in
Guwabhati, on being transferred.

(6) That this entire matter was discussed in detail in the 34" H.L.E.C.
Meeting under Agenda Item No.2 and accordingly service particulars of we the 14 Nos.
of temporary staff of the Commissioner(Border) Offiec, are again forwarded with the
relevant notes to the Ministry of Home Affairs, New Delhi, for taking appropnate
positive action. This is reflected in the detail note regarding regularization of services of
the existing staff of the office, which has been forwarded by the Admxmstratlve Officer
of Commlssmners (Border) office to Ministry of Home Affairs, New Delhi vide
No. 14013/29(00)93 CB dated 10-01-2000 _ ¢

) 3That thereafter vide his letter No.14013/29(00)%3-CB. Dated,13-11-
2000 addressed. to Joint Secretary(N.E.), Mmlstry of Home Affairs, the
Commlssxoner(Border) requested for doing the needful in regularizing the services of the
14 Nos. of Group ‘C’ and ‘D’ staff to enable them to get promotion and other benefits
under A.C.P. scheme. In the said letter, it is also mentioned that the Govt. of India has
already approved.the additional work for Construction of Indo- Bangla Border roads and
Fence which 1s likely to continue for another 8 to 10 years. :
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(8) That.vide his letter dated 14-11-2000, the Deputy Secretary(N.E.C.),

Ministry of Home Affairs, Government of India, informed the Comrmssroner(Border), '

enter-alia, the indo-Bangladesh Border Roads and Fence Construction project.works is
schedule to ‘be completed by March’2007. As such, it is evident that the office of the
Commissioner’s (Border) requires to be made a permanent establishment to look after the
Maintenance works which is to continue on permanent basis.

In that view of the matter, our services may easily be regularized
by declaring the office to be a permanent one in the greater interest of the North East
region and particularly the State of Assam, as the question of 1dent1ty of the Assamese
people is directly involved in the instant matter.

) - That, v1de his forwarding letter dated 16-02-2001, the Deputy
Commissioner(Border) forwarded the representation submitted on behalf of the
temporary staff of the office of the Comnnssroder(Border) which. was addressed to Joint
Secretftry(N E), Mmrstry of Home Affairs, New Delhi.

‘In the representatlon it is pomted out that because of our services
not being regularized for long, we are deprived of certain basic facilities like HB.A.,

I

M.C.A etc, besides insecurity of the future prospect of our jobs. It is also mentloned

therein that we should have been made permanent much before.as per- normal rules for

making the temporary staff as permanent in the Central Government. It is further
mentioned that as we are with the legitimate expectation that ‘our services would be
regularised by now, we have already crossed the age limit meant for other jobs than to the
present one.

: But up-till now our| representation submitted jointly has not
been considered, subjecting us to mental_agony.i ' -'

(10) - That I belong to the Cofy. < caste/ of commumty whxch is
constltutronally safeg,uarded under reserved | categories and as such my case for
regularization of service requires to be treated with spec1a11ty, as prov1ded in the
Constitution of India and 1elevant laws of the lafd. :

A

(11) - - That, as similarly 51tuated persons v1z-the 6 Nos. of staff
declared to be surplus are all absorbed permanently in the C.P.W.D,, under the Govt. of

. India, apparently my case is also a fit case to be considered in the s'lme line,

It is pertinent to mention that there are qulte a g,ood number
of vacancies lying pending in the C.P.W .D.and other Central Govt. Oﬁices in: Guwahati
wherein I may be absorbed permanently with the continuity of service sirice the day of
my Joining on_\&\c Rl as__Peaon in the office of the Commlssmner(Border)
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It is further submitted that as.l am a very low-paid
employee’s and- as there are sufficient vacancies in the greater Guwahati, and if there is
no hope of declaring the office of the Commissioner(Border) as a permanent
establishment, I may alternatively be absorbed permanently against any of such existing
vacancies in the C.P.W.D. and other Central Govt. Offices in Guwahati as per the
Government policy in practice.

In the premises aforesaid, 1 would like to requesl your
honour to kindly pay a due and sympathetic heed to my matter and applying a judicious
mind my case for absorbing me permanently against one of the existing vacancies lying
pending in the CP.W.D. and other Central Govt. Offices in Guwahati with the
continuation of service and seniority and all other incidental benefits applicable there to,
in an expedicious manner be considered in the interest of justice and fairplay; taking into
special consideration the plights and have-nots of the people like me belonging to the
lower strata of the society, for which act of your kindness 1 shall remain even grateful.

With kind regards.

Yours faithfully,

S N P VENVER N
L-D.C -

R 2602
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LASUB:- AA’-; APPEAL __ FOR - DEGLARING . THE -OFFICE' OF THE 2

COMMISSIONER(BORDER), — GUWAHATI, - ASSAM us
PERMANENT ESTABLISHMENT AND REGULARISATION OF
- ITHE SERVICES OFTHE EMPLOYEES WORKING THEREIN IN
THE SAID QFFICE OR ALTERNATIVELY TO ABSORB_THEM
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% o CPw.D. ()ITICE/OTHER CENTRAL GOVERNMENT QFFICE
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L S | " . P 3

f ' Reference :- (1) The Governnmnt of India, Ministry of Urban Aﬁ‘alrs and A ;
! . : i Employment"s office ordet . No. DGW/BTRHS 92-
R L A/Maintenance/1089-97 | dated 12-09-96 acording section for ¢ .;
o ; creation of posts for Mamtcnance of Indo- Bangladesh Borcler - b
I Roads. 1 '
P ;-(2) . Administrative Officer’s lelter Nol4013/29(00)93 CB dat(d
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- (3) :.Admmlstratwe Officer’s letter No. 14013/29/(00)93&8 dated . !
- 1°03-09-99 with a request toitake up the matter on prlontylbams ; ' ‘

o . (4)}Administrative  Officer’s | letter . No. 14013/29 (OO)_'93 - dB L
T ' -dated 10-01-2000 forwarding the written note!regardlhg :
regularization of  services of  the existing staff of the

| .Commissioner(Border), Ministry of Home Affairs. Guwabhati. f
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o Commissioner (Border) |letter  No. ]4013/29(00)93 GB :
o .. . dated 13-11-2000 addressed to the Joint Secretar)(N E. )! Mmlstry b
: of Home AfTairs, for regularization of services of 14 Nos. bfGroUp
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Secretary’s
of Indai, lett

eputy
overnment

(NEGI)

Ministry of - Home . Affairs,
er dated 24-11 22000 addressed to the

("omnnwoner(Border) (Juw‘ahau regarding the iapproval of the

(7)IA. The representation in: N
" idated 01-02-2001 submitted on behalf of the Uriion praying inter-
alia permanent abosorbtion

'
i

- proposal for continuation of the 29 posts 1 m the ofﬁce of the
Commissioner (Border), Gu“ahan S ;

14-02-2001. folward
Sarma, General

5 i ‘the Commissioner(Border). |

?

o
had been ducly sclecté
very sincere service '

That.T am serving in this office asﬁ"‘lmﬂ"b%or Iast yezgrs after [

!

B

The Dcputy Commlssmner(ﬂorder) fetter No, 14013/29(00)93 CB

dated
Employee’s Union, on behal

ng the representation submmed b‘y
Secretary, Commlssmner(Border)

f of the staffmembers o § j

»I . o

commumcatlon No 100/1/92 CBEU

of the temporary stafT of the! of'ﬁce é»f

|

d and appointed by the corcern authority; 1 have been rendenﬂg

whatsoever in this éntite period

(2) - That -

96 accorded sanction

_ . the ;Jovemment of India,
Employment s Office brder No.DGW/BFR/35-92

for creation of posts for

Border Roads and barbed fencing with a view
migrants {rom Bangladesh Border into the Indian] territory. It may be; menhon that the
office of the Comn issioner(Border) is ‘created for the Construchon as. well as
Maintenance. of the Indo-Bangladesh Border Rdads. The ~work of Mam{enénce 1s,

COlllmUOUS

o the fullest satisfaction oif all concerned thhout any blemlsh

?

Mmlstry of Urban AfTalrs and
A- Mamtenance/1089 97. dated 12- 00-
the Maintenance of! Indo Banaladesh
ito checking the mfkr'mon of 1!Ieg¥al

- process %for an indefinite period of] time even after the Construcnon 1S

completed In that v1ew ‘of the matter, the office of the Commlsswner(Border) reqmres (o
be made a permanent estabhshmcm !

(€)

concerned - authormcq‘l

Ministry of Home Affairs,

,: N !

3

That we have been, time and agam makma our eamest requests to the

Government of India, through proper

channel for making tHe office of the Comnnssmnel(Border) a permanent estabhshmem

and to regularize our qemces in the said office:

;.
!
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. on pnonty basis But up[ull now no information as tL) what decision takcn from that end!

* submitted its rcport wlitch was forwarded by Mi
- No.1/10/91-BF datcd 07-07-92, whcrem the team Ju&trﬁed continuation of all 23 posts In

: /\ﬂ'a\rs and prcsent’ly the office has 30 sanctioned poQts

, (6) That thm entire matter was drscdssed in detall in the 34" H; L.E.C.!
Meeting under Agenda {tem No.2 and accordingly servnce particulars of we the 14 Nos. iA
. 'of temporary staff of the Commissioner(Border) Oﬁiec are again forwardcd with thej

-positive action’ This is reflected in- the detail note r

65 -
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‘ . It ma$ alao be mentioned that vnﬂe his letter No. 14013/29(00)93 CB;
dated 31-03-99 addresseéd to the Desk Officer, GovErnment of India, Mrmstry of Home

Affairs, the Administrative Officer, Office of the Cémmrsmoner(Border) forwarded the| "

bio-data and service partrculars of all the temporary employees for absorbmg them:
against regular posts in other offices ofthe Mlmstry;ofHome Affairs, wherem my namel!

also appeared. 3 l o : 1
» N . : : ’
(4) That, idfter getting no reply the /\{dmmrstralwc Omccr vide Ins lettert

No.14013/29(00)93-CB dated 03-09-99 sent a remmjder requesting to take up the matter
towards regulanzing theservices of these temporary employee s has been’ made known to!

us. | )
(5) lhat tn the month of February, l9l92 the work measurment study team
gustry of Home Affarrs vadé letter

1094 a quality C ontrol Cell with seven other posts \\!’ere sanctioned by Mlmstry ofHomc

s . : i
! i

As pbr recommendation of works study team 6 Nos of. drrectly

oot o e

recruited Grade ‘D’ Staﬂ were declared surplus and their names were forwarded to the! -
‘surplus Cell of the Mmlstry of Labour. Accordm'gly they rwere re- er{nployed‘m thee
- C:P.W.D. at Malda and Balurghat- in West Benga:l and presently thcyxare serving m!

Guwabhati, on being uansfcncd i
]

c—

!
I
i

PV

relevant notes to ‘the Ministry of Home, Affairs, J\Jew Delhi, for taking appropnatel
garding regularization of services of,

the existing stall of the joffice, which has been forwarded by the Administrative O{’ﬁcerl

of Commissioner’s (Barder) office to Mmlstry oif Home «Aﬁ"arrs New Delhr vrdeg

¢ No. 14011/29(00)0? CB thtcd 10-01-2000 ! : o 5

+

' (7) ; Fhat thercaﬂcr vide his letter No 140]3/29(00)93%CB Dated ! 13 11—’

2000 addressed : to sJomt Secretary(N.E)), Mmustry of Home' Aﬁ‘alrs the;
Commlssroncr(Border) réquested for doing the needful in regularmng the services oftheg

- 14 Nos. of Group‘ C aird ‘D’ staff to enable them fo get promotion and other benefits!

“under A.C.P. scheme. In the said letter, it is also mentioned that the Govt of India has;
: already approved the addltmnal work for Construction of Indo- Banala~B0rder roads and | ;
- Fence which is likely to continue for another 8 to 10 yeam ' T
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| (8) That ivide his letter dated 14-11 2000 the Deputy Secretary(N E. C)

Ministry of Home /\ﬂ"’nrﬁ Government of India, lklformed the Commls<loner(Border)
enter-alia, the indo- Banalade%h Border Roads and Fence Construction pro;ect works 1<
scl.edule to be completed by March’2007. As such it is evident that the ofﬁce of the
Connnmuoncr s (Border) requires to be made a perranent eqtabhshment to look aﬂer the
Mamtu\ancc works whi¢h is to contmuc on permanent basis. - S ;

’ H . -
X M . '

ln that view of the matter, our servuces may eaSlly be regularlze
by dcchnn;:, the office lo be a permanent one in the greater interest ofithe North Eas

NI =

region and particularly {the State of Assam, as the question of ldenuty of the: Assamese{
pbéple is directly involv:ed in the instant matter. , 3 z_i 1 E

o ! ‘ o ‘ |
) T’hm vide his forwarding lditer dated 16-02- 2001 the Deputy

Commissioner(Border) | forwarded the representa’tlon subritted on | behalf | of the

temporary staftf of the dﬁ’ce of the C‘ommlssmner(Border) which was addressed to Jomt '

1

! : i
In the rcpresentatlon it is pdmted out that because of our. services
not bemg, regularized for long, we are deprived of certain basic facﬂttnes like iH B.Aj,
M C.A ctc, besides |r14ecur1ty of the future prospé:ct of ourijobs. It is also mléntmned
thelem that we shouldihave been made permanent; imuch before as per: normal rules fot
making the temporary, ‘staff as permanent .in lhé Central Govemmen( It |sf furthel
mentioned that as wejare with the- legitimate exrectanon that our- services. v)ould bc'

' regulamcd by now, wejhave already crossed the ageé limit meant for otherJobs than to the

i

pregexlt one. Iy ) B i }

Secretary(N E), Mmlsth of Home Aﬁ‘aqu New Deliu (

i

b i
: | {
! ' But up-till now our reptesentation submltted Jomtly ‘has not
been considered, subjecting us to mcntal agony. ' : , K
i : . : ’ ! t
S f
(10) , That 1 .belong o the Seheduly ca‘<tel of commumty whxch i
constitutionally safeguarded under reserved catégories arnd as such my dase for
regularization of service requires to be treated jwith specmhty, as’ provnded in the

Constitution of India and relevant laws of the land. | 1 i (
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(l D) | : That, as similarly situated persons viz-the (6 Nos.!of staff
declared to be surplus are all absorbed permaneritly in the C.P.W.D., under the Govt. of
India, apparently my case is also a fit case to be considered in the sameling. = |

' , ' ' S 5 o
_ It is pertinent to mention that there are qlnte a good numbcr
of vacancies lying pcncmg in the C.P.W.D.and other Central Govt. Oﬂlces in Guwahatl
wherein 1 may be absdrbed permanently with the conlmm!y of $ervice since the day af

my Jmmng on_R0.01. \°19 B as Peon in lhc office of the (‘mnm}woncr(;ﬂmdcr)
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. vacaricies in the C.P.W.D. and ot
~ Government policy in practice. : :

| hdnour to kindly pay a-due and symp
. mind my case for absorbing me permanent
pending in the C.P.W.D.
~ continuation of service and sen
" in an expedicious manngr be consid
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© . It s fuither submitted that as; I am a very low-paid,

‘ ‘ | B . 03 . {
employee’s and as there are sufficient vacancies in the greater}Guwahatn_‘jand'_tftihere is |

no hope of declaring | the office of _thejCdmn}:\issioner(Borde‘r) as; a_permanent
establishment, 1 may alternatively be absorbed permél'mently against any of such existing !
[ her Central Govt. Offices in: Guwahati as per the|
! ; : 5 ;
. In the premises; afo're%ald, I would like to- request your;
ly against one of the é)l'gisting:»iyvaéat_)ciés lying;
and other Central G(é)vt Offices in Guwahati- with the;
iority and all other irgcidemal benefits applicable there to,;
ered in the interest of justice and fairplay, taking into
have-nots of the people like me belonging to the

special consideration the plights and 1
lower strata of the socie%ty, for which act of your kindness I shall rémain‘even grateful. |
] - ; SEE

With kind regards. y | f
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The lomt Secretary(IS-11 & BM )

Government of India, - ;
Mrnmr) ofllomc AfMairs,

North Block,
New Delhi-110001. r

‘Thr()rrgh the Deputy Commissiond

Dated Guwahatr the ZOth

)

AN UPPEAL  FOR

r(Border).

i

June 2002

\

o ‘
i

Drcu%r RING THE ornCE or THE

COMMIS. Sl()A’ER(II()RDFR)

GUWAHATI, " ASSAM |.

PERMANENT ESTABI, LSHA{L'

THESERVICES OF THE EMPI

LQYEES WORKING THEREIN IN,

THE SAID OFFICE OR ALTER

AGAINST PERMANENT VACA

NCIES LYING VACANTIN _THE

CPWI. QFFICE | OTHER ¢

IN GUWAHATIL
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Employment’s
A/Maintenance/1089-97

The - Government of India,
office j order

dated 12-09-96° according section for

Ministry of. Urban Affarrs and
- No. DGW/BFRBS 924

¢reation of posts. for Mamtenance of Indo Bangladesh‘Border’

Roads.

Admmrstratrve Oﬁ'cer s lette
31-09-99 - addressed to the|
Affairs, Government of |
agamst regular posts in other
r _

(3) Admmrctratrve Oﬂ'cer s
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dated 10-01-2000  forwardi
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of'Home Affairs, for regulariza
C and Group ‘D’ stafT'for ¢

o(hu benefits under ACP scher

N 2 b e b A 3 R o s e L

kit aa ApSS B e e

No. 14013/29(00)93 CB I dateds
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Desk Officer, Mmrstry of't Home

offices ofthe Govemment ofIndra

1
1

letter No. 14013/29/(00)93 CBr dated !

e up the matter on prronty basrs !
, a
stier .~ No. 14013 /29 (00) 93 - ("Br
g rhe f written’ “note regardmg,
5 of  the exmmg ':(aﬂ”ofthe;
ry of Home Affairs, Guwahatr *
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ter No.
) the Joint: Secretar)(N E.), Ministry
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| (6)Dcpuly Secretary’s . (NEG), Ministry  of . Home | Affairs;
I " Government . of Indai, lettér dated 24-11-2000, addressed to the :
o - Commissioner(Border), Guwhhati, regardmg the approval of the
1 proposal for continuation of the 29 posts in- the of’ﬁce of the ;
} - , Gomnnssloner (Border), Guwahatr L R § :
o , (7 The Deputy Commrssroner(Border) letter No ]4013/29(00)93 -CB 3,
| X jated 14-02-2001 forwarding the representatlon ‘submitted by
| : .C. Sarma General | Secretary, Commrssroner(Border) : ,
' [: mploycc s Union, on behalf of the staffrwrerr1bcrs ’ f :
. : | X
',} (7).A. The representation in-| communication No. 100/]/9% -CBEU ?
: ‘ - dated 01-02-2001 submittedjon behalf of the Umon praying inter- |
alia permanent -abosorbtion of the temporary staﬁ' of the office Of
’ . o he Commissioner(Border). L 5; § ‘ gl
L | ‘ !
Lo :‘ i - 1 i x:
b o |
P o . H i b H ! x
i Siry ’ ' - S | %
| R Witl} reference 16 the above, T have the honbur to ﬂubmrt before your | !
f g "'.kmdsclf‘ the following cw points for favour ofkmri,‘ due and 'aympathehc consrderatron ! ;}
: v ‘ Biﬁw
S (I) "That I am serving in this office a8 Lél'_/‘_rl for. last__L_g‘___years aﬂer*l ,
. had been ducly selcctch and appointed by the conEem authonty [ have been rcndenny
’ . very sincere service tb the fullest satisfaction of all concemed wnhout anye blemish ‘
i whatsoever in this entlro period ' - : j
@ . Thatl the government of lndr| Mmlstry of Urban Aﬂ“arrs "anti |
! A Employmcnt s ()ﬂ'rce ordcr No.DGW/BTR/35-92 A Maintenance/1089- 97. dated 12-09- ’t
1 96 iaccorded sanction [for creation -of posts for h\e Mainténance of' Indo-Bangladesr j
b Border Roads and barbed fencing with a-view fo checking the infiliration of illegal |
‘ migrants from Bang__,la(icsh Border into the Indian !temtory It may be: mentron that th‘P |
1 office -of the Commlssroner(Border) is created| for the! Construcnon as well as
. Maintenance of the Thdo- Bangladesh Border Roads. The work of Marntenance is ‘fa
! continuous  process for an indefinite period ofttnne even after the; Constmctlon 15
! - completed. In that vrcnt of the matter, the office of the Comnnssroner(Border) requires tb
; - be made a permanent eétabhshmcnt ! i 1 i
i Q). ‘That we have been, time and again, makmrz our- eamést requests to the ;
i | concerned authorities, Ministry of Home Affairs, Government of" lndra through propor
i . channel for making. thc office of the Comnnssroner(Border) a permanent establishment :
§ , and to rcs.nlamc our <orvroc< in the said office. f ..‘ f{ 3
'\ f’ ; ! ' L |
. : | : f :
: : : : ! ! 1
i o : :' %':
i : !
.‘ | | |
| | U B
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It ma\ also be mentioned that® \tde his letter No. 14017/20(00)9? (’B'

dated 31-03-90 addressed to the Desk Officer. Gov ernment of India. Ministrv of Home;
f\ﬂam the /\dmnmnamo Officer, Office of the Cnmmmmoncr(Borde!) for\\ardcd the
bio-data and service pmncnlnm of all the tempo?ar\ employees for -absorbing them
against regular posts in lother offices of the Mmlctry of Home Affairs. wherein my name

H

also appeared. L |

“* : i
i

(4) That lafter gctting .no reply ‘the Admnmtmtnc Officer, \1do h|< lctter

No. 140 13/29(00)0 3 Bidated 03-09-99 sent a tcmnfndcr requesting to mle up fthe mattu,

- On priority basis But up* till now no information as Lo what decision t'ﬂ'en from that end

towards regpularizing lhd services ofthccc temporaryfemplm ee’s has been made knov n to

us. -

(‘3) ' That in the month of February, IQ97 the work meacurment <tud\ teamy

submitted its report which was forwarded by Mlﬁmctn of Home Aﬂ"arrc vide letter

No 1/10/91-BF dated 07-07-92, wherein the team )usm"f‘d continuation of all 23 pottq ]n* ‘

1994, a quality Control (CH with seven other posts \\ ere mnchoncd by \‘hmstr\ ofﬂomc
/\ﬂmm and presently thc oﬂwc ha< 30 sanctioned post< L )

i
i
j

o As per recommendation of worh study . team 6 \*m of. directly

locnntcd Grade ‘D" Staff were declared surplus and their names were forwarded to the
Surplus Cell of the Mnnsny of Labour. /\ccmdmgly they - were re- émployed in the
CP.W.D. at Malda nnd Balurghat in West. Bcndl and precently lhcx are <crwm m

; : \ . 4 :
l V
(0) Ihat this entire matter was dmcu«ed in detail in the 34”’ HL.EC:
Meeting undér Agenda Hcm No.2 and accordingly $ervice particulars of we. the 14 \‘o‘zf

of temporary staff” of thc‘ Commissioner(Border) Offiec, are ‘again forwarded w1th the

“relevant notes 1o the Mmusn\ of Home Affairs, iNew Delhi. for takimz appropnate

positive action. This is feflected in the detail note temrdmg1 regularization of QEF\ICCQ of
the existing stafl’ of the! office. which has been fonvarded by the Administrative: Oﬁicen
of " Commissioner’s (Bdrder) office to Ministry (f)f ITome /\fT"mc New DC”N \IdC"
N().l4(,)I."./2‘)(00)‘)3-(7[3’(I"llcd 10-01-2000

. ' f
i
1

i

ey .

(7) That thcrcaﬂcr wdc his letter ‘\Jo 1401 s/”Q 00)0 «-CB Dated 13- Il-
2000 addressed - to i Toint Secretary(N.T12.). Mmmtr\ of  Home, /\fTaxrs the:

C 0mnn<<um1m(Bmdcr) requested for doing the nccdﬁxl in regularizing thc <(‘twcck of thel

14 Nos. of Group (! and "D staft to enable thcnmo get promotion 'md other benefits
under A.C.P. scheme.. Th. the said letter. it is also rﬁentmned that the 60\1 oflndla has!

already approved. the adtiitional work for Constructién oflndo Bana!a Border road< and:
FFénce which is hl\(‘l\ to ¢continue for another 8 to 10 \Icam . . .‘ ;

cen o vt S e g p e § - te e a me
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BVt ntoe it coimantirn., o - : ! . : ;

my Joining on /.- /¢ 'i’/_as __;,:121_,_44‘{_'__“_ in the office of the Commissioner(Bordet).

R | LI
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(R) That] vide his letter dated 14-11:2000. the Deputy Sécrctan'(N E.C).

Ministry of Home /\ﬂpm Government of India, finformed the Commissioner(Border).

enter-alia, the indo- Bathdcch Border Roads and; Fence Construction project works is

schedule to be cmnplctcd by March’2007. As sudh, it is evident that the office of the

Commissioner’s (Rmdcr) requires to be made a permanent establishment to look aﬂcr the
M: nnlcn mee works which is to continue on perny: anént basis

' ! !

f:\ that view of the matter, eur services may ("NI\ be 1cuxlan7cd

b\ declaring the oﬂacc. to be a permanent one in the greater interest of thc North East

region and pmtuul’nl\ the State of Assam. as thei question of 1dentity of the Assamese

pcvplc is ditectly involéed in the instant matter, g

t

(‘N ' "Thm, vide his f'mwardmg letter dated 16-02-2001. 1he Deputyv
('ommi«ionu(Bm(im)‘ forwarded the rcpthcnl‘ahon submitted on  behall of the

“temporary stafl of the loflice of the € omnnccmncr(Bordcr) which was addrcsscd o loint

Secretary(NED), Minis{ry of THome Affairs, ‘\Jc\» I)dhw

! » !
In tho wpmwnmmm itis pomtcd out: that lwcamc of ouf qcmcc&
not being regularized jfor long, we are deprived of certain’ basic f'scnlmm likd H B.AL,
M.C.A cte. besides iijsecurity of the future prospect of our jobs. It s also mentloned
therein that we should have been made permasent much before as per normal rules for
making the temporary stafl’ as permanent in the Central Government. It is further
mentioned (hat as \\d are with the legitimate expectation that our sérvices \\ould be

¢

“regularised by now, wé have already crossed the age limit meant for other10b< than to the

present one. f

i
! '

. But up- till now our representation submitted 1omtlv has n()t
been considered. subjetting us to mental agony. :

. { '
(10) | That 1 belong to the //"" A "”(aclcf of(omnmmty which ‘is
. . T

constitutionally *ah“mmu(h dvnder reserved  catepories and as such mv icase f()l
regilarization of s(‘l\h( ¢ requires 1o be m‘(ncd' with speciality, as’ provided in the

Constitution of India mul relevant I'mc of the Irmd ' : f

; . ; ot . ‘
(1 I) f That. as similarly <mi'1ted persons viz- the 6 Nos, of <taﬁ
declared to be <mplu<‘ arc all absorbed pcnhancntl\ in the C.P.W.D ., under the Govt. ,c of

Incha, apmwml\ my Latc is also a fit case to be cou1<1dmed in the same line. :
! It is pertinent to mcninon that there are quite a LOOd numbcr

of vacancies I\mL periding in the C.P.W.D.and other Central Govt. Offices in Guuahatl
wherein T mav be dhmed permancntly with the, continuity of service since the day bf
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It is further submitted: that as 1 am a very low-paid

" employee’s and as there are suflicient vacancies in-the greater Guwahati. and if there is

no hope of declaring  the affice of the Commissioner(Border) as n° permanent
cstablishment, I may alternatively be absorbed pcrtmnenth against any of such existing
vacancies in the C.P AW D and other Central Govty Offices in Guwahati as per the

Government policy in praclice ,
i
' |

In the premises af‘orec'nd I would like to roque‘:t your
honour to kindly pay a due and sympathetic heed to funy matter and applying a xudmtom
mind my case for absotbing me permancntly against 'one of the existing vacancies lying
pending in the C.PW.D.  and other Central Govt. Offices in Guwahati with the
contiuation of servicerand seniority and all other mudcnmi benefits applicable there to,
in an expedicious manner be considered in the :nteres( of justice and fairplay; taking into
special consideration the plights and have-nots of thc people like me belonging to the

lower strata of the society, for which act of your kindness 1 shall remain even grateful.

s

i
'

With kind regards

Yours faithfully,
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, i The Joint Sccretary(IS-1H& BAL),
C Government of India,
- ! Ministry of Home AfMairs,
: ' : North Block, |
CNew Delhi-1 10001,

f Through the Deputy (f’ormni"ssionef(Borcler)

e s,

e A b i

‘ Dated:- Guwahati the 20th  June’2002 |

SUR:- AN _APPEAL__FOR _DECLARING THE QFFICE _QF THE
: g - COMMISSIONER(BORDER), __ GUIWAIIA Il,__ASSAM i AS
LLRMANENT ESTABLISHMENT AND REGULARISATION OF
LHE SERVICES OFTHE EMPLOYEES WORKING THEREIN IN -
THESAID QI'FICE OR ALY ERNATIVELY TO A-ILS'ORB 1. I‘IEM :
AGAINST PERMANENT VA4 CANCIES LYING VA CANT IN JTHE
CPI.D. OFFICE] OTHER CENTRAL GOVERNMENT QFFICE
AN GUIAHAT], | | o | |

. {

Reference - (1) The Government of India, Ministry of Urban ‘AfTairs., and
Employment's office order . . No DGW/BFR/35.97-
/\/f\lninlenzmccll08‘)»97;‘ dated 12-09-96 according section for
L craation of posts for Maintenance of lndo:—f;)angla(,;iesh Border
1 Roads, ‘ ; oo ‘

2) Administrative Officer’s etter No.14013/29(00)93-CB  dated
31-09-99 addressed to the Desk Officer. ii\-ﬁnist’qﬁf of Home
Afairs, Government of  India. for absorbing -the’ emplaoyees

against regular posts in other offices of the Government of India.

(1) Administrative Officer's | letter No, 14013/29/(00)93-CB daled
03-09-99 with 5 request th take up the matter on priority basis ;

(D) Administrative Officer’sl  letter . No. 14013 /29 (00)93 - iCRB
- dated 10-01-2000 'f‘orw'w"«rding- the written  note regarding -
regularization  of services  of e existing stafl of the
(”.ummissioncr(Border), Ministry of Home Affairs, Guwéqhati.
. S SN ’ .
8) Commissioner (Border) 5 letter  No. 14013.729(00)93—7CfB
dated 13-11-2000 addressdd 1o the Joint Sceretary(N ), Minigtry
of Tome Aftairs, for regularization of services of 14 Nos. of Groip
{Cand Group < staf¥ for; enabling  them to get promotion and
other benefits under ACP s¢heme. ; S -

—~~
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((»)I)cipmy Secretary's NIC),, Ministry of Home Affairs,
(m\ crnment of Indai, letteridated 24-11-2000 nddressed to the
(o'nmusmoner(Bordcr) Guwahati, regarding the approval of the
proposal for continuation of the 29 posts in the: of‘ficc of the
Commissioner (Border), Guwahatl ; :

w
l

(7) The Deputy Commlssmner(Boner) letter No.1401 3/29(00)93 CB

datcd 14-02-2001 forwarding the representation’ submitted by

- Ry C Sarma,  General Secretary, Commxssxoner(Border)
Employce s Union, on behalfofthe staff members. ' -”

(7). /\ The representation in c'omrmmication No.100/1/92-CBEU !
; ; ddted 01-02-2001 submitted an behalf of the Union praying inter-
i alm permanent abosorbtion ofi the temporary staff ofthe ofﬁce of

the Commissioner(Border).

1

et e o ettt b e

sir, ,
With rcfcrcnce to the above, I have the honour to submxt before your
kmdsclf the following fc&v pomts for favour ofkmd\ duc and sympathetic comlderatlon !

. (1 - _ - That Il am serving in this office as t O for last_ { Z years after I‘

had been duely selected;and appointed by the concem authority, 1 have been rendering .
. very sincere service to;the fullest satisfaction of all concerned w1thout any blemlsh
'+ whatsoever in this entire penod !
L) That |the government of Indiaj Ministry of Urban Aﬂ"air‘s and;
. Employment’s Office order No.DGW/BFR/35-92 A: -Maintenance/1089-97 dated 12-09-
196 accorded sanction for creation of posts for the Mainteriance of Indo-Bangladesh
Border Roads and barlied fencing with a view toj checking' the infiltration. of 1llegal‘
©omigrants from Bam,ladeEh Border into the Indian territory. It may be mention that thez
. office of the Commls§|oncr(Bordcr) 1s created efor the Conktruction - as weH as
" Maintenance of the. Indo- -Bangladesh Border Roads The work of Maintenance is a
' continuous  process 1"01L an indefinite period -of time even after the Constructlon is!
: completed. In that view ofthe matter, the office ofthe Commlssxoner(Border) requires to,
-be made a permanent establmhment y ; » j
(3) ' That \Svc have been, time and ag,am making our earnest requests to the
concerned authoritics, Mmmtrv of .Home AfTairs, Government; of India, through proper
channel for making the ‘oche of the Commnssnoner(Border) a permancnt estabhshment
and to regularize our <cr\|ces in the said office. : [

)
i
|
3 ; : . , :

}
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@) Thaf after getting no reply the
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It may also be mentioned that wde his letter No. 14013/29(00)93 CB

dated 31-03-99 addreqsed to the Desk Officer, Govcmment of India, Ministry of Home
Affairs, the Admunmtrétwc Officer, Office of the Commmsnoner(Border) forwarded tHe-

bio-data and scrvice particulars of all the tempprary employees for. absorbing thern

against regular posts in other offices of the Mxmstry of Home Affairs, \sherem my name

also appcarcd g P : : . |

Admrmstratne Oﬁ”cer \xde ’ms letter
No.140k3/29(00)93- CB dated 03-09-99 sent a remmder requesting to take up the mattér
on priority basis But up till now no-information as to what decision taken from that end
towards rcbulammg thc services of these temporary employee’s has bcen made kno“n to
us. ; ' ‘ o z

(5) o ‘ That in the month of February, f992 the work mcasum]ent study team
submitted its report which was forwarded by mestry of Home Affairs, vide lettér
No.1/10/91-BF dated 07-07-92, whercin the team justified continuation of all 23 posts.In
1994, a quality Contro| Cell with seven other postsiwere sanctioned by Mmmry of Home

i

Affairs, and presently tfxe ofﬁce has 30 sanctloned posts

As «per recommendation of wlorks study team 6 Nos of dlrectly
recrulted Grade ‘D’ Staf'f were declared surplus and their names were forwarded to the
surplus Cell of .the . Mxmstry of Labour. Accord&ngly, they were re- employed in the

C.P.W.D. at Malda a‘nd Balur;,hat in West Benéal and presently they are servmg m
Guwabhati, on being. tra1hsferred J ;

DR

| , :
(6) "[hat this entire matter was dlscussed in_detail in the 34 HLEC
MeetmgJ under ALenda Item No.2 and accordmgly service particulars of we the 14 No.
of temporary staff of ;the Commissioner(Border) Ofﬁec are again forwarded with the
relevant notes to the{Mmmtry of Home Affairs; New Delhi, for taking appropriate
posmve action. This is| reflected in the detail note regarding regularization of services of
the existing staff of thb office, which has been forwarded by the Administrative Officér

of Commisstoner’s (Border) office ‘to Ministry jof Home Affairs, New Delhi vide
No 14011/29(00)93 C18 dated 10-01-2000 )
a © That thereafler vide his letter No.14013/29(00)98-CB. Dated 13-11-
2000 addressed to| Joint Secretary(N.E.); Ministry . of Home Affairs, the
Commissioner(Border)|tequested for doing the needful in regularizing the services of the
14 Nos. of Group ‘C’land ‘D’ staff to enable them to get promotion and other benefits
under A.C.P. scheme. In the said letter, it is also r’nentloned ‘that the Govt. of Indxa has
already approved the additional work for Construction of Indo- Banala Border roads and

* Fence which is likely to'continue for-another 8 to 10! ryears.

i
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(8) That .vrde his letter-dated 14-11 ﬁOOO the Deputy Secretar)(\l EC. ),;

. Ministry of Home Affdirs, Government of India, mformcd the Commrssroncr(Border)‘

enter-alia, the indo-Bangladesh Border Roads and Fcrrcc Coristruction prOJect works is
schedule to be completed by March’2007. As <uch it is evident that the of’ﬁce of the
Commissioner’s (Bordet) requires to be made a permanent establishment. to look after the

Mamtcnanec works whréh is to continue on permancnt basis. - o
» ' :

!

Id that view of the matter, oérr services may easrly be reaulanzed

by declanm7 the office to be a permanent one in the greater .interest of the North Fasti
region and particularly 1 the State of Assam, as the questron of |denmy of the Aésamese
peoplc is directly involv ed in the instant matter. 1 f co :

l ‘.

©) That, vide his forwarding Iétter dated 16-02-2001, the Deput

¢

" my Joining on_02~0!§

Commissioner(Border)
temporary staft of the o
Secretary(N.E.), Minists

not being regularizéd f
M.C.A etc, besides ins
therein that we should
making the temporary
mentioned that as we |z
regularised by now, we
present one.

been considered, subjecti

(10)

Constitution of India ani

(1)

i, But up-till now our reptesentation submltted Jomtly ‘has no1

forwarded the rcpresenta}non subrhitted -on.. behalf of the
flice of the Commissioner(Border), which was addressed to Jomt

z f o 3 :
In the representatron it is pomted out that because of our semce%
or long, we are deprived of certain basic facrlmes like HB.A{

ecurity of the future prospect of our: )ObS It 15; also. mentloned

stafl as permanent in theé Central Govemment It rsl further
are with the legitimate exdectatron that our servrces would be
have alrcady crossed the age limit meant for otherJobs thanto the

: |
i . . - v :
K )

mg:, us to mental agony. - c l

i
'

i

That I belong to the 5[7’ caste/ of commumty whrch i

Aconstrtutlomlly safeguarded under reserved catdgories and a$ such my case for
regularization of scrvite requires to be treated

with speciality, as prowdcd in the
I relevant latvs of the land. !
AT : :

That,

declared to be surplus are all absorbed pcrmanentl‘); in the CP.W.D., under the Gow of

India, apparently my cas

e is also a fit case to be consrdered n the same ]me !
Bl : i

It is pertinent to mention that there are qunte a E,ood number

of vacancics lying pend

ms, in the C.P.W.D.and othler Central. Go'vt Of'ﬁces in Guwahatl

wherein 1 may be absolrbed permanently with the ¢ontinuity of service smee the day of

T85as ‘in the office of the Commrssroner(Border)

1
s

e cemra——— e e e

Peon.

3

SO SRS

v aenan A g

y of Home Affairs, New Delhx : P -

have been made pemranent‘much before as per i nomral rules foi

as similarly situated pcrso‘nsA viz-the 6 Nos. of staff

RS " ; N —r
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: _ It is further submitted that as I am a very iow-pai}:i
cmployee’s and as there are suflicient vacancies in' the greater Guwahati, and if there is
no hope of dcclm'in!g Ahe office of the Cor wnissioner(Border) as a pgrmanem
establishment. T may alternatively be absoibed permanently against any of such existing
vacancics in the C AW D and other Central Govt. Offices in Guwahati-as per tle
“Government policy in prachice. " ’ ‘ ‘

; g . 4
. In-the premises- afofesaid. I would like to request your
honour (6 kindly pay & due and svmipathetic heed go my matter and applying a judicious
. mind my case for absarbing me permanently against one of-the existing vacancies lyirig
5 pending in the C.PAV.D.  and other Central Govt. Offices in Guwahati with the
continuation of servicd and scniority and all other fincidental beriefits applicable:there t0,
; ~in an expedicious manher be considered in the interest of justice and fairplay; taking info
i , special consideration the plights and havc-nots‘of} the people like me belonging to the
lower strata of the sodgiety, for which act of your ki‘lLdness [ shall remain even grateful. !
‘ ' i ' ;
|
With kind regards. ! : |
| ‘ :
; , : Yours faithfully, -
o0 ‘ ! P - :
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2 ¥ ' 1ho lmnt rovchn(lq & B"\I ).
‘ Cm crnment of India, :
Mihistry of Home /\IT'm"s. :
North Block, ;
Nety Delhi-110001, ‘

s . Theough the Deputy Conunissiofner(Borde'r).
' ‘ ‘ S a : o
! | : !

' Dated - Guwahati the - 20th  June'20062

- sUB-- AN_APPEAL__FOR _DECLARING ; THE _OQFFICE ‘OF THE
COMMISSIONER(BORDER))  GUWAHATI, ~ ASSAM _—__AS
PERMANENT ESTABLISHMENT AND REGULARISATION OF

- THE SERVICES OFTHE EMPLOYEES ¥ ‘ORKING THEREIN IN
THE SAID QFFICE OR ALTERNATIVELY 1O _ABSORB THEM

- AGAINST PERMANENT VAGCANCIES LYING VACANT IN THE

: CPW.D. OFFICE/QTHER ‘CE/‘\'YRAI G()I/FR/\MLNT OFFICE

: | O INGUWANATIL .

i Co i

Reference - (1) The Government “of India. Ministry of Urban. Affairs, apd

| | Employment’s  office | order.  No, DGW/BFR/35-92-
‘A/Maintenance/1089-97 | dated 12-09-96 accordmg section for o
creation of posts for Maintenance of Indo- Bans_iadech Bordcr ,
Roads. } : .- e 5

© (2)! Administrative Ofticer’s Iet:‘tcr No. 140]3/20(00)01 (,Bx datéd ., = ="

' 31-09-99 addressed to the Desk Officer, Ministry bf Horhe TR

- Affairs. Government of |India. for absorbing the . emploseeﬁ oo
against regular posts in othdr offices of the  Gov ernment oflndla o o
(M Administrative Officer’s  letter No. 14011/20/ OO)O? dB dated

{

03-09-99 with a request to talxe up the mattel on: prmnt\ b'm‘:

. . ‘ L
Administrative _()ﬂ|cm'< letter \10 MOH /20 (O@)’m - CLB
dated 10-01-2000 Fonvandmg the fw ntten note regardnirz
regularization  of - :ervnfces of the exlctma staff of thie
Xe (wrnmlw(mcr(ﬂm(1cr) Mmmtw ofHome /\ﬂan< Guw whatl

) Lt L 1
. . N H

(5) Commissioner (Border) letter Nn;' 1401?/40(00)01 CB
- idated 13-11-2000 addressed to the Jomt Secrctar\(N ). me:try '
ol Home Affairs, for regularization of services of 14 Nos. ofGroup
: ‘C"and Group ‘D’ staff for | enabling: them to get promotmn ant
i L other benefits under /\(,P sclieme. _ g '» ,

-{ ,"},- ’

—

(4




o,

. and to regularize our sdrvices in the said office. = |

- A B S - - ol .- LT G . Lo
. ) :

. , t

H d ! : 3
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G as ; Pape-2. o - ;

i L

N ' i . t , [

!

(6)Dieputy Secretary’s (NEC,) Ministry of Home: AfTaxrs
Govcrnment - of Indai, letter dated 24-11-2000 addressed to the
Commmuoncr(Bordcr) Guwahau reszardmg the approvai of the
phwpmal for continuation ofj the 29 posts in the office: of the
()ommlssnoncr(Bordcr) Guwahah ' | : :

(7 Ihc Deputy Commlssxoncr(B*ordcr) 1etter No. 14013/29(00)93 CB

' d"ned 14-02-2001 forwarding the representation submitted by

RC Sarma,  General iSecretary Commlssmner(Border)

mployee s Union, on behalﬂofthe staffmembers ;
: !

‘ .

(7) A The representation in ‘commumcatlon No. 100/1/02 CBEU

dated 01-02-2001 submltted;on behalf of the UmOn pra)mg mter-;
Alia permanent abosorbtion of the temporary <taﬂ" of the omce oi
the Commissioner(Border). L -

t
1
[}

Sir, : . ] | o : - L o ¢
Witli reference to the above 1 havc the honour to Smell beforé your -

_ kmdsclf the followmgJ fLew points for favour ofkm(\ idue and sympathetlc consxderahon

(i) : That‘l am serving in this office a$ ZJQ ¥ for last_ [ )ears after ;l
had been ducly scleeteld and appointed by the contcrn authomy, 1 have been rendennp
very sincere . service tb the fullest satisfaction of all concerned w1thout any. blemlsh
whatsoever in this entirt period ' ‘
(2) : 1hat§ the government of Indua, Mlmstry of Urban AfTaxrs and

- Employment’s Office order No.DGW/BFR/35-92 A Maintenance/1089-97 dated 12-09-

96 .accorded sanction Lfor creation of posts for {he Maintenance of: Indo- Bangladesh
Bordcr Roads and .barbed fencing with a view to checking the mf']tratlon of 1Heszal
niigrants from Bangladéesh -Border into the Indian iterritory, It may be’ mention that th‘P
office of the Cmnmlwoncr(Dmdcr) is created; for 1he‘Conktmctlon_ as well s
Maintenance” of the Ihilo-Bangladesh Border Rohds. The work: of Maintenarce is h

-‘contmuous process flor an indefinite period of itime even after thé; Construction is

completed. In that view of the matter, the office of the Cornnfission‘é'r(BQrder‘) re'quirestb
be made a permanent e<tabh<hment , ~ T ! ;
(3) : ThaL we have been, time and ag,am makmg our eamnest requests to thie
concerned authorities, H\hmstry of Home ‘Affairs, Governmeht of India, through proper
channel for making the office of the (‘ommmmoner(Border) a pcrmanent estabhshment

]

i N i
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It may al%o be meritioned that vide h|< letter No. 140]?/29(00)93 CB_}
dated 31-03-99 nddlcsscd to the Desk Officer, Govérnment of India, Ministry oFHomc;
Aflairs, the /\dnnms(lnllve Officer, Oftice of the (”dmnnsamncr(Border) lol\wudcd the -
bio-data and service partrculars of all the temporarv ernlnvees for absorbmg them ' .
agdinst regrlar posts in other offices of the Mmrstry Gi - .(fairs, wherein my name.
also appeared. , \ : - P :
4) . That, aﬂer getting no reply the Avdmmrstratwe Oﬂ|cer vide hls letter
No.14013/29(00)93-CB dated 03-09-99 sent a remmder requesting to take up-the: matterr
on priority basis But Up;ll” now no mformatron as to what decision taken from that end
towards regularizing the <emces of these temporary emplovee s has been made known to:
us. : j i
S . T hat n the month of February, 9°2 the work measurment stud) team: :
submitted its report. wh lich was forwarded by Mmrstry of Home Affairs, vide letter _ :
No.1/10/91-BF dated 07-07-92, wherein the team justified continuation of all 23 posts. Inf '
1994, a quality Control Cell with seven other posts were sanctioned by Mrnrstry ofHome
Aﬂ”arre and prc%ently the office has 30 sanctioned pos?ts ‘ : , :
’ ' i

As pér recommendation of works study team 6 ‘Nos of dlrect]y*
recruited Grade ‘D’ Stalt were declared surplus and their nanies were forwarded to thet ‘
surplus Cell of . the Mmrstry of  Labour. Accordingly, they were re- employed in the!

- C.P.WD. at Malda" and Balurghat in West Bengal and presently they are semnsz m
Guwabhati, on bemg trandferred

l

( : r C b

(6) That thrs entire matter was d|<cussed in detail in the 34" HLE. C
Meeting under Agenda ttem No.2 and accordingly service particulars of we the 14 Nos.
of temporary “staff of the Commissioner(Border) Of’ﬁee are again forwarded wrth ther
relevant notes to the Mmrstw of Home Affairs, New Delhi, for taking appropnate;
positive action. This is reflected in the detail note regardmg regularrzatron of services of : ;
- the existing staff’ of the joffice, which has been forwarded by the Admmrctratr\e Of’ﬁcer, , .
of. Commissioner’s (Border) office to Ministry of Home Aﬂ”arrs \’ew Delhr vide ! .
No. 14013/29(00)93 CB dated 10-01- 2000 = ; : P
(7) : That thucaﬂer vide his letter Nol 401?/7‘3(00)‘}3 CIB Dated, 13 H-z
: 2000 addressed  to Joint  Secretary(N.E), Mmlstry of  Home: Aﬁ'arrs the :
. Commissioner(Border) réquested for doing the needful in regularmng the services of the :
@ 14 Nos. of Group ‘C’ ahd ‘D’ staff to enable them fo get promotion and otheér benefits | ‘ co
under A.C.P. scheme: I the said letter, it is also mentroned that the Govt. of India has |
already approved the addrtlonal work for Construction of Indo- Bangla- Border roads and
Fcnce which is likely to cbntmuc for another 8 to 10 years.




- t . .
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(8) That \hdc his letter dated 14-11 2000 the Dcput} Secretan(‘\ E. C)
Ministry of Home MTalrs Government of India, idformed the Comn11<510ner(Border)
enter-alia, the indo- Barwladcsh Border Roads and Fence Construction project w orks is
schedule to be complctcd by March’2007. As suchl it is evident that the office of the _
Cominissioner’s (Border) requires to be made a perm#anent establishment 16 look aﬂer the' -
Maintenance works Wthh is to continue on permanent basis. : :
c ;

Inithat view of the matter, our services may easily. be regulanzed.
by declaring the office tb be a permanent one in thle greater interest of the North East’
region and particularly the State of Assam, as the question of identity of the Assamese;

pcop]e is directly involved 1 in the instant matter. |

!
1

J

i Lo .
9 THat vide his forwarding IeMer dated 16-02-2001, the Deput};
Commissioner(Border) forwarded the representation <ubm1tted on. behalf of the.
temporary stafl of the ot ice of the (“ommlssnoner(Bérdcr) which was addressed to Jomtf
Sceretary(N.12)), Mmmly of Home AfTairs, New. Dcllu : : :

\n the representation it is pomtcd out that because of our services:
not being regulanzed fcgr long, we are deprived of certain basic facilities like H.B.A,, !
M.C.A etc, besides msecunty of the future prospect of our jobs. It is also menhoned‘
therein that we should ha\c been made permanent inuch before as per normal rules for,
making the temporary 'staff as permanent in theCentral Government. It is ‘further!
mentioned that as we étre with the legitimate expéctation that our services would be;
regularised by now, we have already crossed the age Ilmit meant for otherjobs than to the:
present one. ; | :

§ But up-tll now our represematlon submitted jointly has not‘
I)u,n considered, suluu,lmg us to mental agony.,

t
L (10) ' That I belong to the FeberLeastes of community Wthh 15'
constitutionally safcrzuainded under reserved categories and as such my case for:
regularization of servide requires to be treated tvith speciality, as prowdcd'm the'
, Cor1<tltutlor1 of India anc‘ relevant laws of the land. ; .

il RN i

- . . .o 1 s :.
(I‘l) + That, as similarly situated persons viz-the 6 Nos. of staffl
declared to be surplus afe all absorbed permanently fin the C.P.W.D_, under the Govt of
India, apparently my case is also a fit case to be considered in the same line.

1

1

_ i _ ,
It is pertinent to mentidn that there are quite a good number:
of vacancies Iying penditg in the C.P.\V.D.and othér Central Govt. Ofﬁ‘c'es in Guwahati
wherein 1 may be absorbed pcrmancntly with the cbntinuity of service since the, day of -
my Joining on_2 % v 74 y ;J{f’- as _ s in the office of the Comm.xss:oner(Border).A

‘e
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‘ It is further <ubmmed that as 1 am a \fery 10\\ patd

cmplm ec’s and as there are sufficient vacancies inithe greater Guuahah and if there is
no ~hope of declaring the office of the Con}m\moner(Border) as a permanem
establishment. T may alternatively be absorbed permanently against any of <uch existing
vacancies in the C.P, W D and other Ceéntral Gmt Offices n- Gm\'ahah a3 per tlw
(m\ ernment pnluy in p‘m( tice

i
s

!

: ‘ In the prenuses. af‘orbwd I \\(mld like- to mque%t \our
honour to kindly pay a due and-sympathetic heed to my matter anid api )iyma a llldlClOU"_
mind my case for absarbing me permanently against one of the existing - \‘acanmec Iving
. . -~ [P " . ;
pending in the CPWD. and other Central Govt. Offices in (:Lmahah with the
continuation of service;and seniority and all.other incidental benefits applicable there to,
in an expedicious mamfor be considered in the intefiest of justice and fai rpIa\ takma mtb
- spetial consideration 1he plights and have-nots ofithe people like me belomzmx. fo th
, lower strata of the soc tety. fm whx(h act of your ki dness [ shall remain even gtapequ
: , i : .
With kind regards. - ;
; | : ‘ - {
' Youm f’nth ully |
. : }
; /\/)>f‘f '//\/ £ L(O\/( /\,(“\L Lﬁ\ /\"\(\d& Z
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‘ “Thepdoint Seeretary(1S-11 & BNTL),
. - Goviernment of India, , _
: ) . Ministry of Home Affairs, B
P .., North Block, ; |
Lo Newj Delhi-110001,
'l'ﬁmftigh the Deputy Commission‘ier(Borde.r)_. I ,
L o Ly P

" - . Dajed:- Guwahati the 20th June’2003
| SUR.- i ANIAPPEAL _ FOR  DECLARING THE _OFFICE OF THE

COMMISSIONER(BORDER), | GUWAHATL, __ASSAM A8
PERMANENT ESTABLISHMENT AND REGULARISATION _OF -
THESERVICES OFTHE EMPLOYEES IWORKING THEREIN_IN

LU SAID QFFICE OR ALTERNATIVELY TO ABSORB ' THEN -
AGAINST PERMANENT VACANCIES LYING VACANTIN _THE
CLIED. ()ITI(.I"/ OQTHER GENTRAL GOV Emwmroulof

IN duu ALIATIL

' .i
H

X Reference - (D} The Government of India, Ministey  of *Urban AMairs. and
2 ' » : Fploynient s oflice | order. No. D(r\WBl R/AS-92.

A/Maintenance/1089-97° dated 12-00- 96 accordmp sebtion fm
creation of posts for Mamtcmncc of Indo- Banszladech Border

'Rmdc ;
5 | . ()) Adminisirative Officer's Icttcr No. MOH/ZO(OO)QE CB dated : l
) - ‘ 31-09-99 addressed to thd Desk Ofticer, Mlmctr\ nf Homt* R !
L . /\ﬂaut Government of  india. for absorbms_ the emplmce' ' webe

amet rcunlar posts in other offices of the GO\ ernment oflndla ;

(2) Administrative ‘Officer’s letter  No. 14013/29/(00)91 CB datcd

N 03-09.99 \\lth arequest to takc up the matter on prmrit\ hatlc

i , s (1) Ndministrative Oﬂycor’s letter No I40l? /20 (00) 0? - C B '
o ' lated 10-01-2000  forwardig  the. written  note rcgardmL

egularization  of  services  of  the existing =taffof(he,

f’fommissioner(Border), Ministry of Hoine Affairs. __Gmsahau. ;
. . : - } "t . v 1
H | ' : (5) Commissioner (Border) fetter No. . 140!“4/20(00)02 CB
; _ S dated 13-11-2000 addressed to the Joint Secretan(N E),. Mlmsm'«‘
} of Home Affairs, for regularization of sefvices of 14. Nos. of'Group' ‘
{ and Group ‘D" staff for enabling ithemto’ qet promotlon and
‘ : o'lhu benefits under ACP %chcmc : : o - : oo
: { : :
o \ i :
o ; j |
| ) e O'V §4 ! !
' \IOGP"‘%OUF!L : '
> \\'\\G\A' | 5
P\)\"\'ﬂ :’ ; '
i . | |
} ; t
. ’ { :
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(6)Députy Secretary’s (NFC) ’\hm%try of Home Affairs,
Gévernment  of Indai, letter dated 24-11-2000 addressed to the
Commnwoner(Border) Guwahatl regarding the approval of the:
proposal for continuation of [the 29 posts in the office of the

C Ommlssmncr (Border), Guwahau

(7) lhc Deputy Conumwoncr(Bérdcr) letter \lo 14013/29(00)93 CB
dated 14-02-2001 forwardmg the representatlon submitted by
R.C. Sarma, General . Secretaly, Commlssxoner(Border)‘
Employcc s Union, on bchalfofthe staff members. !

5 .
(7)/\‘ "The representation in commumcatlon No.100/1/92- CBEU‘

| dated 01-02-2001 submitted 6n behalf of the Union praymg inter-:
’ aha permanent abosorbtion of the temporary staff of the oﬂ“lce of
thc Commissioner(Border). -

I
|
|
1

Sir, o ) , : 3 ;.
With }rcference to the above I have the honour to submlt before your
kindsclf the following féw points for favour ofkm(\ duc and sympathehc consxderatlon

(l) That 1 am serving in this office as! &;_ch for last té years after I
|

had been duely selectcd and appointed by the concem authority, I have been rendenng,

. Very sincere service. to the fullest satisfaction of all concerned w:thout any blemtsh

what‘;ocvcr in this cntlrc‘ eriod
p

!

(2) - That | the government of Indla, Mm]stry of Urban. Aﬂ"arrs and‘

Employment’s Office order No.DGW/BFR/35-92 A Maintenance/1089-97 dated 12-09+
96 accorded sanction for creation of posts for the Maintenanice of Indo- Bangladesh
Border Road< and barbed fencing with a view to checking the infiltration of illegal
migrants from Bang]adesh Border into the Indian t'emtorv It may be mentlon that the.
office of the Comnmsmner(Border) Is created lfor the Conktruction as- we]l as
Mairitenance of tl{e Indo- -Bangladesh Border Roads The work of Mamtenance is a
continuous proccs< for an indefinite period of fime even after the. Constmctlon is
completed. In that view of the matter, the office of the Commlsmoner(Border) requ1re< to
be made a permanent e%&abh:hmcnt 1 ‘ X

i

3) That \\c have been, time and again, making our camest requests to the«_

concerned authorities, Mlmstry of Home Affairs, Government of India, through' proper
channel for making the| office of the Commissioner(Border) a pemmnent establlshment
and to regularize our SCI'\’]CGQ in the said office. ; - : |

X l
i
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It ma;y also be mentioned that vi{ie his letter No.l‘4(_)l;_3./29('00I)93-CB§

dated 31-03-99 addresseéd to the Desk Officer, Government of. India, Ministry. of Home_,
Affairs, the Administrative Officer, Office of the Cbmmissioner(quder), fO‘V‘S’?f.ded the;;
bio-data and service particulars of all the tcmpofzary employees 'fo’r‘absqr‘bmg -them{
against regular posts in other offices of the Ministry of Home Affairs, wh‘erem my name:
also appeared. o ' :

1}

! : f N
{ H i

¢
(4) “That, |afler getting no reply the Administrative: Officer, vide hi;‘s letteré‘
No.14013/29(00)93-CB |dated 03-09-99 sent a remitder requesting to take up the matter,
on priority basis But upitill now no information as to what decision take'r"} from that end;
towards regularizing the!services of these temporary employee’s has been made known tof
us. : . : . o o

(5) ' That iri the month of February, 1992 the work measurment study team;
submitted its report which was forwarded by Mi%mistry of Home Affairs, vide Aletter{ '
No.1/10/91-BF dated 072-07-92, wherein the team justified continuation of all 23 posts.In.
1994, a quality Control Cell with seven other posts were sanctioned by Ministry of Homei
Affairs, and presently the; office has 30 sanctioned posts. ' : ;

3
Fs
!

H
{

As per recommendation of works study .team 6 Nos of directly,
recruited Grade ‘D Staff were declared surplus and their names were forwarded to the
surplus Cell of the Mihistry of. Labour, Accordingly, they were re-employediin the:
. CP.W.D. at Malda ‘and Balurghat in West Bengal and presently theyiare serving in'
' Guwahati, on being transferred, | : C

i : :
. | o ‘ \
: (6) - That this entire matter was discussed in detail in the 34" HLE.C.;

i Meeting under Agenda Item No.2 and accordingly service particulars of we the 14 Nos. | -
Loof temporary staff of thec Commissioner(Border) Offiec, are again forwarded with the !
relevant notes to the 1\%ﬁnistry of Home Affairs, New Delhi, for taking .,apprbpriate:
positive action. This is réflected in the detail note regarding regularization of services of !
 the. existing stafl of the bffice, which has been forwharded by the AdminiStrative Officer

. of Commissioner’s. (Bofder) office to Ministry of Home Affairs, New Delhi vide |
.} No.14013/29(00)93-CB dated 10-01-2000 ) ‘ : : |
- - |

-t

(7 . That thereafter vide his letter No.!l4013/29600)98-CB.', Datedj},-l 1-

. 2000 addressed to Joint Secretary(N.E.), M’inistry of Home ¢ Affairs, the

- Commissioner(Border) réquested for doing the needful in regularizing the ‘services of the ,
14 Nos. of Group ‘C’ aild ‘D’ staff to enable them {o get promotion and. other benefits |
L underA.C.P. scheme. Inithe said letter, it is also mé:ntioned that the Go#ft.- of India has i
T already approved the addfitiona] work for Construction of Indo- Bangla-Border roads and
© Fence which is likely to continue for another 8 to 10 yéars. : i 5

i
¢ i

T S

'
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(8) That vide his letter dated 14-11-2000, the Deputy Secretary(N.E.C.),
Ministry of Home Affairs, Government of India, informed the Commissioner(Border),
enter-alia, the indo-Bangladesh Border Roads anid Fence Construction project works is-.
" schedule to be completed by March’2007. As such, it is evident that the office of the
Commissioner’s (Border) requires to be made a permanent establishment to look after 1‘he
Mamtcmnce works w thh is to continue on permanent basis. ' 1

CIn that view ; of the: matter our services may easily be regu]anzed
by d(‘dnrmb the oﬂm;c to be a permanent one m the greater interest of the North East
region and pmlcuhrly the State of Assam, as the question of identity of the. AssamPse
people is directly inv dl\ ed in the instant matter. -

' : 1 . « : :

; (9)- ‘That vide “his fomardmoi letter dated 16-02-2001, the Dephty

: Commlcq]oner(Border) forwarded the representahon submitted on behaf of the
temporary stafl of the office of the Commlsqoner(Border) which was addressed to Joint
Secretary(N ), Ministry of Home Affairs, New Delhx

l

, In the representation it isipointed out that because of our services
; not being regularized for long, we are deprxved of certain basic facilitieslike H.B/A.,
M.C.A etc, besides insecurity of the future prospect of our jobs. It is also mentloned
therein that we should have been made permanent much before as per normal rules. for
making the temporary staff as permanent in the Central Government. It is further

- mentioned that as we are with the legitimate éxpectation that our services: would: be -

_ regularised by now, we have already crossed the dge limit meant for otherjobs than to.the
present one, R !

i

S

Rnt up-till now our rcpre<cntat10n submitted Jomtly has not
been considered, subjecting us to mental agony. 5 :
(10) : That T belong to the ;?,umxhl_ ‘caste/ of community which is
constitutionally sa(cgumdcd under reserved cdtegories "and as such my case {for
regularization. of cemce requires to be treated with speciality, as provnded in ‘the
Constitution of]ndna"md relevant laws of the ]and‘ ‘ :
; ‘ .FEH: v i
(1 l) E » ’ That, as similarly. sduatcd persons viz-the 6 \Jos of siaﬂ”
declared to be surplis are all absorbed pcrmanewtly in the C.P.W.D., under the Govt of

India, apparently my Lasc is also a fit case to be conSIdered in the same line.

| o » o %

% It i1s pertinent to mention that 'there are quite a good number-
“of vacancies lying pendlnt7 in the C.P.W.D.and other Central Govt. Offices in Guwahati
wherein | may be abisorbed permanently with the continuity of service since the day of

my Joining on@2-¢& - 8( as peen_ . inthe office’ of the Commnssmner(Border)
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It s further <ubm\tted that as I am a very IO\\ pald

employce’s and as theré are suflicient vacancies in fhc greater Guwahati, and if there is
the (ommmmner(Bmder) as a. permanent

establishment. I may alternativ elv be absorbed permanentlv against any of such existing
Central (mvt

no hope of

vacancies in the C. WD,
(Jowrnmcnt policy in practice.

’

mind my ¢

declaring

the

i
|
1
i

pending in the € P\\”D

i
i

office of

and other

In the premises afores
lmnmn to kindlv pay a iduc and sympathetic heed t¢
case for almmlnm, me permanently agams
and other Central G
continuation of service s?\”d seniority and all other i
in an expedicions mann:{tr be considered in the intere
special consideration tle plights and have-nots of
lower strata of the sociéty. for which act of your kin

With kind regards.

|

i
!

TR

ot e A e e g s et <+ Bkt e = < a2 Mo e e

aid,

OVt
icidental benefits '1pphcabl<> there to
st of justice and fairplay; taking mtq
the people like me belonging to the
dness I shall rerain even grateful

e et -

[P

|
o g g3l

Offices in Guwahati as per the

)

.

I would like to reque:l vour
b my matter and appl\mg a lUdlClOUS
t one of the existing \acanmeﬂ lying

OfTices m Guwahah with the

Yours fait'hf’ulliy,

v
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The Joint Sceretary(IS-11 & BM.),
Government of India, .

: l\liilisll')' of Home AfTairs, i

Notth Block, o

Newv Delhi-110001.

Thiough the Deputy Commissioher(Border).

i

¥  Dhted:- Guwahati the 20th  June 2002

AN APPEAL __ FOR _ DECLARING | THE OFFICE OF THE
COMMISSIONER(BORDER),_ GUWAHATI, _ ASSAM ___AS
PERMANENT ESTABLISHMENT AND REGULARISATION _OF
THESERVICES QFTHE EMPLOYEES WORKING THEREIN IN
LHE SAID QFFICE QR ALTERNATIVELY TQ ABSORB_THEM
AGAINST PERMANENT VACANCIES LYING VACANT IN_THE
CLW.AD._QFFICE [ OTHER (CENTRAL GOVERNMENT OFFICE
IN GUWAHATL S ;

(1) The Government 'of India, Ministry of Lrban Affairs, and
Employment s office 1 order: No DGW/BFR/35- 92-

: A/Maintenance/1089-97- ¢ dated 12-09- 96 according. section fior
"creation of posts for Mam(enance of Indo- Bangladesh Border
i Roads. ’ :
(2)1 /\dmmlstmn\c()ﬂl(cx S Ictter No. 14013/29(00)93 (R dated
31-09-99 addressed to the Desk Officer, Ministry. Of Hothe -
/\ﬂmm Government of | India. for abxorbma the employees
. against regular posts in other offices of the Government oflndla

1(3

~—

Administrative Officer’s - lcltLr No. 14013/29/( 00)97 B dntul
1 03-09-99 with a request to taF ¢ up the matter on prmrrty basis.

.» e '
(0! Administrative  Officer’s % letter  No.14013 / 29 (OO) 93 - CB
' dated 10-01-2000  forw arding  the  written:  note xegardmg
regularization  of serviges of the e\uttms_ s(aﬂ” of the
(‘onumwoncr(Bondel) Mlmclrv of Home /\ﬂ"aqu Guw ahatr L
% ; ’ S
S Commissioner (Bmder) ‘lcttcr No. - 14011/20(00)‘9? (R
dated 13-11-2000, addro«ed to the Joint Secretary(N.E.). \11n|<fry
()FHomc Affairs, for regulamanon of services of 1.4 Nos. ofGronp
n( and Group * D" stafl for * enabling them to Let pmmohon awd
othm henefits under ACP cclﬂeme A :

—
o
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| ; (1) That 1 am serving in this office as

s 4 :- Page-2.

(6)_Dcp§uly Sceretary’s (Nl"C)? Ministry  of lome  Affairs,

Goéernmcnt of Indai, lefter dated 24-11-2000 addressed to the -

(“orfnmccroncr(Bordcr) Guwahati, reszardmg the approval of the
proposal for .continuation of the 29 posts in. thc office of the

‘Corhmissioner (Border) Guwahati. - 2
l

(7.) Thi‘ Dcputv 'Commissioner(Boricr). letter. No.14013/29(00)93-CB
dated 14-02-2001 forwarding; the représentation submitted by
R. (, Sarma,  General Secretary Commrssroner(Border)
B rﬁploycc s Union, on behalf ofjthe staff members.

(7) Al The representation in commumcanon No 100/1/92 CBIZU
dated 01-02-2001 submitted on behalf of the Union praying inter-
alia permanent abosorbtion of fhe temporary ctaﬁ" of the ofﬁce of
the Commrssroner(Border) ; :

Sir;' ' o 3 -' ' 5
' With rdfcrcncc to the above, 1 have the honour to submit before your
'kmdself the following fev} points for favour ofkmd‘ dL e.and sympathetrc consrderatron

I

{

: for last /ff years after I
- had been duely selected dnd appointed by the concem authonty, I have been rendering
. very sincere service to {he fullest satisfaction of aﬂ concemed without any b]ermsh
-+ whatsoever in this entire period ‘

C(2), That the government of Indra,ermstry of - Urban Affairs ‘and

| I mployment’s Ofice mdu No.DGW/BFR/35-92 A- Mmmcnancc/1089 97 dated 12-09-

© 96 accorded sanction for creation of posts for ther Maintenance of Indo- Bangladesh
i Border Roads and barbed fencing with a view to ‘chechng the infiltration of illegal
. migrants from Banr,ladesh Border into the Indian terlntors It may be mention that the
~; office’ of the Commrssroner(Border) is created fpr the Conmucfron as well as
- Maintenance of the Tpdg-Bangladesh Border Road< The work of \1amtenance is a
- continuous  process forjan indefinite period- of trme even after the Constmctlon is
. completed. In that view of the matter, the office ofthé Comm|<sroner(Border) requires to
- be made a permanent cstablmhmcnt y ' 3
:(3) ’ ~ That we have been, time and again, imakmg our earnest requests to the
© concerned authorities, Miistry of Home Affairs, Goyvernment of India, rhrouszh proper

* channel for making thc dffice of the Cerrrrrrs%roner(Bordcr) a. permancnt eqmbhshment :

" and to regularize our services in the wd oflice.

/V\_ B
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It 111éy also be mentioned that vi%de his letter No.l4013/29(00)93-C3
dated 31-03-99 addressed to the Desk Officer, Go%ernment of India, Ministry o;f Homq
Affairs, the Administratfive Officer, Office of the Commissioner(Border), forwarded the

- bio-data and service particulars of all the’ temporary employees for. absorbing them

against regular posts iniother offices of the Ministry of Home Affairs, wherein mly name
also appeared. . : \ : ' ' :
(4) 'I’hat’,i alter getting no reply the Administrative Officer, vide his letter:?
No.14013/29(00)93-CB! dated 03-09-99 sent a ‘ren1i%1der requesting-to take up the matter

on priority basis But up’ till now no information as {o what decision taken from that end

' towards regularizing the services of these te_mporary;employee’s has been made known to
. ! . . - ; :

us.

! . g : | RV ‘
S ) B That lin the month of February, 1?92 the work measurment stuay teamz

submitted its report w?ﬁch was forwarded by Ministry of Home. Affairs, vide lettef
No.1/10/91-BF dated 07-07-92, whetein the team justified continuation of all 23 posts.Id
1994, a quality Control (Cell with seyen other posts \fvere sanctioned by Ministry of Homé
Affairs, and presently thé office has 30 sanctioned posts. ' :
! | : - . ‘
| As per recommendation of works study team 6 Nos of directly
recruited Grade ‘D™ Stalf were declared surplus and their names were forwarded to thd
surplus Cell of .the 'Mfinistry of. Labour. Accordir}f]'gly, they were re-employed in thef
CP.WD. at Malda and Balurghat in West Bengal and presently they are serving in
Guwabhati, on being trankferred. S L : :
(6) ‘ That ithis entire matter was disc%ussed in detail in'the 34™ HL.E.C,

i

Meeting undqr Agenda {tem No.2 and accordingly ¢ervice particulars of we the 14 Nos:

1

!

i

of temporary staff of the Commissioner(Border) Offiec, are again forwarded with the =

“ H : . ;. . ; .
relevant notes to the Ministry of Home Aftairs, gNew Delhi, for taking appropriate
positive action. This is teflected in the detail .note regarding regularization of services of

the existing staft of'_the{ oflice, which has been for\:varded by.the Administrative' Officer

. of Commissioner’s (Bbrder) office to Ministry of Home  Affairs, New Delhi* vide

L,
[ ¢

No.14013/29(00)93-CBldated 10-01-2000 L
: g ‘ ‘

(7 ~ That thereafler vide his letter Né.14013/29(00)9a-cf31- Dated 13-11-

2000 addressed to ! Joint Secretary(N.E.), Ministry - of Home . Affairs, the!

Commissioner(Border) fequested for doing the needful in regularizing the services of the.

14 Nos. of Group ‘C’ and ‘D’ staff to enable themlto get promotion and other beneﬁts§

under A.C.P. scheme. Th.the said letter. it is also mentioned that the Govt. of India has!
already approved the additional work for Construction of Indo- Bangla-Border roads and:
Fence which is likely to ¢ontinue for another 8 to 10 years. y ,' :
‘ A . . ,

! ]
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(8) That vrde his letter dated 14-11:2000, the Deputy Secretary(N E. C)
Ministry of Home Affairs, Government of India, :mformed the Commissioner(Border),
cnter-alia, the indo-Bangladesh- Border Roads and: Fence Construction project ‘works is
schedule to be compléted by March’2007. As such, it is evident that, the office of the
Commissioner’s (Border) requires to be made a permanent estabhshment to look after the
Maintenance works which is to continue on pcrmanent basis.

in that view of the matter, 6ur services may easily be regularized
by declarmg the office to be a permanent one in the greater interest of the North Eabt
region and p'\meuhrly the State of Assam, as tho question of 1dentrty of the As:amese
pcople is dircctly mvolved in the instant matter. :

9 : ﬂnt vide hrs forwarding tletter dated 16-02- 2001 the Deputy
Commmsroner(Border) forwarded the representation submitted on beha]f of the
temporary staff of theloffice of the Commrssroner(Border) which was addressed to Jomt
Secretary(N E), Mmmtry of Home Aftairs, New Delhr :

In the representation it is pomted out that because of our servicis
not being rcgulamcd tfor long, we are deprived iof certain- basic facrlmes like HB.A,,
M.C.A clc, besides msecunly of the future prospect of our jobs. It is also mentroned
‘therein that. we should have been made permanent much before as per normal rules for
making the temporary staff as permanent in the Central. Government. It is further
‘mentioned that as we are with the legitimate expectatlon that our services would be

regularised by now, we have "dready crossed the age limit meant for other jobs than to the
‘present one. . i :

i
i +

;o . But up-till now our representatr@n submrtted jomtly has not
‘been considered, SUbJGCtIm, us to mental agony. |
(10) ' f . That I belong to theﬂ@ 8 /‘( caste/ of commumty Wthh 1s
‘constitutionally cafegrardcd under reserved ca’tegones and as such' my icase for
‘regularization of service requires to be treated with speelallty, as. provrded in the
.Constitution oflndm dnd relevant lms of the land . :

)
1

T .
;(ll) : 5 That as sumllarly situated persons viz- -the 6 Nos. of strrf’f
declared to be surplué are all absorbed permanently in the C.P.W.D., under the Govt. of
Indaa appareutly my oase is also a fit case to be eopsrdered in. the same lme ‘

4
H

. ; [t is pertinent to mcmlon that there are qmle a good numbcr
of vacancies Iymr, pcndmr, in the C.P.W.D.and other Central Govt. Offices in{Guwahati
wherein I may bc abeorbed permanently with theé continuity of service since the day:of
my Joining on_</ {‘a[;,,. Coras oo in the office of the Commrsaroner(Border)

/

>‘
+
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- It is further submitted that as T am a very low-paid
employee's and as there are sufficient vacancies in:the greater Guwahati. and if there i%
no hope of declaring the office of the Conpmssuoner(Border) as a permanent
establishment. 1 may altcmatwelv be absorbed permanently against any of such existing
vacancies in the C.P.W.D. and other Central Gavt. Offices in Guwahati as per the

(m\ crnment pnlu\ m practice :

1

In the premises nforecatd I would like to request vour
honour to kindly pay ay | due and sympathetic heed tfo my matter and apphmx_ a judicious
mind my case for abm’ubnu. me permanently apamst one of the existing vacancies lying
pendnw in the CPWID  and other Central (J(M Offices in Guwahati with the
continuation of ccmuinnd seniority and all other mmdcnnl benefits applicable there to,
in an expedicious manrer be considered in the interest of justice and fairplay; taking into
special consideration the plights and have-nots of ithe people like me belonging to the
lower strata of the socicty. for which act of your kmdne« I shall remain even urateﬁx! :

é |
; ] .
With kind regards. ?
e | i
; j Yours faithfully, ;
z | i ';
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@2

‘v g Ihc Toint Secretary(1S-11 & BM ) ‘ | : ’

W

Fams

G (‘mmcnl of India,

Ministry of Home AfT'mc v

North Block. B

New Delhi-110001. B . E
; i S R

i . . ‘

Through the Deputy Commissioner(Border). ' g

Da;ied uu\\ah'm thc 20!!1 JU‘nc'ZOO?

[ 3
N

SUB:- ANV ALPPEAL FOR_ ll)ECLARlNG IHL UI"I ICL 0[ Illl"
; ' COMMISSIONER(BORDER), | _GUWAHATI, . -ASSAM| Ay

PERMANENT ESTABLISHMENT AND REGULARISATION OF
THE SERVICES QFTHE EMPLOYEES WORKING THEREIN 1N

THESAID OFFICE ORALTERNATIVELY.TQ ABSORDB._TIHEN

AGAINST PERMANENT VACHUNCIES LYING VACANTIN _Ti1f

CrPiD. QFFICE [ QTHER CEN?RAI G()VI'RNME{'\] ()ITI(,E |

IN GUIVAIIATL. |

M

Reference -:- (l‘)i'l'h(‘ Government of Indi. Ministry of  Urban AMairs, andd

JEmployment’s oflice. 7 order - .~ No, DG\\’/B!R/N 0)‘
FA/Maintenance/1089-97 dated 12-09-96 according section for

~icreation of posts for antenancc of lndo Bam,ladcqh Bordcr
‘Rmdq '

*(2) Administrative Officer's letter ‘No. 14011/29(00)93 CB dated

'H 09-99 addressed to lhé Desk  Officer, Mlmelry of Ilomv
/./\ﬂanc Government' of India. for. ahmrbmp the, emplmees

!

(3) Administrative O!]mu s Ieucx “No. 1401’%/29/ 00)9? (l) d'\led
'()1 09-99 with a requc<t to mke up the matter on pnout\ ba:vs '

‘r
4

\;
() Administrative ()ﬂtccr ¢ fetier - No 1401 1 /?0 (00) 93 . CI?
‘ dated 10-01-2000 meaujing_, the written . note réuardma
;lcmxlmimtion of services of the e\ictmg <taf’f of the!

- omnnc:mmImmdm) Mmlfqm nfllomo Afairs. (“uw'xh'm 2
| [ ; !

N .
Hnlcd 13-11-2000 addressed to the Toint Secret'\r\(\l E.). Mmmry
of Home AfTairs, for rcgulam{qtmn of sérvices of ]A Nos. of(nonp.

: t and Gioup. ‘D’ stalf for  jenabling :them 10 LC' pmmo(lon and
dthm benefits under ACP. schéme Py : : !

! A i
, L.

o U U S T

imwanmt regulas posts in othcq offices oflhe Govunmcnt oflndua.

(*)l( ommissioner (Border) . lbtter No. - ]40]1/20(00)9? Cﬁ '

. X o oo
et haic ST NP RIS ¢y iy
hm,,v‘ W Py,

P
.
?
]
t
i




L{ COI_’anOUS

-

|
Sir,
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i

(6 )quuty Secretary’s ?(NEC) »mestry of Home
Government  of Indai, letter|dated 24-11-2000 addressed to the |
Commussloncr(Bordcr) Guwaliati, regardmg the approval of the :
proposal for continuation of ,the 29 posts in the ofﬁce of the :
Commlssnoner (Border), Guwahatl '

(7 Thc Deputy Connmsmoner(Border) letter No. 14013/29(00)93 CB
d:ited 14-02-2001 forwarding’ the representanon submitted by !
RIC.  Sarma, General- Secretary, Commlssmner(Border)

[ mploycc s Union, on behalf of the staff members. - '

) /‘\ The representation in, communication No. IOO/I /92-CBEU
datcd 01-02-2001 submitted oh behalf of the Umon praymg inter-
alia permanent abosorbtion of|the temporary. staff of the. of‘ﬁce of
thjb" Commissioner(Border). ‘,

4

With reference to the above, I havejthe honour to submlt before your

l\mdsclf the followmg few points for favour ofkind\ dJe and sympathet:c consxderataon

1y

had been duely. selected -and appointed by the concein authority, I have been rendenng v

That [ lam serving in this office as Selraiy goﬂast [ (" o ear’s afler |

Aﬂ‘airs

whatsoever in this entire period

(2)

That the government of India,

. .very sincere service to ithe fullest satisfaction of 4l concemed wuhout any b]em:sh '

Ministry - of Urban Affalrs and

Employment’s Office ordcr No.DGW/BFR/35-92° A-Maintenance/1089-97 dated 12 09-
96 accorded sanction Ior creation’ of posts for the Maintenance of Indo- Bangladesh ‘

Border Roads and barbdd fencing with a view to ichecking the ‘infiltration” of " xllegal '

§

{

)
1

mngrams from Bangladesh Border into the Indian tetritory. It may be mentlon that the
office. of the Commissfoner(Border) - is - created for the Conktrucﬁon as well as

| 'Mamtenance of the Indo-Bangladesh Border Roads. The work of Maintenance is a
: process for{an indefinite period of time even after the Construction is

. completed. In that view of the matter, the office of the _Commissione'r(Bdr"d,éf)' ,,r,e’qUi:fres to

~ be made a pe'nnanent‘estafb]ishment

. (3)

| !

That wc have been, time and again, makmg our ea.rnest requests to the

- concerned authoritics, Mmmtry of Home Affairs, Government of India, through proper
. channel for m

aking the dffice of the (‘omnmeloner(Border) a permanent estabhshment
and to lellhll?C our services in the said office. '

|
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1)

It may also be mentioned that viﬁe his letter No.l40]3/29(00)93-CB;
dated 31-03-99 addressed to the Desk Officer, Government of India, Mi:nistry of Home
' Affuirs, thc‘ Administrative Officer, Office of the Cf)mmissioner(Bordcr),' f‘orws.x‘rdcd the_
bio-data and service particulars of all the tempotary employees for abso'rbm‘g them
against regular posts in 'other offices of the Ministry of Home Affairs, wherein my name .
also appeared. - - : :

t
i
i

(4) That, |after getting no reply the Administrative Officer, vide his letter’
P N6.I4OI3/29(OO)93-CB idated 03-09-99 sent a reminder requesting to take up the: matter.
, on'priority basis But upitill now no information as to what decision taken from that end;
: . towards regularizing tlxeiﬁScwices of these temporary employee's has been made kn‘o.\\fn toz

us. : . L .
OR That i the month of February, 1992 the wotk measumﬁent study team:
submitted its report which was forwarded by Mihistry of Home Affairs, vide letter!
No.1/10/91-BF dated 07-07-92, wherein the team juétiﬁed continuation of all 23 posts.In-
1994, a quality Control ¢ell with seven other Pposts were sanctioned by Ministry of Home.
Affairs, and presently the office has 30 sanctioned posts. " '

As péxj recommendation of WOr%ks_study team 6 Nos of directly .
recruited Grade ‘D’ Stafl were declared surplus and their names were forwarded to the .

surplus Cell of the Mihistry of Labour. Accordinfly, they were re-employed in the

§

CP.W.D. at Malda and Balurghat in West Bengal and presently they ‘are serving in
Guwahati, on being transferred. o ‘ ’

! . . i : priie o
H . :

. : coL ,
(6) . That t-'!his entire matter was discussed in détail in the 34% HLEC. .
Meeting under Agenda liem No.2 and accordingly séwice particulars of we the 14 Nos. '
of temporary staff of the Commissioner(Border) ‘Offiec, are again forwarded with the * C -‘
relevant notes to the Ministry of Home Affairs, New Delhi, for taking appropriate
~ positive action. This is réflected in the detail note regarding regularization of services of
* the existing staff of the bffice, which has been forwarded by the Administrative Officer
- of .Commissioner’s ‘(Bolder) office to Ministry of Home Affairs, New Delhi vide -
No.14013/29(00)93-CB dated 10-01-2000 | o '
) - That l!jl'crcaﬂcr vide his letter No.]4013/29(00)‘98-CB.".Dated,13-11- '
' 2000 addressed to Joint Secretary(N.E.), Ministry of Home - Affairs;  the ;
. Commissioner(Border) requested for doing the needfil in regularizing the services of the ’;
. 14 Nos. of Group ‘C’*and ‘D’ staff to enable them to get prorhotion and ‘other benefits ;
" under A.C.P. scheme. Inithe said letter, it is also mehtioned that the Govt. of Indja has
’ already approved the’additional work for Constructiod! of Indo- Bangla-Border roads and |

. Fence which is likely to cdntinue for another 8 to 10 years.
_ A A | ;

1
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1

4

L i (8) That mde his letter dated 14-11- 2000 the Deputy Secretary(N E C)
o " Ministry of Home AfTaits, Government of India, informed the Commlssmner(Border)*'
enter-alia, the indo- Bangladcsh Border Roads and Fénce Construction project: works is
schedule to be complctcd by March'2007. As such, it is evident that the office of the
Commissioner's (Border) requires to be made a perrhanent estabhshment to look after the
, Mamtenance works wlnch is to contmue on permaneﬁt basis. - '

% . : } ' !

Iﬁ that view of the matter, our services may easnly be regulanzed

by declarmg, the office to be a permanent one in the greater interest of the North East
i region and particularly the State of Assam, as the huesuon of |dentlty of the Assamese .

~ people is dircctly involvéd in the instant matter. : :

|
i
{
i‘
|
!
!
]
]
L
H
i’
%

i Q That, vide. hls f“orwardln;_7 !o‘tter dated 16-02- 2001 thc Deputy

+ Commissioner(Bordér) fotwardcd the reprcsentahon submitted on ‘behalf. .of the

| temporary staff of the office of the Commnssnoner(BBrder) which was addressed to Jomt

- Secretary(N.E.), Ministrly of Home AfTairs, New. Delhl ' o . o

i o 1 . :

; : In the representatlon it 1s polnted out that because of our serv:ces : f
not being reg,ulamed for long, we are deprived of certain basic facnlmes like HB.A
M.C.A etc, besides insecurity of the future prospelct of our jobs. It is ‘also mentloned

- therein that we should have been made permanent much before as per normial rules for.

i makmg the temporary|staff as permanent in thej Central Govemment It 1s*furthen
' nientioned that as we are with the legitimate expectation that our services would be

regularised by now, we have already crossed the ageilimit meant for other)obs thah to the;

; ' present one. ‘ ' : :

‘ Lo -

' But up-till now our representation submitted jointly has not
: be‘cn considered, subjecting us to mental agony. N 5 "

' (10) S That 1 belong to the &t - caste./ of commumty wluch is

* constitutionally . qafcgmrdcd under reserved cateﬁgones and as such, my case fori.

- regularization of service requires to ‘be treated with <pec1ahty, as prowded in the;
Constitution of India and relevant laws of the land. _ 5 !

? R :_'" : : :

(1) : . That, as similarly situated persons wviz-the 6 Nos.. of staﬁ‘

o declared to be surplus are all absorbed permanently in the C.P.W.D., under the Govt of
. . India, apparently my case is also 2 fit case to be considered in the same Ime . ‘

{ ) ! ' t
i

, It is pertinent to mentidn that there are quite a good numben
. of vacancies lying pcndmg3 in the C.P.W.D.and other Central Govt. Ofﬁces in Guwahati:
wherein 1 may be absorbed pcmmncntly with ‘the c&mnmnty of service smce the 'day of ‘

my Joining on_ 5 /" 6 as s aboae by the office of the Commlssxoner(Border)

i
!
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h : It s further <ubmlt4ed that as 1 am a very Iow pald
employee’s and as thefe are sufficient vacancies in: the greater Guwahati, and. tfthere s
no hope of declaring the office. of the (‘ommlscloncr(Bordcr) as a permanent
! establmhmcnt | may alternatively be anorbed perinanemly against any of. such, existing
vacancies in the C.P. W D. and other Centra! Govt. Offices in Guwahan as, per the
Government policy in pmchcc ' ' '
o , In the premises aforesaid, 1 would like to request your
- honour to kindly pay a due and sympathetic heed {o my matter and appilying a judicious
!
' mind my case.for ﬂb\(’)lblng me permanently agairist one of the existing vacancies lying
! pending in the C P \V D and other Central Govt. Offices in. Gu\\ahatl with the
 continuation of setvice and seniority and all other jncidental benefits apphcablc there 1@
L nan c.\pedlu(msmam;m be considered in the interest of justice and fairplay; takmg, it
special consideration the plights and have-nots of; the people like me: belonam;: to the
! 1 . o
| lower strata of the society. for which act of your kindness | shall remain even grateful.
! ! h e ¢ : i
t ' ¢ ;
| :
} With kind regards. :
: : ? i
’ ! i
f P Yours fanhﬁllly, i
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SUB:-

98-

lhc'lmn( Qcmc(,n\(l‘s il & I!\'I )\

Goy (‘mmont of India,
Mmgsh_s of Home AfTairs,
North Block,

New! Delhi-1 10001,

I

AN VAPPEAL  FOR

St
H

“Thrdugh the Deputy Conn_nission%zr(B()rdcr)'_

P Da

}

P 3
| i
i o o

{

1

ted: - Guwahati the 26(?1 lune 2002

‘I)E(JARH\(; mz: ()ITICE Or THL‘

- COMMISSTONER(BORDER), |

| GUWAHATI,  _ASSAM' - AS

PI"RMANENZ ESTABLISHMENT AND REGULARISATION _OF

THE SERVICES OFTHE EMPJV OYEES WORKING THEREIN IN

THE SAID OFFICE OR ALTE

AGAINST PERMANEN

T VACANCIES LYING VACANT.IN

THE

CPW.D. QFFICE [ QTHER ¢

- IN GUWAHATIL

Reflerence -

C(1) | The
Employment’s office
A/Maintenance/ 1089-97

Government - of India, Ministry

of Urbah Aﬁ‘ai_rs. and

' order - No.DGW/BFR/35-92-
ated 12-09-96 according sedtion fof

umlmn of posts for Mamten'mce of I‘h(lo-Ba':igla(iéc‘h- Bordei'

Rondq

/\dnumclmnve Ochcr s lc(t
f?l 09-99 addressed 1o the
(\ﬂmm .Gavernment of

éuainst regular posts in other

~{3) Adnunistrative ()ﬂlccr S

er
¢ Desk ()chr Miistry of Ilome
fndza for absorbing the employem
offices of the GO\ ermment oflndla

letter No. 14011/20/(00)93 CB dated

()1 09-99 with a Icqueqt to take up the matter on pnorm bam

(4) /:\‘('hninistrativc Officer’s letter  No. 14011/20 00)91 . CB
;.c‘lm(‘d 10-01-2000  forwarding - the . written . . nofe rcs,mdmg .
fegularization  of services of  the existing cgaﬁ‘ofthe

Connmwoncr(Border) Mmlétrv of Home Affairs. Guwahatv

|

(9) { ommissioner (Bordel) '
dated 13-11-2000 addressed 4

]?ttel
to the Joint Sccrc(ar} (N E), Mlmquy‘

T
.

No. 14013/29(00)91 CB

i
of Home AfTairs, for regularization of services of 14 1\‘0< of Group;

‘¢’ and Group ‘D’ staff for .
olhm henefits under /\CP sche

1enablmg 'them to get promotlon andt

eme ‘. S g
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ANNEXURE — B

ENTRAL GOVERNMENT QFFICE”

1
In

No. ]40]1/29(00)0? CB t (‘:&IC‘(]" '

Cem e e e

RNATIVELY-TO ABSORB {THEM ‘
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(2 That lthe government of Indla,

13
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(())Dcputy Secretary’s (NLC)}

27~

Ministry - of Home Affairs,

Government - of Indai, letter dated 24-11-2000 addressed to the
Commissioner(Border), Guwa}iatl regarding the approval of the

proposal for continuation of ihe 29 posts in the: ofﬁce of the '

Commussxoner (Border), GuwaHatl

- (7) Thc Deputy Commtssnoner(Bofder) letter No. 14013/29(00)93 CB

ddted 14-02-2001 forwarding

the representation submitted by .

R:C. Sarma, General $ecretary, Commlsmoner(Border)
Employee s Union, on behalf of the staff members. -

l

(7).A The representation in communication No. 100/1/92 CBEU
ddted 01-02-2001 submitted on behalf of the Union praying inter-
alia permanent abosorbtion of] the temporary staff of the office of

th‘e Commissioner(Border).

Si},

With reference to the above, I have! the honotir to submit before your

kmdself the following few pomts for favour of kmd‘ due and sympathetic copsnderatlon

i Ko b (LDC i .
(1) That [tam serving in this office as g for last__/ 4 years, aﬂer I:

had been duely selected jand appointed by the concem authority, I have been rendenng, ‘

v

very sincere service toithe fullest satisfaction of au concerned wnhout any blemlsh'

whatsoever in this entire penod

96 accorded sanction fé)r creation of posts for the
Border Roads and barbed fencing with a view to

Ministry of Urbah Aﬁ’aifs and:
Employment s Office order No.DGW/BFR/35-92 AlMaintenance/1089-97 dated 12-09-:

Maintenance of .Indo- Bangladesh‘

checking the mﬁltratlon ofiillegal :

* migrants from Bangladesh Border into the Indian territory. It may be mention that the
office - of the Comnnséloncr(l)ordcr) is, created for the Conbtruction as well as‘

Maintenance of the Indo-Bangladesh Border Roads. The work of Mamtenance is a;

| continuous process fof an indefinite period of time even after the Construction xsé

completed. In.that view of the matter, the office of the Commlssmner(Border) requires to ;

be made a permanent establishment.
(3) , That we have been, time and agam

concerned authorities, MmMry of Home Affairs, Government of India, through proper'

\

making our eainest requests to the

channel for mal\mg3 the 'office of the Commlssxoner(Border) a pemmnent estabhshment

and to regularize our services in the said oftice.

'
! .
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It may also be mentioned that Vide his letter No ]4013/29(00)93 CB

dated 31-03-99 addressed to the Desk Officer, Government of India,- Mmrstry 'of Home .

AfTairs, the Adnnmstrhnve Officer, Office of the Commrssroner(Border) fonvarded the
bio-data and scrvice tpartreulars of all the temporary employees for absorbmg thein
against regular posts m .other offices of the Ministry of Home Aﬁ’arrs wherein my name

also appeared. .
A

(4) | | Thait aﬂer getting no reply the
No.14013/29(00)93-CB dated 03-09-99 sent a rem
on priority basis But up till now no information as
towards regulanzing tie services of these temporar‘
us. ' i

5) : That in the month of February,

inder requesting to'take up the matter
to what decision taken from that end
y employee’s has been made known to

992 the work: measurment study team

Administrative Officer, vide his ]ette v

submitted its report Whrch was forwarded by Ministry of Home Affairs, - v1de letter
No.1/10/91-BF dated 07-07- 92, wherein the team ]ustrﬁed continuation ‘of alf 23 posts. In

1994, a quality Control Cell with seven other posts were sanctroned by Mmrstry of Hon’te'

Affairs, and presently t‘he office has 30 sarictioned posts '
. ! i
)

As ;per recommendation of w)orks study team 6 Nos of drrectly

recrutted Grade ‘D’ Staff were declared surplus a‘td their names were forwarded to the -

surplus Cell of .the Mrmstry of Labour. Accordmgly, they were re- employed in the
C.P.W.D. at Malda and’ Balurghat in West Benéal and presently they are servmg m
Guwahatl on being tra‘.nsferred

{ .
(6) That this entire matter was discussed in detail - in- the 34‘h H. LEC
Meeting under Agendd Item No.2and accordingly, service partlculars of we the 14 Nok.

of temporary staff of‘the Commissioner(Border)
relevant notes to the| | Ministry of Home Affairs
positive action. This i rs reflected in the detail note

Offiec, are again forwarded ‘with the
New Delhi, for taking appropnate
regarding regularization of services of

the existing staff of the office, which has been forwarded by the Admmrstratrve Officer

of *Commissioner’s (Border) office to Ministry |
No 14013/29(00)93 Cé dated 10-01-2000

}of Home Aﬁ'arrs New Delht vrde

)
| '

1 4 _
(7) " That thercafier vide his letter )\Lo 14013/29(00)%8- CB Dated 13- ll-

1

Aﬁ‘arrs the

2000 addressed . to! Joint  Sccretary(N.E.), tMrmstry of - Home
Commrssroner(Bordcr) requested for doing the needful in regularizing the servrces of the
14 Nos. of Group ‘C’{and ‘D’ staff to enable them to get promotion and’ other’ benefits
under A.C.P. scheme. {In the said letter, it is also mentioned: that the Govt. of India has
already approved the aHdrtronal work for Construction oflndo- Bangla- Border roads and
Fence which is likely to continue for anothcr 8 to lO years.
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(8) ' "Thativide his letter dated 14-11-2000, the Deputy Secretary(N.E.C),"
Ministry of Home Aﬁ"énrs Government: of India, mformed the Commxssmner(Border)

;. enter-alia, the indo- Baﬁgladech Border Roads and Fence Construction project works i is
- schedule to be compleied by March’2007. As sucb it is evident that the ofﬁce of the
. Commissioner’s (Borde‘r) requurcs to be made a permanent establishment ! to look after the‘
s - Maintenance works whuch is to continuc on permaneht basis. ' ' -

’ i t Iy N
. { ) ‘ E

} ln that view of the matter, our services may easily be regulanzed
by declarmg, the office to be a permanent one in tbe greater. interest of the North East
region and particularly: ‘the State of Assam, as the /question of identity of the Assamese
peop!e is directly mvolved in the instant matter. , !

; ;
(9) : : That wde his forwarding letter dated 16 02-2001,  the: Deputy
Commnssmnex(Border) forwarded the representatnon submmed on behalf of the
temporary staff of the {)mee of the Commnss;oner(Border) which was addressed to Jomt
Secretary(N E), Mnmshy of Home Aﬂalrs New Delh1

‘  In the representation it is pointed out that because of our servnceis
‘not bemg regularized for long, we are deprived of certain basic facilities like: H.B.A;,
M.C.A etc, besides 1nSecur1ty of the future prospect of our jobs. It is also mentioned
therein that we should] have been made permanent much before as per normal rules for
making the tcmporar}} staff as permanent in the Central Govemment It is further
mentioned - that as: wc,nre with the legitimate exéectatlon that our services would be

regularised by now, wc have already crossed the agé limit meant for otherjobs thhn to the Kanwe
present one. : : :

; But up-till now our rep‘resentatnon submnted Jomtly has not
been conSIdered subjectmg us to mental agony.

L RN
(lO) i That I belong to the% , caste/ of" commumt) Wthh is
1 constitutionally <afeguarded under reserved categories and as such my case for
. regularization of servnce requires to be treated | with specxallty, as prov1ded in the
: Constltutlon of Indla and relevant laws of the land.
; ' - b, . : »
B (II) : : That, as similarly situated persons viz-the 6 Nos. of 'staff .
declared to be surdlue are all absorbed permanently in the C.P.W.D., under the Govt of . |
India, apparently mly case is also a fit case to be considered in the same lme S i ,. i

N
1
¢

H
1

‘ | C

I It is pertinent to mention that there are qulte a good number ' : i
- of vacancies lying pendmg in the C.P.W.D.and other Central Govt. Ofﬁces in Guwahan o

4 ¢ wherein | may be absorbed permanently with the Eontmmty of serwce since the day of -

(

my Joining on2/)-4/1- 4 as CAaukaday gy the office of the’ Commm]oner(Border)

T
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It is further %ubmxtted that as l am a_ very low—pmd

eiployee’s and as theré are sufficient vacancies in jthe greater Guw ahau and if there 1§

no hope of dcdnnms; the office of the Commmuoner(Border) as a. permanem
establishment, 1 may alternatively be absorbed- perrhanenth against any of such existing
vacancies in the C.P.W.ID and other Central GO\t Offices in Glmahah as per the
Government policy in practice ; _ : '

’
i

! l
honour to kindly pay aj idue and sympathetic heed tb my matter and applxmq a.judiciouk
mind my case for abxmbms, me permanently '\gamst one of the existing vacancies lving
pending in the C.P. \\’ 1. and other Central Gmt Offices in Guwahan wnh the
continuation of <cr\|ccmnd seniority and all other incidental benefits apphcahle there to.
in an expedicious m.anngr be considered in the interest of justice and fairplay; taking into
special consideration the plights and have-nots ofithe people like me,belqngiﬁg to the

Iowm strata of the S()cubty, for whlch act of your kindness | shall reinain e\fe‘ﬁ;gtﬁtéﬁjl. o
With kind regards.

H
y
;
S
P
x

Yours fanhﬁxn'y.

i . ¢
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e B Thes: lmnl Secretary(IS-11& HM )
m' ’ Government of India,
Mm‘nh\ of Tlome /\ff"nﬂ.
l\m(h Block, S ;
New: Delhi-110001, S

! o
‘tln‘q\‘sgh the Deputy Commissinner(Baorder).

1

‘ ' Wlic(l - Greghati the 20!h lune 2002
- | | | e
SUB:- AN IAPPEAL — IFOR l)I;'CL%!R]/’\"(; TJHE QIFICE QF THE

COMMISSIONER(BORDER), 4 GUIAHATI,  ASSAM: AS

a o I’FRAHI\E/\’I LSTABL IAIIAIL/\’ AND RLGULARLSATI(}N OF
Co THE SERVICES QFTHE EMPLOYELS WORKING THEREIN IN

: ' 71[1. SAID QI FICE OR ALILBNA711’1,],1 1O ABSORDB  THEM
i (GAINST PERMANENT VACANCIES LYING VACANT IN_THE

CPID. QFFICE [ QTHER CENTRAL GOVERNMENT ()_I*‘I"]GE
IN (fUNAIMII .

-

Reference :- (1 ): The Government of Indih, Ministry of  Urban /‘\ﬂ“agirs. anl :
: ' f'l?.mpfoymonl’s - oflice 3 order N():l')l(_’v\‘\i/l'-!!?!f{./35-‘-?23» f
AN aintenance/1089-97 '«latml 12-00.96 according section for '
icreation of posts for M'ﬂllt(’ﬂ'ﬂ]t of Indo—Banuladmh Bordér
. Roads. ; i
(2) Administrative Oflicer’s Ict(ér No. 14()13/29(00)07 B - dmcd
' ;” -09-99 addressed to lhé Desk  Officer. Mimctr\ of Home
iAMairs. Government of !indm for absorbing the Cmplmcc'~ ‘
AAinst regular posts in (‘[l‘(“g offices of the - Government Uf India
(3 "\dmmmlntl\c ()ﬂlu:l B 1ett(‘r No. 14017/291’(00)97 CU dated
m 09-00 \\nh a request 1o mke up the matter on pnom\ bam ;

o

¢

(4) ?\(_lministra(ive Officer’s. }Jetter No. 14013 /29 (00) 92'3 - CB

AR, .t e

! - dated 10-01-2000 forwarding  the  written  nofe regarding
' ‘rg wnmlfarization of suwc\“c of the existing staft of 1ht*

: L : ‘( ommissioner(Border). I\hmsm of Home /\ﬂ"m'q Cumahatl §

| " S L. ‘ ' P

i ' (5) Commissioner (Border) fetter No. 1401 1/20(00)01 CH.

fated 13-11-2000 addressed fo the Joint Secretary(N I2), Mlmsny
, A Home Aflairs, for regularization of services of 14 Nos. oeroup
P Chand Group D staft for - Jenabling them to get promotion and

gtherhenelits under ACP schéme :
| ‘ , i
N2l ( ’
e ,
0% s
<\\\\¢6 . <% @
v OQP‘ GO“ ‘
i !PS)\} \,\\GY\ : '
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. Sir, . i

- 0g -
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(G)I)C[%uty 'iccrcmw s (NE C) Ministry . of Home AfTairs,
Government  of Indai, letter Hated 24-11-2000 addressed to the

Commmroner(Border) Guwahati, regarding the approval’ of the

proposal for continuation of the 29 posts in the:oﬁice of the
(‘ommlssroner (Border), Guwahjti. : '

J

(N lhe Deputy Commrssnoner(Border) letter No. 14013/29(00)93 -CB
daged 14-02-2001 forwarding the representation <ubm1tted by
RC Sarma,  General Secretary, Commlssroner(Border) :

Employee s Union, on behalf of the staff members.

(7).A.! The representation. in communication No. 100/1/92 CBEU
“dated 01-02-2001 submitted on behalf of the Union praying 'inter-
alia. permanent abosorbtion of the temporary staff of the ofﬁce of |

the.Commrssxoner(Border).

i
i «
l

With réf‘erence to the above I have ’the honour to submrt before your

| kmdsclf’ the following few points for favour of kmg\ due and synipathetic consrderatlon

B R e e e R [

I

had. been ducly selected and appointed by the concern authority, I have been rendering
very sincere service to ,the fullest satisfaction of aII concerned without any blemrsh
whatsoever in this entire perlod '

_(1) | “That 1! sam serving in this omce as p ;U\/(Qfor last__i]__‘)ears after I

2) That the government of India,i'Mjnistry of Urban  Affairs and;
Employment’s Office order No.DGW/BFR/35-92 A-Maintenance/1089-97 dated 12-09- :

Border Roads and barbéd fencing with a view to checking the mﬁltrahon of illegal

“migrants {rom Bangladesh Border into the Indian territory. It may be m_e_ntron that the
office of the Commiss oner(Border) is created for the Conbtruction as well as

Maintenance of the Indo-Bangladesh Border Roads. The work of Maintenancé is a
continuous  process for] an indefiniteé period of titme even after the Constructron is

:comp'lctcd In that view o‘fthc matter, the office of the: Commlssnoner(Border) requrres to

be made a permanent éstablishment. : ‘
(3) - That \\}e have been, time and agam making our earnest requests to the
concemed authorities, - Mmlstry of Home Affairs, Government of India, through proper

channel for making the office of the Commrssroner(Border) a. pemranent ectabhshment
and to regularize our serwces in the said office. - i

i

96 accorded sanction for. creation of posts for theé Maintenance of Indo- Bangiadesh :

Fhahio oy -




Guwabhati, on being transferred.

Page-3.
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i .
1

o It mdy also be mentioned that viitie his letter Nq; 1.40'1'3’/29:(‘(_.)(){)93-(:1?:
dated 31-03-99 addressed to the Desk Officer, Government of India, 'M;nl-s_try_ of Homg
Affairs, the Administrative Officer, Office of the aCbmmissioner(BQrder);)fo_nvz}ffied thef
bio-data and service particulars of all the tempofary employees" for abso‘rbinjg therr}
against regular posts in other offices of the Ministry of Home Affairs, wherein my nameﬁ
also appearcd. | ;

(4) That,éaﬂer getting no reply the Administra;ive Officer, vide h_is letter‘E
No.14013/29(00)93-CBidated 03-09-99 scnt a reminder requesting to ta};‘e up the matteri'
on priority basis But up till now no information as t’{o what decision taken from that endi
towards regularizing the: services of these temporary iemployee’s has been made kr?own to
us. ‘ | !
(5) ' That in the month of February, 1 Si.92 the work measurment study team
submitted its report which was forwarded by Mihistry of Home»Af’f‘gjrs; vide letter:
No.1/10/91-BF dated 07-07-92, wherein the team jubtified continuation of all 23 posts.In
1994, a quality Control ;Cell with seven other posts were sanctioned by Ministry ofHomei
Affairs, and presently the office has 30 sanctioned posts. ; : j

$

N i
i)

As pér recommendation of works study team 6 Nos of directly:

recruited Grade ‘D’ Staff were declared surplus and their names were forwarded to the:
surplus Cell of the Ministry of Labour. Accordingly, they were re-employed . in the:
C.P.W.D. at Malda and Balurghat in West Bengal and presently they are Serfving in;

(6) - That this entire matter was discussed in detail in the 34"‘ H.LEEC,;
Meeting under Agenda I:t'em No.2 and accordingly fs'fervice particulars of we the 14 Nos.:
of temporary staff of the Commissioner(Border) O‘;fﬁec, are again forwarded with the.
relevant notes to the Ministry of Home . Affairs, New Delhi, for taking .appropriate’

- positive action. This is reflected in the detail ‘note regarding regularization of services of

the existing staff of the ;"of’ﬁce, which has been forv)i:arded by the Administrative Officer
of Commissioner’s (Border) .office -to Ministry of Home Affairs, New Delhi vide
No.14013/29(00)93-CB dated 10-01-2000 % ' ? i

'
L

(7 That thereafter vide his letter Noi14013/29(00)$8-CB. Dated 13-11-
2000 addressed to Joint Secretary(N.E.), Ministry of Home.. Affairs, the
Commissioner(Border) réquested for doing the needful in regularizing the 'services' of the ,
14 Nos. of Group ‘C’ and ‘D’ staff to enable them to get promotion and other benefits .
under A.C.P. scheme. In the said letter, it is also meéntioned that the Govt. of 'I.ncfi'ia has
already approved the additional work for Construction of Indo- Bangla-Border roads and ;

“ Fence which is likely to continue for another 8to 10 years. K

t

i
i
1
1
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(8) That vide his letter, dated 14-1 [-2000, the Deputy Secretary(N.E.C.), -
.i Minisiry of Home Affairs, Government of India, infpnned the Con)missioner(BOjrder), : _
 enter-alia, the indo-Bangladesh Border Roads and Fe”pce Construction prc}ject’works is .
- schedule to be completec! by March’'2007. As such, it is evident that the office of the
" Commissioner’s (Border) requires to be made a permanent establishment to look after the

Mainténance works whichz is to continue on pcrmanent%basis. o ¥ ‘
! i : : :

, o In {hat'view of the matter, our! services may g:a..sily‘ be regularized :
by declaring the office: td be a permanent one in'thei’ greater interest of the North East
region and particularly the State of Assam, as the question of identityof the Assamese |

- . people is directly involved in the instant matter.

) : That, vide his forwarding letter dated 16-02-2001, the Deputy !
Commissioner(Border) F‘orwarded the - representat_i{)n submitted - on behalf of the :
temporary stafl of the office of the Commissioner(Border), which was addressed to Joint |

Secretary(N.I2.), Ministrylof Home AfTairs, New Delhy

S Ih the representation it is pointed out that because of our services ' 3
not being regularized fot long, we are deprived of icertain basic facilities like HB.A,, |
M.C.A etc, besides ‘inseburity of the future prospect of our jobs. It is ‘also mentioned ;
therein that we,should have been made permanent much before as per normal rules for

‘ making ‘the temporary $taﬁ’ as permanent in the"‘-;Cemral Government’ It is further
| mentioned that as we ate with the legitimate expettation that our services would be
regularised by now, we have already crossed the age Iimit meant for other jobs than to the

present one. ;

[0 B

: : But up-till now ouf représentation submitted jointly has not !
beeri considered, subjectihg us to mental agony. - ‘? :
- (10) . That I belong to the > ST, (E)cast‘e/ of community which is .
' constitutionally safeguaréded under reserved cgtegpries and as such.my case for !

" regularization of service requires to be treated with speciality, as provided in the
" Constitution of India and irelevant laws of the land. * : o ' b

; l ! HS : ;
. I . : . . . o ' : , . ;
(1 - That, as similarly situated persons viz-the 6 Nos. of staff.
declared to be surplus are all absorbed permanently in the CP.W.D,, under the Govt. of ‘

" India, apparently my case is also a fit case to be considered in the same line.

A ig . | N |

- : : 1 It is pertinent to mention that there are quité a good number
of vacancies lying.pending in the C.P.W.D.and other Central Govt. Offices in Guwabhati ;

. wherein 1 may be absorbed permanently with the continuity of service since the day of .

my Joining on@Q|-03-%5as __@m VER in theioffice of the Commissioner(Border).
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It is further cuhnnucﬂ that as [ am a \cry low- pmd
emplovee's and as thereare sufficient vacancics in the greater Guwabhati. and if there is.
no hope of declaring ' the office of the Commissioner(Border) as a permanent |
cstablishment, 1 may '\Itdxnatncl\ be absorbed pcrmanenﬂ\ against any of such existing .
vacancies in the C PAVID. and other Central Govt. Offices in Guwahati as per .the :
(,(wpmm( nt policy in px actjee f ‘

\ i In the premises nfmccmd I would like to :cqumt vour .
honour 1o kindly pav a due and sympathetic heed to;m\ matter and applyirg a judicious
mind mv case for absorhing me permanently ﬂmtmt!onc of the existing vacancies lyving
pending in the C.PW D and other Central Govt. Offices in Guwahati with the |
continuation of service ahd seniority and all other incidental henefits applicable there to,
in an expedicious mannet be considered in the mtcre?t of justice and fairplay; taking mto :
special consideration the plights and have-nots of the people like me belenging to the
lower strata of the society. for which act of vour kindness 1 shall remain even grateful.

B f
i : . t : | ’
; With kind regards. i LC//\ (/.A.’ o@“’j‘y7/1/}’
; ; ?&{7’ .
! 3 ‘ :
' | Yours faithfully.
‘ '
: { '
; :
; ; :
, 4
| f ,
| |
¥
: 1
5
i
| .
b :
i ;
|
' !
! | ~
.' . !
' ' }
: :
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Shri Krishna Kant Roy & Others

Union of India & Others ... Respondents.

(Written statement filed by the respondents No.1,2,3 and 4)

L) <

- T &I peEte gﬁm‘q 1 Ve

- Logtest Nam e tive Triboasd

A\ h APR 2003 X
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL Q

GUWAHATI BENEH RATOWAHATI
i Jueahadl Bench

O.A.NGT@WZ’UUZ““"’“‘J

....... Applicants E \

-VS-

. C. Pathak)
Addl. Central Govt. Standing Counse!
Central Administrative Tr.bunal
Guwahati Bench: Guwahati

/

The written statements of respondents are as follows:

1.

That a copy of the O.A. No0.298/2002 (referred to as the “application”) has been
served on the respondents. The fespondents have gone through the same and
understood the contents thereof.

That the statements made in the application, which are not specifically
admitted are hereby denied by the respondents.

That before traversing the various paragraphs of the application, the answering
respondents gives a brief background of the facts and circumstances of the case as

under:

That the Office of Commissioner (Border) under the Ministry of Home

Affairs was set up in May 1984 to liaise with the various construction agencies and
: -#.—.—-——. .

the State Government for the purpose of construction of Indo-Bangladesh border

road and fencing in Assam, Meghalaya, Mizoram, Triipura and West Bengal and it

was to be wound up after the project was over. The office is a temporary one and as

suéh all the posts are manned by deputationists from other offices except for 15 Nos.

7 )
of Group “C’ and Group ‘D’ staff who were directly recruited on purely temporary

basis at the time of setting up the office through Employment exchange, Guwahati.

/ .
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Tﬁe terms of appointment of fhe applicants are such that they may be térmiﬁated at
any time from service. The deemment of India, Ministry of 'Home Affairs vi(ie -
sa?nction order no.VI.17019/8/5;4-G&Q/FP.IV dated 29.9.84 ‘cre.ated some posts in
th;é establishméht of Commissioner (Border), Guwahati. The Govt. of India also
created some posts vide ordér F.No.4/2/93-BF dated 7.6.1993. These post were

created on temporary basis and were extended from time to time (year to year basis).

The first phase of Indo-Bangladesh Border works is nééring completion .
G;ovemment of India has approved édditional work for construcfion of Indo-
Bangladesh Border road and fen;:e with the time ffame of 2001-2007, the work of
v&';fhichjhas started. o

Ministry of Home Affairs vide their letter no.1/12000-BF dated 29.12.2000
and n0.4/2/90/93-BF dated 14;.8.'.2001 has abolishéd fhé pds’t bf Commissioner
(:i30rder) and Executive Engineer & Asstt. Engineer (Quality _Cohtrol). As per the
Q‘rovisions of Govt. of India No.7 (7)-E(Co-ord)/93, whenever higher level pdsts are
dbolished, junior level posts are also to be abolished as a conscqucgce thereof, In the
fl'lnancial year 2002-03, the posts of Administrative Officer, 'oi;e UDC and one
{é&ssistant have already been abolished vide letter ﬁo.l 1013/3/2002-BM.III dated

28.6.2002. Only 21 posts out of 29 posts are existing at present.

; The copies of the sanction of posts, some copies of the appointment letters,
|

Order of extension of service and a statement of services of the applicants

are annexed as Annexure-R1 (series).

The temporary services of the applicant were extended from time to time depending

upon the functional needs of the temporary establishment. By the conditions laid down

e g g oo el YT~ 'm*h T R e o . i
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in the appointment lettersiissﬁe‘d from time to time to the applica_nt,' it was made clear
that the appointment is made on purely temporary basis and the same Would not confer
any rig;ht for regular appointment. Moreover, appointments were made. to be regulated
by theiprpvision of CCS(TS) Rules, 1965. Some of the applicants were given
promotion on temporary basis on the condition that such promotion would not bestow
any right on them to claim regular appointment in the original te’mpcirary grade/post.
4,  That with régard to the statements niad_e in para 3. the respondents state that in
view of the facts of the case and the law to reguiate temporary services, there is no pause
of action to challenge these orders and hence the application is liable to be dismissed
with cost. |
5. That with,regard to the statements made in paras 4,5, and 6 (i), 6 (ii) of the
application, the respondents have ilo comments to offer.
6. That with regard to the statements made‘ in para 6 (iii), the respondents
statejthat the office of the Coinrriissioner (Border) was set up as a temporary

establishment with an office at Guwahati to co-ordinate and supervise the work relating

continuation of temporary posts is being accorded on year to year  basis. Last
| : _
sanction was accorded for continuation of posts up to 28" February, 2003.

I

7. - That the statements made in para 6(iv) being matter of 'records; nothing is’a

_ admitteci beyond such record.

8. | That with regard to the statements made in para 6(v}, the réSpondents state that
the office of the Commissioner (Border) was set up on a temporary basis to co-
ordinate and supervise the construction of roads and fencing along the Indo-

. Bangladesh border. The actual work of construction and maintenance is done by

the executing agencies like CPWD and BRO and not by this office which only
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had ‘a co-oiirdiriation role as a subordinate office of Ministry of Home Affairs. It is not correct
to say that tconstruction and r_naintenanée of fencing and road Works requires a permanent
establishm}ent. This function can be difec’tly performed by the Ministry as is being done by the
Ministry 1n respect of féncing/road project -oﬁ Indo-Pak Border. SanctioAn for continuation of
posts in this office is being accorded on a year to year basis a.ndb last sanction has been
accorded till 28.2.2003.
9. That with regard to the sfatements made in para 6 (vi) and 6(x§i~), fhe respondents state
that sanctibn for continuation of applicants on a temporary basis is accorded on year to year

basis. In the lletter No. 14011/ 12/9(00)‘90-CB dated 23.8.2001 of Comrﬁissioner (border), cited
| by applicahts, it has been mentioned that the applicants will not have any claim for regular
app'ointme:nt _énd service rendered on temporary basis with grade of UDC/LDC will not make
the incuml?erits eligible to any of the benefit for regular appointment of the person in the same
grade. No iright accrues to the applicants from this letter.

10. : That with regard to the statements made in para 6 (xvii), the respondents state that
i

the incumzbents were appointed on temporary basis with the stipulation that the temporary
appointmeint will not bestow any clairhs for regular appointmerit and service rendered on
temporary'j basis will not make the incumbent eligible to any .of the vbeneﬁts from regular
appointment of person in the same grade. The appointments were made on purely temporary
basis and ;the Ministry of Finance was doing their contiﬁuation on year to year basis. The
actual wofk of construction and maintenance is done by the executing agencies like CPWD
and BRO and not by this office, which only had a co-ordination role as a subordinate of\ﬁce of
Ministry of Home Affairs. It is not correct to say that. construction and maintenance of
fe‘ncihg and road works requires a permanent establishmg‘:rit. This function can‘ be directly

performed by the Ministry as is being done by the Ministry in respect of fencing/road project

on Indo-Pak Border.

e o g e e
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- 11 That with regard to the statements made in para 6 (xviii) to 6 (xxvi) the respondents state

S

that the incumbents were appointéd on temporary basis with the stipulation that the temporary
appointment will not bestow any claims for regular appointment and service rendered on temporary
basis will not make the incumbent eligible to any éf the benefits from regular apﬁointmeﬁt of person
in the same grade. The .appointm.ent was made on purely temporary basis and its continuation was

being done on year to year basis by the Ministry of Finance. However, it was informed by this

' Ministry vide letter No.1/1/95-BF dated 28t 'November, 2000 that as the Office of the Commissioner

(Border), has been created temporarily for supervising the Indo-Bangladesh Border Roads and Fence
CQnstruction Project Work, which is scheduled to be completed by March, 2007, it may not be
possible to ‘declare the services of 14 Group ‘C’ & ‘D’ temporary staff as permanent (Copy
enclosed). . O A .

12. That with regard to the statements made in para 6(vii) to 6(ix), the respondents state that
since the Office of the Commissioner (Border) was created on temporary basis to co-ordinate and
supervise the construction work along the Indo-Bangladesh Border, it cannot be declared as
permanent.

13. That with regard to the statements made in para 6 (x) to 6 (xiii), the respondents re-iterate
and re-assets the forgoing statements made in the written statements. They could do under the
provisions of QCS(TS) Rules, 1965.

14. That with regard to the statements made in para 7 (a) to (¢) and 8 the réspondents state

that the creation and abolition of posts is an executive prerogative. The creation of the establishment

of Commissioner (Border) is also a matter involving policy decision of the Govt. of India connecting

with some definite objectives. Moreovef, the establishment was created against the expenditure to
be charged against the proj:ect of Border Roads and Fencing along the Bangladesh. Hence the
applicants were only work charged employees and therefore, they cannot be brought to regular
establishment in the Ministry of Home Affairs. The said project works are also going to be over
very soon. The applicants accepted the terms and conditions of their appointment with their»

knowledge. Hence, they cannot seek any such relief under any provisions of law.



Therefore, vthe applicants are not entitled to any reiief as sought for and the apﬁlication is liable to be
dismissed with cost.’ |

iS. That with .fregard to the statements made in péra 1 to V under heading “Grounds”,

the. respondents, state that in view of thefacts of the case and the provisions of law,

the grounds set up by the apphcants are not tenable in law partlcularly in the glven facts of the case.

Hence, the app11cat10n 1s liable to be dlsmlssed

16. That with regard to the statements made in para 9,10 and 11, the respondents state that
there  is nothing to comments to these statements and the respondent re-asserts the foregoing
' statements. | |
In the premises afo'resaid,‘ it is, therefore, pré}'{ed that your Lordships
would be pleased to ilear the parties, peruse th'e‘recorvd‘s and izlfter. hearing
the parties and perusing the records, shail also be pléaséd to dismiss the

application with cost.



L / | | | | /\\\{’

VERIFICAT ION

I, Shri Sushil Kumar, at present working as Under Secretary (BM.III), who

is taking steps in the case and being competent and duly authb‘r’iied, do héreby solemnly affirm

and state that the statements made in para 1,2, A i, 1D, D. \-o\ < pvv& |\ G, — are true

to my kno;Nledge and belief, those made in para 2 ovadi~ W —— V —  being
matter of records, are true to my information derived there from and the rest are my humble

submission before this Hon’ble Tribunal. Ihave not suppresse_d any material fact.

COAwd Sig- tWis \)w‘\\g\’m&{bv\ on tis obn c&é\\j ok Rpsil, 2003

ok Q\M,:mwx\ﬁ .

W%
. DESPONENT
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© Na.VI.17019/8/84-G&Q/FP.IV - B Lo
“Government.of India = . N
Ministry of Home 4ffairs \ U e
il et i e New Delhdy the. 29th September,1984
EOSRRT R £ ST N SR e T gy
RO VL mrd det e v g e L L B

S S Commissionermbrde.r), S T -
S . Mipistry of Homa &ffaixs,. '~ . ..:% 5.
- Gauhati, S .

o - .Subs. Creation oi‘,tempo’rary osts in the Oi:ganisation
Lo : of Commissio_nerCBordery, Gauhati.

Sir, ‘
C I am directed to convey the sanction of the President .
- - to the_ creation of the fallowing temporary posts from the '
C date(3) “they are. filled .in till 2842,85.in the first
instance for the Headquarters of the Organisation of Commissioner
(Border), Ministry of Home 4ffairs, Gauhati :- I |

b A A
‘.\-_‘l o~ y

.

o 'Name of +the Bost TR g.': gfgg stg i
; 1. Dy. Commissioner (Boidér) (13-15007;2000) | 1 -
% -2, Survey Officer (5.1500-2000) 1 Y
| .. 3e ,Se'ctvio‘ri"foicqi:;ﬁ?s};;{GSC-léOO) i > o 1
| 3 4, -"St-eridgrép her 6B ~.;"015.65'(‘);-'1(‘)40) A o 1 N f
| : . | ‘VS.-- ISte'nogr_a..phér' Gr ;C‘ (RS.425-800) 2 =
6. asststant (5.425-800) 3
L A Draughtsman (%,330-560) 1,
; e UaDiGe Ba305860) 5 0 L hoo L
o d, L.D.C, (55, 260~400) o * |
S 10, Drivers (s, -% +
J'.Il!. Dpagc::; 7(&.(,1%35?-02235)”” 4

O —————————

. ‘Totals 19
2 Sanction of the Pre'si’denf is also conveyed to the
gurchase of one jsap and four more Typewriters for the

eadqgarters of the Organisation of Commissioner (Border),
[ IVO-O . 02/-
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3¢ The jeep and typuwriters should be purchased on 1
D,G.S.&D. rate contract in accordance witb,the prescrrped T
procedure, R D S ST _ ;',N

J4. et 3 The' @ Fenditure will be met from the sanctioned e
budget grant of -the Organisation of tha.Commissioner(Border) “

in Demand No. 53 - Police for ths year 1984-85.

6. Thig issues with the concurrence of the-
Int8grated Finance Division-vide thaix: Dy.No.~Jr a
date s . '-_'.-.-':";'KH-' B

. VLo “*ro%d RPCHIEN
coniiloat £:1U3.)u REUAN 5“'l YL
! o A
" ~ Yours faithfully, ' '
. N ! K
::\-. ‘.’. . i'; . : -;,‘.: - ." e . .i‘ (V- .

SRR (smt Saro ini Dasgupta) ‘
o Dgputy Secretary to t 9 Government of India

ﬁ:u&leaggﬂnj et % 2 : L s Tl
- ; '.a’ e ' t‘-,;,‘.‘;..;»~'.."< g .. . ,. ’ .
No.VI ,17019/8/84-G&Q/FP IV o DATED z 29th Sept'. y 1984
SRR S WL .i.m.'.-:.‘.-. R K S5 S

Copy to1

- ‘I ‘l‘

i; Princiaal‘Accounts office, .H.A., New Delhi.
2., Pay & Accounts Office (IB) Shillong.{
3. Director 9f Judit A G C.R., New Delhi.

*

®

' 4, Finance III Branch M.H.A., New Delhi.

* :
R N .
N S S D R I O T v e

‘-

Sd/' g ”
(Smt.: Sarbjini Dasgupta)
Deputy Secretary to the- Govennment of India

<
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\7 oot §>/ ~/@0vernment of Indis "eéﬂ LAAAN

Hinistry o£ Home Affairs

%}*

H

g

- The Commissicner (Border),
Ministry of Home .Affairs,
0ffice of Commissioner (Border),
Bhongagarh, Guvahat1~ASSAH.

- of Indo-Bangladesh Border roads/fenee under
Commissioner (Border)

‘\‘ . X “ ' . :
‘déﬁ am directed to‘refer to 0ffice of Commissioner

¥ (Border)'s letter No.14012/2/(00)20-91 dated 9-2-93 on the = 4

l

I subject noted above. and to convey the. sanotﬁon oi: the Govt.j"

P i

{ for:creation of the‘fol]owing posts for the Qual*ty Control

LUDit which will monitor the quality of work of the Project

>for construction of roads/fence on IBB :- .' A fgjf_

*@ﬁpuect-- Creation of Ouality Control Unit for 1nsoection ”', f

-Myﬁ?}”ﬁ. - S.No.- Name of Post scale of “ay Post requ*r H
O IEL SRS 1. EX. Enginesr (QC) Rs.3000-4500 A l |
s e o 2, Asstt. Engineer(QC)Rs.2000~3500 =~ 2': !
& aot 3+ . Steno Grade 'D' Rs.1?00—2040f’1 1 ‘}
el T 4, ubc Rs.1200-2040 1 ;*

e o x 5. LDC Rs. 950-1500 . 1-

.o e, Peon ‘Rs. 750-940 . 1\
sUosc e 20 i The expenditure involved would be debltable to Major mﬁ
) i. ‘ 3( Y

~mots woHead "5054" - CC-Canital Outlay on Roads and Brid?es Co. l~« e

‘ Ik Surategic and. Border Roads CC. 1(1) Road WOrks cc. 1. <1)(2)--4" J

’3dﬂ§r Construcfion of Roads on Indo-Bangladesh Border under Grdnt {;

.. .~k "No.44 =/POLICE for the Ministry of Home Affairs ;%;’the bk
f e | -

year 1992-93,
e 3 .- This issues with the ‘concurrence of Integrated.

J.tis .4, iFinance vide their Dyf«>-340/F1n.rII D.I dated .§=3-1993.

L

'\:b,,

Degk Oflicer

Yours faithfully,i;%d

( Randhir Singh ) .

I DR 0 L R S VPV R P WALy 2,770 -
Yy  apr, R e J . e ke & -




: Office of

Copy 10i=

(1)

(2)
(3)
)

~A3)

Ministry of llome AfLmirs

W

No.lzot"/\s/slo«on R
dovteof Indim

tlie Comudsuionax(Border)

Ty APR 1985

- 8ird Krdshne Kante Rey,is horeby spphdnted in the
post of L,D,Cedn & puroly tempurexry capucity inidtieally Lix A
poriod of 43 days only 4in the puy soale Of M3, 2G0wGw2) Omiliie
G 326836 Gl BurBen K) O 101400 /e ¢ plths Other allevonocs as
admineiblo no por Contrul Govi.rulon witlx effood firom
J0=3-85(TH) 4n tho office of the Gomudesiox. w(lorder)
Guwahintl until furthor order, |

&d /rm. J s Ko Bea thadoue
Oomudsnioner (Bordaox )

Momno Noe13012/18/84=0D

The soocounts Wfiow,nogiom poy A Ascounss '
offdoe (IB) Govteof Indim,ﬂiniatry of Home
Mfairs, Sh:l.llong.

Draving & disbusiing Uft‘ioor/ﬂil! Asstt,
Porsonal file of &Siri Krishna:iKenta Ray.

hri Krishns Kscta Rey,lle is dérketed to Froduge
original oort;:l.fioml:om at the tduo of Jodning,
Uffice ordexr file,

( n"f‘i nodf )

Seotion Offdoar N
Urfice of tha Counadsuilonex (Dordw)
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cgovernment of India <§%
Ministry of liome Affairs

Office of the cdmmissioner(norder)
Bhongagarh, Guwahati-5

ORDER

f* L gaervices of Shri. Krishna ‘Kanta Ray,

X : | who was appointed in a purely temporary capacity as
1 " L.D.Cs in the scale of pay of PIa 260G=290=EB=6=325~
L ' Bw366=EB~8=390=~10=400/~PM, plués other allowonces as
"admissible from time to time, under order of even
numbexr date 10th April'BS, is hereby oxtended for a
further period of 2 (two) months with effect f£rom
15th May'85,

Z
Sd/=(Dr.J «K.Barthakur)
_ Coam\isaioner(morder)
iemo NO.13012/18/84"CB ¢ Date...-onooo-ooo
Copy tot= ‘

| 1, The Accounts Officer, Regional pay &
/ ' | Accounts office(IB), Govt. of Neme India

Ministry of Home Affairs, Shillong-a
2. Accounta/bill/bash

3, Personal file of shri Krishna. Kanha Ray
L.D.Ce N '
4, shri Krishna Kanta Ray. LgD@C. for
~ information.
. | 5, Office order file.
/

5
b

. 1
J@ﬁ 4
e . N

Bection fficer [
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'No.13o12/1e/e4-~cazé} -
N - Government of Indih-
e o - Ministry ofrHome‘Aﬁfairs ;
9 A Office of the Commissioner(Border) ' :
. Bhongagarh, Guwahatie5, e,
,30
> OFFICE ORDER
Shri Krishna Kanta ROy, L.D.C. of this Office
; who was appointed in a purely temporary capacity in-the
g scala of Rs.2604-6-290-EB~6-32‘5-8-366-‘-EB-8~390-10~40_0/~ -
i PM plus other allewances as admiaible under the rule,
L 1s hereby extended fOrafurtherfperioéditill 31-08-85
: with effect from 15-07-85, ‘ ' o
§4/-(Dr,J.K.Barthakur)
- Commissioner(Border)
2 \ S
Memo N0.13012/18/84-CB/92 : ‘dt. 00..00000100.000

Copy forwarded tog-

1. The Ac?ouyt Officer, Régional-pfﬁ&'Aécounts '
Office(IB) Government Orf India, inistry of Home
Affairs, Shillong-3. ) o

2. Accounts/hill/bashﬂsection.f o

\,/5: Personal file of Shri Rrishna Kanta Roy, L.D.C,

4. Shri Krishna Kanta Roy, L.D.C.for information,

5. Office order file,

'w}

, (R&D@ |

‘ | Section Officer
% | /"v f‘ 7:’»'1)

Kredtin YheL
Clliom ety

;/('l { . B
P o ey tu AliRis,
oy,
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No.13012/18/84-CB/12 - :
Government of India. IR
Ministry of Home Affairs ; S
Office of the Commissioner(Boxder) '~ . .
Bhongagarh, Guwahati-5, ggr:-gt 1

OFFICE ORDER

The services of shri Krishaa Kanta Roy, L.D.C. .
of this office who was appointed in a purely temporary
capacity in the scale Of R8,260-6=290=EB=6=325~8=366~
EB~8-390~10-400/=PM plugs other allowances. as admissi=-
ble under the Rule; is hereby extended for a further
period till 28«02-86 with effect from 01-09-85,

af/(Dr.J .K.Barthakur)

~ Commissioner(Border)
Memo N0,13012/18/84=CB/12=A-Dt,24=09-85,
Copy to =

1. The Accounts Officer, Regional Pay & Accounts
Office(IB), Government of India, Miniatry of
Home Affairs, Shillong=3,

o~ 24 Accounts/Bills/Cash Section. f,- _
f’ 3. Personal file of Shri.Krishna Kanta ROY.LsDoCo
e 4, shri Krishna Kanta Roy, L.D.C. for, information.
) 6. Office order file. T

.
.\,

6. Guard £ile,

s ‘; ‘ 0 / ( - ka@&o@ ‘

0
o,
X cf .Section Officer,
1.’ . ';- . . /p. (. l/ 3.' y )
G, Q; Section 0/17m.,"' !
\t BHios of the Commisrtan, (80 i)
Mim‘unv of lom Atlpiee, |

ALY -y
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K0.14011/11(00) 86-Ch
Government of india
Ministry of Home Affairs ~ -
Office of tha Conmissioner(Doxder)
Bhongagarh, Guwahati-5, '

. X X ¢ & QR D E R
L -

v -\',:..",'
i

: o . . | ‘"'“  SR
8hrd Krishna Kanta Roy, L. D, Ci of thig office :

18 hereby allowed to officiate against the vagant post of
Ue D, C, for a period of one year in the pay gcale of Ra,
330-10~370-£B+12—500~BB~15¥560/-p.m.fpluj other allowan=
€68 au adnissible ag Per Centraj Govarnment Aules with

t

D : !

' .
L o
[

.%{—- ey ) . v'.' : .I "“."j‘."'-‘
(D;‘.qu.hqmmur)’ .
oTEsadc ° 1

 Commissdonar (Bopdai
Hlein0 N9414012/11(00) 86ecpn - at,

Copy to forwaxrded toy= | R

The Accountg Officer,

Office(1p), Govexnmant of India,

ﬁog;onalwrgi‘& ACoounts
Ministxy of Home Affalxn,

'The aning am:jbiam:aingt Otfiiu,t} " v
30 The House keepin Assistant/B111 Assistent/-
' - Cagh Assistant, | S P

4. " 8hri K.K.Roy, L D ¢, nig perfoinance will be

Se Parsonal file of the person cbncorbod.

5 0ffice order file,

N W B
(R.K.Db) .
on QL Cax, ‘
{ ___//v. K z"‘:l»/
«.\“0" T (.-’ : ' ) K
2} TTTORN : <,n‘.,5:‘f‘>. i _}\_;nl)_ - oo

L dw
. . £ et ke L e
PO ..

i
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No,18010/33(00) 86-CB/13 7
Governmment of India :

- Ministry of Home Affaixs S }
Office of the Commissioner(Border) = . ' !
Bhongagarh, Guwahati«5,

X

' : ,‘ { "_'-i "‘ s .‘\" )

' ' ! ) o KR |

ogrFrIcE ORDER  [18APRIIBE

The services of shri Krishna Kanta ROy, LeDeCe.
of this office who was appointed in a purely: temporary ' .
capacity in the scale of R8¢26026=290~EB=6=2325«8=366~EB=

. 8=390~10«400/=pems plus other allowances as admissible -
under the Rules, is hereby @ktended for a further period
till 28-02-87 with effect from 01-03-86s - .. ~ ¢ %

'sd/--(Dr.J.K.Baz‘t:hakt,zuc)f":-;j

Commissioner(Boxder). =
' Memo N0.14010/33(00)86-CB/13-A  dt. o

Copy toi- : 3 BRI

: The Accounts Officer, Regional Pay & Accounts
Office(1IB), Government of India, Ministry of HomF{Aﬁkgi:a,:

Shillong-3. - s G :

2. Accounts/Bill/Cash section.

P
T

e Yo b
A A

3. shri Krishna Kanta ROy, L.D.C. £ot@in£9gmétian

_Ae Office order file. . - T
Se Guard file, ‘ o fT::”-fm'f'

. e T
(R.M E 'l.': P

Saction Officer. = = .
(R X Du) , a3

31 Sontim “Naar, : (
Otfioa nt ¢ < t N Aer) :
O/C— ’ Munstly ¢ , “aare,
OOOOO YIPEA L
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o e
. NG13012/ 11 /8l~iip
COVERMMENT OF 1NDIA
MINISTRY OF {IUME AFVFAIRS
OFPICIE OF {HE c‘onnlwwnm( nom)\m)

GAUBATL DALE

APPOINTHENT ORDE R

Bhri Nripon Kukoti 4p nppointed as Poon
a Group D poatbin a tempormry cnpacdty in the pny
ocala of #3s 196e3m208~4w220~ER-4=232 with offect
" Lrom 164 10804 FeNs 4u tha orfioé of the Commiuaiouer
(Border), Gouhatl until furthor ordlers, -

Hin pay will bo T1ixed in 00coxrdancag with
the rules,

o will'bo on probntion foxr n poriod of -
two yenras, '

(Dr.JnK.Dmrthukur)
Commissionox(Rordar)

Cony to -

le Porsonnl file,
2. llouso kooping Assistant,

Je BA1l Assistant (2 oopiee)
i, Accounbu Otiioer, nag{ounl Pay &

ACcounts Offico(IN), M, HoA.,Shjllonbwjo
—De Offica oxrdor fila,

4, shrd Nripaa Kakots,

JL//ET/7’—

(nr.JqFLDnrth:kur)

Commissionor(n rder)

o

‘é 3’?:'-".( '
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No.idQll/kZ(OO)GG-CB“'
Governmcnt of Indada!Mim !
Ministry of Home Affairs
. Office of the Commissioner(Border)
' Bhongagarh, GQuwthati-§,

oo st

OFFICE ORDTER

.o Shri Nripen Kakati, Peon 0f this office is her-
eby allowad to officlote.as Lower Division Clexk for a
period of one year in the pay scale of Ro,260~6-~290-EB=~
6~325-8=366~EB=8=390~10~400/~p.m« plus other allowances
a8s admigsible as per Central Governmant Rules with effect
from 02-06-86 (F.N.).

(Dr.J.K.Bacthakur),
Cowm&gmionmr(uoxﬂar); v

(AL}

Memo §0,14011,/12(00) 86-CB=A dt.
Copy forwarded toi-

Tha Accounts: Officer, Ragiondl Pay & Accounts
Qffica(IB), Government of India, Mjnistry of Home Affalrs,

Shillong—3 .
2. The Drawing and Disbursing OffiCGr.
3; ~ The House keeping Assiatant/ﬁjl] Asgistant/~

Cash Assistant.

4, Shri. Nripen Kakati, peon. ‘ '
He must attain the required typing apmed of 40
o words per minute within four'montha from the
date of his appointment. After one year his
performances will be reviewed.

//5. e Peraonal~file of person concarned.

6. Office order fila.

Sect}on Offi'er;

Te- ~
sy

itttee o oo N R ACIRIRI S |
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N0.13012/11/8L4-CB ' ’ B
GOVERNMENILT OF INDIA ‘

MINISTRY OF HOME AFPFALRS
OFIrICIE OF TIIE COMMISSIONER (BOIWER)
GAUITATI ' ' DALE

APPOINTMENT ORDER

Shri Jatln Chandra Das 18 gppointed as
Peon a Group D post in a temporary aspamcity in the
pay scale of Rs. 196-3-208-4-220~EB~U4-232 with
effect from 20,1,85 F,N., in the office of the

Comumissjoner (Border), Gauhati until further
orders,

“1llle pay will be fixed in accoxrdance
with the rules,

He will be on probation for a period
of two years,

(pr,J.K. Barthnkur)
Commissioner - (Border)

Copy to i1~ ‘

e

///*’

u//ﬁ, Personal file,
2, llouso keeping Assistnnt
3. Bill Assistant (2 00p195)

k. Accounts 0fficer, Regional Pay Aocountn
O0ffice (IB), M.HI.A., Shillong-3,

De Office order file.
6. Shri Jatin Chandra Das.

2!
(Dr,J.x, bartha ur)
Commissioner(Bokder)

o

Al "‘“.‘



o
H014011/12(00) 86~CB gy it
government of India | 'F ? JL”;\SBG
Ministry of Home Affalirs
office of the cqmmisuionaz(aoxder) -

phongagaxh, guwahati=5.

o p P I CE O R D E R

| ghri Jatin Chandra Das, Peon of this office 14 |
hereby sllowed to officliate as Lowexr Division Clexk for

a period of one year in the pay scales of RB.260=6=290=

EB~6-325-8-366»88-8-390-10-400/—p.m. plus other allowan-

cas as admissible as pax Centxal Government Rules with
effect from 02-06-86 PelNa)o ' ,

(DEoJ sKoBarthakur)

COE%i:sionor(nordars.

Memo NQ.14011/12(00)86-CB-A ated_= -
Copy forwarded toi- :

o The Accounts Officex, Regional Pay & Accounts
osfice(IB), Goverxmment of India, Ministry of Home Affalrs

/‘

. Bhillonq-lio ‘ A

2. The drawing and aisburaing officers

3. The House keeping Aseistont/Bill Assistent/-

- cash Assistant, : _

.4 shri Jhtin'Chahdra Dag, Peon.

‘ He nust attain the reguired typing spaed of 40

. words pex minute within, four months from the
date of his appointment, Aftax one year his pe-

\/;zgxmaﬁcas will be reviewed. .
S5e csonal file of the paxson concerned.

6o office order file.

(Ro .o T
section Officex.

2 vy
(B K 1y ,
Sietion (Yo i
My ‘?\l( C oand
‘y‘t'\“\n‘, 3

¢ f\'_”p,\r’
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ﬁo.14022/3(oo)56-cn
Qovernment of India

Annexure-7
Ministry of licme Affairg

Office ¢f the Commisaicnor (border)
Bhangagarxhy Guwahati-5,

(X7 CR.CR DER

D, 16-10-2001

Shri Jatin Ch.Las, Lic is hereby promoten te

officlatae as UilLeCo &n the “calae of pay of H.4000-100-600Q/-
Po.lle plus ath-p aAllowancng ag aﬂnissihlo s per the
Uantral Goverment rules x w,e,f, 16-10-2001 temporarily

and until furthap crdar,
Ha will ho cp Prebation  fep twe yearm frem

the Nate of his promeot{cn,

On hig prnnttirn, e 1a roquiraen to exercige
option, {f Ay, in thenatter cf fixation op PAY within

Cha month din terna cof Gelale Koua16 balewy FR 22(1) (a) (1),

The temporary appeintnent wily not bastcw any

/

clafm frr regulay appcihtmont And gervice rendered cn
temporary bagis {n tha grade of Vel Cyt will nbt make the
Incumbent »ligible to any cf the benefits from regqulag

appointment of Perscn {n the xame grade,

50/« Illeqible
Leputy Cemmicslonor (Border)

4

Heme Nee14029/3(00) ge-ca Ptd. 16-10-2001
N *

Cepy te 3.

1. The BreAccountg Cfficer,Regicns] Pay and Accountsy

office (1n), Govt, of Indiaﬁ&.n.h.,shillong.

2« The Cagk Officer (BF),Hinlstry of Heme Affairg,
North Block, MNew Llelhi~110 001, '

3. Accountg Becticn,
40 Shri Jatin ChoD@SQ
5. Personal fillo of shry Je.CeLag,

“//53 Cffice copy..

B&/ - Illlegidle
Rrp Adnlnistrative Ofticet.
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NO,. 13012/ 11/8l-CB
GOVERNHENT OF INDIA —
MINISTRY OF JIOME ALFATRE

OFFICE OF THE COMHISELONZR(BORDER ) -
GABIIATL | DAL

APPOINTHENT ORDIER

S$hiri punindra Chandre Dps Ais appoinéod 083
Poon a Group D post.in a tomporary qunoity in Lh@
pny 8calo of fs, 196m3w200alm2R20~EN=li~232 wlth ertout
'/ from 1o 10,84 ¥oNe in the office of tho Commnissionex
(Border), Gauhati until furthex orloxrs e

“

lids pny vwill be fixed in nocordnnce with
the rulos, '

Ho wall bo on probotlon fox n perdod of

two yonrg,

T (DreJ. XeDarthalur)
Comniastouqr( Boxder )

’Cko to 1~
L. Porsonnl. £ile.
2. Houso knop;&ng-/’\'uuiﬂ t:n.ntb.
3. DLl Assistant( 2 copiles ).
b

« Accounts OGfficery,leglonnl Pay & Accounts
OfCice (In), MNell.h.y Shillonfi=3,

e Officeo ordor tilo. ‘;

5
At :
667 Shred 1hmindea Chandra Dage

y . \*:'/
\“\/ L

/;/’—

i
(g J 5, e b hindouy ))
Comnjesioner( Noxfor ),

\ s
\‘X:




oy M’(
Government of India

‘Ministry of Home A_fl‘éirs; . o

0ffice of Commissioner(Dordor)
Guwahati-781007%,

|
0F FICE _ORDIJR. |
Nol3012/11/84~cD/G2 Dated Guwahati the Uth March'8 5

: ‘ Shri Munindra Chandra Das, the:soniormost poon
(Group » vost) of this office is herely appwinted'tamporarﬁly
in the post of drafty 4in the scale of pay of s200=2m206w =231
EN=-4-250/PM, plus othor allovances as admnisaible ‘a5 por Central
Govt, rules w,e.f,1.3,85(F.N.), | R :

A

A

8d/-(Dr,J.i.Borthajur)
Commiﬁﬂionur(ncrdhr)._

fmmo.Nn.130|2/lI/Uﬂ-CH/62 A, Dnbod Guwaliatd tho htnh Maroh' @5,

Copy forvarded to g ‘ ' . : A
_ : \ o
1, Tho'Accounts 0fficor, Negionl Pay and Aocountm\office,~
(IB),Miniobry of l.ome Affairs,Shillong-y, | - \

£ 2. The Draving & Disbursing officer, " |
(Chree coniles for Houso.RGOping/bill/Cash ASstt.),

Y : : 4 :
3+« Porsonnel filoe of person concorned, . - \
by shri Munindres Chandra Das, ofjce peon, :
. . . . \

7 ' : s . 4 \
- | : f@;kdﬁl/71\

Das) | .

Seection foiceéw \
offico%;f the Commissiomer (Hordor)
'7\' . 1‘ ‘
O/:/( \06\"1' 0 " .
: "' . ! .

M
o e
.0 / C)
.- 4 U~
. { N N ]

: / |
N [
‘\\'V:’ BANNN \)-\‘4\‘4\ ’\‘j

N d J

[ ) e g A e e i Bt e e 3



TN,

MINISCRY OF HOME AFFAIRG
Jnuvu(nnunuu)

O CRE

IR ~r"1&‘4'u

,*u LRYEN

w4Noijpig/nl/8h-c LRI 3
bovunNMhNP*QWAlNDxAV R

h \_ l‘.
’ b

()l" l'lllc COMMLES
Ca/\’lllf\l\"w-
O KR - . o

ol .,

APPOQINTMENT

Shri Dnsnnta Kumar Horb 18 nppoinbed ng.

22

Peon n CGroup D poat in a temporury capace 1ty ln tho
0~EB~“-«)2 with offect

196-3=208=b~
from 241,85 FyNe 40 tho off40a of Lhe Comminaionor

PNy BCole of' Ks,
Gnuhintd until furbhor oxdors,

.

(voxdor),
Hie pny will be fixed in accordanoce with

[
[

the rulos,
to will Lo on probation Cor n peried of

(Dred oK. Hnrthakur)

twvo veors,
Commissione r( n order)

to 1= o
yd

-

Copy

Ve

//J; Porsounl file,
" Housa kooping Assistont,

BL1L Awvsjetent (2 copjnw),

i

Je
iy Accounts Offloﬁr,ﬂnclonnl voy &
Accounts Oiiloo(lm) N.H.A., hillouu»};
5¢ 0Ofrjce ordex file, i e
6. Shrd nnSnHCn Kwnnr Borge. i\'ff
. A \ \ 1
o )xiéﬁr

(VreJeKollarthak

Uomu18050ner(BordorY
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2S5

Hos 1401 1/13/(00)86-cn,
Jt, |

1
o : o 1206
Govermnuent of Indiln, '
try of llome AfCnirs,

o Commianionor(mordmr),
Bhongiagnxh Guwnbat 1Y,

Miaig
Offdcn of th

oreIci  onorn

T B s e e g

A

ihrd
i Gxoup Dt Posl, in tenuﬁurhry Ce
i96-3-208~h~220~sn-Q—232/-pm.

N8 per Conlznal quonﬁmant Inte
of £i0n ol tha

untll

Nurenden Nath Snema ie Nexroby pppainted an Peon,

inacity dn the Ry #seala of pa,

Plus gthar nllownneog
B HoR F.,
CuMnisninn@r(nmrdmr),
Lirthnyey o ™Narma,

“B adolssible
A2-05=86(F.N,) im  tha

Hovernmont of A, Quwnlami g,

; , : CShrd NN, $nrma hos Joinacl

In this pomt on 32u0§;86(fTN:3WMJ

Shrd anmma Will drew his uaxt ing

remont on 0{qU$q87;NMn”

) (1t Kb ukha
| : Comvinhimnqr (Bnrdnx)
I /C '
i ame No,
!

\h015/13(00)86~cn. dt,

{1) The AVaounte o1 icar, Ropienny

POY & AcCounta efficm(1n),
! HAndscry of fiorig \frnirm,'qovorhmqnt of Inddn,
; Tetn d ClJHN\?erAf), ahil

Lon~,

(¢ the 1.y, 0.

fiouan Ke ping/nill/AOutcu

P RRL M Asaby
, UQ Shrj

LI

Toedrn Hoath oy oy

‘ \()fj Mavaonal Cile,

*

\(5) pR S T (3 A IR '3 la,

( u..@-‘f&s /@/, /7 / &':fd

J e
. ER
fp r.!nd‘,n intritivae ol ldcor, BRE
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LEERIRPRR 34 My ] \'-nqmrr\'mqm}gulwz\m :-1]

ANN%RM

3% o -

v 4 ._]_ .
" Notllyo4 [i¢o0) st—c) | &
\ ﬂo/ﬂnﬁflr 0 INRIA : \ M
W FANISTRY OF HOME [ ¥PiIV5 TRTOReN MR
. . OFTICE OF it cohxxsalous.(ro cer) DU v

AU UTI- ; L . PHETX & LR T
. » .
Ao e N R N PR N I I SR SRR e ritb 2 e E -, (AN

. B . . a—~ u [
v ) Date—-‘ \Q@"_) 86 (BRPR ~mb,.;', B

, o wit reference to hise apslication dated’ [%dx}nqw{fyliﬁy
Fri /chlnxobua,ﬁﬁﬁhk(ﬁQ&/WW&L* lo oflorsc & teporgsry voot of -

«-u-..: " __ dn the soale of oey of'h.(%é %-—g@£g~1Lég<37;53;9§0M

f;lue usual allowances senctioned" by the Govarm1eﬁh or- ¢;i19.“119.{'

) ij The an’oinb ant 4s purely teﬂoorarv aqd wvill VLe
governad by the C.C,S, ( ; 1u¢es, 1965 end ip liable to tarmination
fwithout agoigning a1y reasons under Pules 5  4ibid.

- 14) © Mo 38 .liable $o be pﬁstec/trarafarrec to any- nlace

g :1n India or. abrond on sugh tenis and conditions as uny do
mf‘decidqq‘by the Govarmiient of India, : ' : ) o

1441)- e will be Junior to the Juniormoab offiodal ,

A%
corving in the ;rade in the ondre/f/vbujﬁ D «In the event:of o
geparation of

the cedre he will he Junior to thogse. of the cadre

AU '
.-wiolare allooatad to. bho offico of

¢ae Acoountant Gonoral, Apnam,“dl vy
‘.iv)' e will have to comp y #ith the requirements- of.

Cy e A,

Y
Qulea 1954 end tae Plural Marriage Act, All'vcw CF
RLlOD or cadres airsady in existence or issued from time to tdme : =) {

regﬂ¢ding As tandence yduties, discipline, conditions of uorvicq

sto, will aatouwtlcally be applicebls to Mim,

. ul
. iy et il .. N
. <\ N il
ar. .

"‘i.'._‘" [
v) . If he ba;onoe to a Schedulad Caate and nrofeuaes

“$he Mindu/Silth religion, ne should Tepert any chahge of - religionx
to tne epfoi.lt"n g

e authority irmediately such a change talte S L
Pleco, .~ .. CaLuL - . ) .

.

vi)” He . ohould give a declaration of his ome

Town foxr ' -V
t
She w. 2 Ropa of L. .C,

within six montho. from the date of ahtry' '
in S2.59vvices, at
2, IT the offer is acs cepted by hin,
acceptance of the offer in the fonu
te the offino o“ the Conmm

meilx&tdIy dut in on

he ehould ‘oign the
enclosod -and raport poroonally.:

iesioner(Border), Assan, Gauhati-

7 oB8o not later then fifteen days from
Uw s Rindz- oF macudot of Lhado ofior,

. He,

hiec offoxr 10' liable to

!
iy
f
t
Ei
4
i
|
§
t
5
T
%.

. ,.
RCTC A RN Y B Contd,,, 2,

~

P e e - e gt e o g o



He should bring with his the ormvinQI matriculation

rtificnte and or other certificetos in sur-ort of ago,

nduoational qualification etc, end other cextificete u*owing
dmuoilo. Ke should also sumiit tho followving dooumOnLa with
hie letier of aocectaqce.

‘ i) Certificate of cheracter wit= the form enélosed form
ftno and of the Educetional lnutitu»ion last qbtenoed or’ in ceae '

75u0h a certiflca»e gan,ot ba.obtuaired, a certiflcaLo in the oene
form from a Gaqetted officor(in both cases, duly attesiod by a
Digpriot lggisbrate),uub-DiviJional lLegiotrate or utipendiary

First Cluse leg iatreteo)

v
a .,
'
¢
¥
i

The ceruific\ @ oshould have reference

to the’ 2 yeara immediet61~ precoeain
YA URERUS A1 oY

ii) Attestation form{enclosed)duly. completod An duplicabeq”

CSHA4) A Scheduled’ Chstes/Tribes certidficate in the fonn

“" ‘
anclosed from:

a District Megistrete,Ad%ltdonal Distiiot Megistrate,’

Collector,Dsputy Com:issioner y/dditional Deputy Comniissioner,

Deputy Collsector yFirst Class Stipendiary I'agistrate, City
Iaelatrate Subwulvisional ey

zletratae not below the rani of Tirst i
'Claas Shipendipry lHagiostrate, Telula Ja

isLlate,Lxecutive
xagiotrate Extra Assigtant Caqm,

sdissioner,Chief Presldency l'agistrate,

lddltional Chief PI‘OBldoﬂC/ 14 abiutra.,e, Presidency l'agletrate,.

Ravenue offirar not below t1e runc of Tahsilder, oub~Pivi°ional
Officer of “the’ Arsa where he or his fm“ily normally resiaeo.

7 iV) 4L declﬁra“ion 1n form enclosed 1ndicr1t.inLs Whether he/hor
huuband haa riora than ono Jife living.

v) o’ obJ\ction c=rv1flcate from 1is previous eqoloyer and
Treledsa' order from His accept"n hls resisnatlon from thpu service.
Vi) Disnlacod Qergon certificate from a uazetted Dfficer

of the Contral Govt, or from

& District I'agistrate and or eligibi-~
lity certiflcate iduuad by

~h9 Govt. of indie or viLiZenJhip

Certificate as a proof of Tegistrztion ps an Indlan Ciblzen.
ey
Ly

hilg Of"er of anyvintinent

is further suojoct to hig
being found M3¢ically fit for

uovoxment gervico b/ the Civil’

Sumgoon o e Digtrict Hodjcal officer of the

qquivalant status at
wvill bo seant aftar hoe acéepts the offor
o thu offica of tho CoumiqsionaA(Bord

Guwahadl 4o whom-ho

and :f'\
T¢POT6

. - -

er), Gauhati and *WM
T otek eKing on oath of ll N ¢ :
COhﬂtLbVEiOn.of Indila, " § allegiance to he

'.-Hg.will not Lo

veid T.A, rfor Joining his dp?[intment

f . . . . . 6'7*/Y }.“ s e an A
i . )

e



e

no.wom/zu/BMB

Govte of Indie-

Mindistry of Homo Af!‘airp ‘
Office of the. Commiosionor
mongogmrh, Quwuhmti.n-TBIOO

"N\'

& D MAR \985»

! '1'
B l.- o

\ Shrd Don@ehwhnr Dnynn. Aoumn llomm’(}q %
horeby engogod egainet a oonb:mgemy poau o}"ul;ow‘iddm&"m\

4“ a,\uh Ay

in tho offico of the Oomimsionm‘f(nordor). d\‘Otiﬁ*

tindotry of Home ACTaivsy Uuwalistq st ihs &%%S{@&Hﬁ%x

"basois ¢ lu.ua/— (Rupoofs twolve ) -only por dmy‘ wiﬂu'qfﬁ‘ ut
. from tho date of roporﬁing to duties, R

¢ . a ,"‘15

| | ; 6d/mDry Joifs Dorthalury fiLy
‘ _ y S . ‘Comul.amldxwr.(ﬂordar). e

. ) \ AN
K ..:'. 1 o £ nl o

| "Dmcad,; Quwmat;&. 1th,|;”\,§*3‘$656.

OQopy forwerdod to' fe I SO P
e
(ID)o Minishry of llomo Affmirg’ ﬂlillox'x 793003.

4
' e T )
H‘._x\l‘k .-,,

R)J ' The Drawing & Dis‘buruin{; owuoer, H T
( Throe copdes for House Keep:lng/l)i.llm/badh Aembtu )d

3)s The D¢B,Psy Folice Resorve,(Home oumd), uovt;. or Am
fuvahati~f, with o roquost to releopo tho mbove nmmod "_

R ,h‘ln
personnol dmnodiately’ to oneblo him to Join :ln ‘bhi& of,{‘iooq
/({(j A'*’Ct/‘>/‘) S VIZE R LR L(QS(L&(’ QM—(‘ T -
h)e Porsonnel file ofx tho pourson %onoornod.
: ~G), Shrd Dongshiidber Doynn, MG,
e Becbion Of‘f:lo
Offioe of the Comnisniox}org'
el (}\}5’ Porder ),Guwmlmtw :

e



5

T S | = o
pq )
B )

’ Annngurq-14 @ﬁg

NO,I4Q!1(13(00)BB-CB,.

Caovernrant of India, ,
Minlatry c#£ licne hfaira,
Office ¢f the Commissioner(Border)
Bhangagarh, Guwahat{-8,

2 JUL 1986

CIFICE GRDCR

Shri Bangahidhar.Bayan‘isvheraby 2 pointed ae

peon, a Group ‘D° ponz in a temporeary casecity {n the pay

saale of %.196-3-2Q81ﬁ;0-é3~4-2?z/4 Pem. plums other
allcwances ag admiasible ag per Gentraléévognmapt rateg
WeHeFe 02-06-86 (F.N.) in tha cffice of the Comnisaloner
(Eoider), Gevernment ¢f India, Minlatxy of Héma Atfa&;n,

Guwahati until further crders.

Shri Sangahdhar Bayan has jcined in this pos¢t

cn 02-06-86 (Y.H.).

Shxi Rayan wiil draw hig next increnent on

01-06-87,

S/~ R.Xherlukhi,
Comnissicner (Border)
‘ ~ g
Memo Lic,14011,/13 (00) 86-cn. at,

1. sccounts officer, Regional pay & Accounts Office(1R),

- 5

Government of India,tinistry ©f Mcme iffairg,
Luitoo..oo.'015h111009~3. )

20 The DeD.Ce
3. Hougze Reoping/Bill/Acctts Asattg,
4. Shri Banjahishar Bavan,

5« Peracnal file.
6. Office oxder film,

3% - Illegible
hiministrative OFficer.
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Noo 14011/13(00)Bgmcn
Governmont of Indin,
Ministry of Home Alfodrs,
Uffice of the Comnisnionor(ﬂ%rdor),
Bhongngurh, Guwnhmti~5.

| 27 APR198T!
O.F F I ¢ g O R D R n |

5 T ANNIBXURE- |5
B, 7] ) e a—
O .

Fard Jun Ram Marnary, ABsem Home Guerd Farpopnel 4g
heraby aprodnted pg Poon, Group ' poaf: in m urely 1;mnporiary‘
bosin fOf N period of G(aix) months in ghe Benla o Py of ps,
750~0—T90~EB~10~9“0/- Pems plun oth&r rllovericen an admigeible
undar the cantr: 1 Governmont rules with offoct from tho dnte of
Jodning 4n the 0ffic0 of tha Commiaaionnr(ncrdmr), G2 vornment

‘of India, Hipndintry of Hoho Affndrs, Guwnhat 4 witdil further ordexrg,

~

B/ | /
(Mngor N, Dhal ) /

I)Jl.rw'otor( Gur'va') o
for. Commy nnd onar{ Bordey )/
Memo N2 14011/13(00)86w-cn dt, [

. [

Cory forwnrded tq - !

. ¢ p\
1+ Tho Aogounts Offdosr, Rogiaonn), Pey # Avvount gy offica(lﬂ), !
Govornmant of Indidn, Mindatry of Home MTotrn, Ehdllopg~i,

“s The D, D, O for int‘ornmtion.

3« The AcCOunba/Pill/Hounu koo ping rasdstant, ‘

« Shri Juo Rem Murnry, Asroam Joma Gunrd, l'bJ,j;_uo”-'l(nluca.x;‘vm', c:i.‘tky’
favohit 4-78 1007, " o

5« Tha Rogoxrvo lnnpqotor, Guuwahoty City, ror itnformmti.on and

hadesnery netion, He 4n requestad to relense Shrd ua R am /'(‘
Bk Mureari, Homo Guarcl im:nmlinlr;l_v. / :
6. Ufr46e ordnr file, _ : ’ [
. on 187
{(Mojor N, Dhrl ) ;

Dirvoc t;ar( :-’urvny') o
rar Cogund nrs:l.onor(jnorc-i', ‘
¢ .

{
Lo o
) ,)\‘ '.*\

Qo Don
Re Srrmnh
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ANNEXURE ~ 16

) b |
No, 14011/13(00)86-CB _ :

Govorument of l1ndia,
. )
Ministry of llome Affnirs, S0 o e
OLflco of tho Commissiomer(Border), 2 Uy IRIRS
i Dhungegarh, Guwahati -~ 5, {
| B . : \
| : ' (

Dutest-

\

y In continuation of temporary appointmont vide No.14011/13/
¥ (00)86-CB dt, 27-U4-B7 Shri Mun Ram Murord poon 48 ‘hereby addowed
f to continue| in temporary post of peon in the scale of pay of
g Mﬂ750—8*79OPU—]O~9hO/— pP.w, plus usual ellowances sanctioned by
g the Govermmont of India, His appointment will be subject to the
f,'following torms and conditions,

(1) Tho Fppointment is purely temporary and will bLe govermned

5

by the C,C.8, (T.C,) Rules, 1965 und is lieblo to temrmination
without assigning reosons under rules 5 4bdd,

(14) He 18 liablo to be posted/transferod to any place in
Indis or aborad on such terms and conditiona as muy be deoidod
by the Government of India. '

(1i4) He will bo Junior to the juniormost officinl sorving in
the ‘grade in he cadre of poon. In the event of separation of the
cadre he will bo junior to thoso of the cadre who wro allocated
to the offidce of tho Accountant General, fAssem,

iv) Ho will have to comply with tho requirements of -the QC.S.
Conduot)'Rulee, 1964 and the plural Marriaepge Aot, All Rules or

b

6 :

t cadres already in existence or issuod from time to time regerd-
i ing Attendance, duties, discipline conditions of service eotc,

% will autmmetically be applicable to him, ’
j

(v) He should give a declarstion of his town for .the purpose

of L,T.C, within six months frum the date of entry in to
serviceas, '

i 2, lle shiould bring with his the original matriculntion GmR
F Certificato/School-Cortificato ond or other cexrtificates in
L support of bage, educutiunal quelification etc, and other certi-

ficate showing domicile. lle should also submit the following
documonts with his lottor of anccoptnnce, C

(i) Cortiticato of charecter with the form enclosod ffom '

the Hond of tho Educhtioril Institution lmot attendad or in caso
suclh o cortificato cunnot Lo obtadned, =a cor‘tifiéuto'"in”th'o‘ same
form a gagottod officen (in both casos, duly attested by a Dist-
rict Magistraeteo), Sub-Divisional Megistrate or Stipendiary drst
class Mogistrates), Tho certificonte should huave reference to the
2 yaars lmmoediatoly preceoading,

(ii) Attoestation form (oncLosod) duly completed in duplicate,

- C/‘C\.
i . - . D \Qj
' (Maj,N.Dhal), /3/5)

L e Diroctor(survey),
e ’ Offico of the'Commiesionor(mgrder).

g

dotmr oo

3
3
BT T

| Wabe



Enale s~

Candidatas statemont and duclaration form
(1n duplicate),

Attestation forw (in duplicato).

s .
Form of Identity certificato (in duplluute).
Form of Cheractor cortificute - dp -

Form of Medical coertificete "— do -

Form of deocturatilon " e do
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No.14011/33/(00)86~cn
Government of India .
Ministry of Home Affairs
-Office of the Commnlssioner(Bordar),
_Bhongagarxh, Ouwahati*s.,

AFX PO HYTHE T

O R DUE R

ghri Sankar Basfor, a contingency staff of thig..

office 1w haroby appointment ag

Jaufaiwula, a Uroup 'D' post,
F o dna purely tewporary basgis 4n tha - aoolevoLf SRR 10+ 39200
! _AujZO-EB~232/-p.m.pluae othar allowances as'adminuible am

par Central Govermment rules with effact f:om-thu date of fﬂé

Jodniny in the office of the Ca

nnisplonex(Border), Govern—

mant of Indiua,

Ministry of lanae Nffairs,

Quwahati until fur-

ther orders,

Shri Basfor has joinéd in

the post on 23~10-86(F.N,)

9hrd Jankar Basfor,

will draw his

noxXt inaxemant

on 01-10~-87 op per rulae,

h“,m(n.xhurlmkhi)
Cmmuinaionorluqrdor).

Hemo No.14011/33/(00)86-Cn dt.
Copy tog-
The Accounts Officer, Regional Pay. & Accounts
Offico(1n), Ministry of lome Affairn, Shillong-~3,
2, Thae Drawing g Disburashing Officer.
3. Kﬁouuo ksoping/B111/Accounts Branch, ) b '
' b ' ¢ v
. . .5 A
A ! Bhri Bankur Basfor, }" TR |
v . . N v
5. Pernsonnel f£ilg, : _ B
6. Office order file,
o . . I
] TN
- &,(,/ . _/'
LA Feinly
A , (RLKD 447
'<\%/’(V'L P Adidnigtrative QFficur.
;\1/ ’ s - f{\( ' 3 - .
L’\ A oy ) / 1, lte.y, ,;//,,”-,‘
as. K/ \/ \"__\_(f:‘b'uu/

oo0o0
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' N0.14029/1(00)86-CBH y;é .
N Government of India : Ay
™, Ministcy of Howme Affairs S i
oo Office of the Commiqqtonpi(nwrdor) : o
. \’\ Bhongagarh, Guwahati . '
ST ROV

]

i
APPOINTMENT ORDER ]

Shri Nayan-sihgh; Assam Home Guard personnel is
hereby appointed as Chowkidar Group 'D'_Post‘in a purely '
temporary basls for a period of 6(six) months in the scale

of pay Rs.750-8-790-EB-10~940/~p.m. plus other allowances,

as admissible under the Central deernment Rules with effw

ect from the date of joining 1n the office of tHe Commilssioener

4 (Border), dvernment of India, Ministry of tiome affalrs,
{ S -
Buwahatl until further orders.
His pay will be fixed in accordence with the Rules.
I~
| | R §7/
! ~ (Major N. Dhgl) Vo
') - oY - fi . o /
‘ _ survey Officer. .
1 Ffor Comnissioner (Border)
. N "'
! v
" Memo No.14029/1(00)86-Cl dt. o
| Copy toi- ; 'i.:--:.:.../
- - y e / RN
b 1. The Accounts Officer, Regional Pay & Accounts, q°
C . Office(IB), Government of India, Minis Yrﬁgj W/~‘
i Home Affairs, Shillong-3. /,;,_"\-‘,'5,” ,’,*T.I. KA
27 The Drawing and Disbursing OfL Lcnr 'f?Oi" information-'
/ 3. Accounts/House Keeping/D*ll Aqsietant..'f‘ ‘ ?
' v L : :
. 1. Shri Nayan Singh. ﬁjf oo . &
/ J !
5. The Reserve InePector, Guwahati City, Guwahati A
‘ " for information and necessary action please. ﬂ
[N / . \ . '{
\ \\/6; . Spa e CﬁPY‘ ‘(; .\.‘I

. “(M.Bordolo
> . Section Officer. ‘jg. -

’ - - A | o

e . (XQ@!:(?\)\& o

©
25

L o0o



. . ' ('»".-_
Ho.14”7“/3i90)86-CE ‘ | §ﬁ_,~a
Pfovernmant of Inal: e \

Ministry of tiome Affalrs S

vffice of tho Comrinoioner (Jorder)
ashan-jagarh cuwahati-=5.

orrlcc. QiDL 8
PDtde /{-/o - 2N

shri Nayan tabu sinygh, Chowkidar {41 hareby promoted
co officiate as L.D.C. in tha Scale of bay of #.3050<75=
3950=80-4530/~ P.M. plus other allowances as admispible
" ap per Centrel uovarnmant Rules WeCefle 16-10-2001 tomporarily

and until furthar OrdcL.

lle will be on probation for two yoaxs from tha: date

of hie promotion.

on hls promotion, he 1 roaquired to crercise o'pt‘:}.'on.'
1f any, in the matter pf firation of Fay within one month
tu terms of Ge.I.D No.16 below ER 22(1)(8)(1).

'mic tomporary i.\p;)dirltﬂr?l\: will ;\ot bastow any claim’,
for reqular appointment an! sarvica rendersad on temporary
pasis in tha graie of . L.leCe Will not maks the incumbent
aligitle to any of the banefits fron regulnr appointment

0f parson in the sane Jrada.

Devutky Commi ssjonex (Borda;)_. N

vemo Ho.11029/3(QO)UG~C3. “’ ntdqi'lé—/v»'Lvﬂ

cony tézo ) ; ‘

1. [ha 3r. Accounts Of ficar, laylonal pay .and Accounts
Offi(:c(IB), GOVEe. Of ln«'lid’ I"’\.l‘.l\._" .JJhllang.

2. liie vesk efficex (ur), Anainrtry of llom2 nffairs,
north lock, e velhi=le

3, Accounts WeC tiona
4

-4 ayan Jabu f.xlll’,}ho

[V}

paraonal £ile of onrd 1eile sinatie

Go DFfLch CODYe

o
Lol

Lapintlatrotive 01 oeke

I, A
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AR T N gy GSC7

r,“ﬁfng"? Miniotry ef Heme Affairs - : .
1”19 "0fficeo ef the Conudﬁaioner.(nordor)

.+ 3904=10--400/~ P,H, plus. ebhor allewances: 88 ndmiaqiblo

|
i
. !
i for recular appoinﬁmunt end. the serviceg' rendored on: ndhoo }
;£t4~ eligible to any of the henefits thnt: resulta. irom xeaulnr“,

LOVernmont of ndin

gk, oo

/.‘/ ' .Dhongagarh, Guyahati~781005

;'u\ .
u‘ f ) \1 ' "‘ .\-._ . . 8
! '."'I‘. ‘ v o St . . .
. 4 : : . .
Ne.'13012/2s/85-CB/ Datdd Guwnhmbi,-tpg 5?3-85ﬁ
A LEFIOE ORDEW, LU R T
L, X Lo i

.+ Bhrd anosh Chamdra nnimhri 1s hmroby appointod '

Comporarily and puraly on adiec. bmaiu.aa 8 'Driver dm'.the '
, - 80ale of pay of b.260-6-290~-EB--6—-326-~8~~366~~EB-~8-.
pox Contral rules foxr .m: peried of ‘h5 days w, e, £4' 1mIud’ tg: 1
14ulaB’ oxr t11l the'pest: is, if4lled up .on recommendntion of
tho'seleotion Doard vhiohever 1is ourljar.A 2:u§ﬂ5.~.nuﬂi“ ,

- ‘; . o f,-' 5} " ""'. L A . N
[X] .‘ a . Ve voed . 3 e - ’

” The nd-hoo uppointmont w11 not bcntow anyaolnim

. basis in the' grade -ef driver will: mot: make ‘the: inOumbanb,

appoiuﬁmont of n porson: in tho same grnde.#

, ": "l : ‘, . =
e, N »
‘ ; (‘ "y ,"-.~ g ' g l'rl'“,]‘
C e . . T SRE B Ty
' ' . ‘ " . o Sd/m Dr. \J.Ks B‘\I“bha]tur' ; "L.J
o ", e ' Commiqoiongr,(Dordor)dﬁj‘ B
' g : i T oo "~'.‘
Moemo,No, 13012/9‘0/85-(313/5 ' Dnted Gm{nhul,:l... tho 5"31-85.
. .. CE . s : N |
Copy forwmrdod hog-, . ;} !
s 'Q e M i ‘ ;‘ RLAEN
1). The Aooounts Officoé, Regiougl pdy Aud A°°°qﬁt9.ﬂ;¢,
0ffice, Ministxy. of ubma Affaira, Shillong—793003. PRI
. ‘_ ! Mool j ! . . ‘:
2). . Tho Drawing & Dicburei OfinQr' (Throgu oopiﬁg i ‘., !
. g for House Koopimg/nillzipaﬁﬁ Aggtt ). ¥ ey
¢ _, ,‘ ‘ ;. o E e
4 . I ‘,'. SEhe :\ : LA ,"_;A'
‘B)J‘ Bhri Rameah Chnndrnlnuimnri .fﬁ'ﬂ.fquTHA”“ﬁ':'er
) " ' R N " : W ' ,‘; “"
l’ - 1""\
r e i

Offic of bho Conmxiﬂmir:nar. (Borderj
EY auwahnhi~731005

b . . .
§7 . Sl
- ’ . .- . } o j
. 4 © !
. ‘ e \
¢ . < . :
. , , l}
. ™ )
‘e

. .-""
. . . . . ! ‘.
. . X ' adimagin: 't v . S
' ‘ : T  ormee < - e a8 A Rtk bainh s
- e - . e
- R . —
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. ’ . : lh
gﬁ:t. . . : B
No.14011/12/(00) 90-CE R vgl @
GOVERNMENT. OF - INDIA

MINISTRY OF HOME AFFAING ~ .

1 SR ' OFFICE b?'THEjCQMMISSIONER(BORDER) '

fﬁ; I BIIONGAGARH, GUWAIIANTI-5, :

OFFICE y» ORDER

[

In continuation of this

\ office order No.14011/12/(00) -
™ 90-CP dated 21
X

03-2001'the term of tempo
. i respect of the following employees in th
o Commissioner(aordér)M.H.A.

further period and continue

rary appointment in
e office of  the
Guwahati 1s hereby extended for a
upto 31-03-2007, '

Shri Krishna Kanta Roy, u.D,cC,
2. Shri Jatin chandra Das, L.D.c,"

Shri Nripen Kakati, L,p.c,

. 4. shri Ramesh cChandra Sarma, L.D,C,

Cawnissionex(??;dgr) (Bodhrw

. . - ) i Guw ol |Hd5l,

Memo No.14011/12/(00)90-cp, Dt '“3'*4m39$4“*b"" “htn

Copy tos- : Guwahatie 1Ry (K)
1. The Senior Acc

ounts Officer, Regional pay and o )
Accounts Office(1B), Govt. of India, M.H,A, Shillong,

2. Accounts section.

‘3. Person concernad ............;...KPebsonal file.
4. Desk Officer (pBF) M.H.A,

North Block, New-Delh{-110001,
///5. Off {ice copy.

1

0 it
1w
- Saiglavdl
Administrative Officer,

i Aﬁnluwluu»?!ﬂww~.“.v
4‘; S of 18 Commusi-wer (Bordery |
zz | Guwabati—~8. \

o T e
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PARTICULARS OF TEMPORARY STAFF OF THE OFPICE OF THE COMMISSIONER

e

A

{BORDER), MINIDTRY OF HQME AFFAIRS, BHANGAGARH _ GUWAHATI-5S. ;j
Sl,|Name & Designation Date of birth as |Guglification acaaemlc/ Date from which| Date from which fWhether recruited{Caste b
per service book.}Technical. in continuous | working in pre- [through Employ- N
‘ : @Govt. Service. sent grade, ment Exch./SSC. -
2 ' ‘ 3 ' 4 -5 6 . 7 8 .
shri K.K.Roy, UDC, 11l-12-.59, jMatriculate with typ- 30,03.85 as 02.06,86 as  [Employment EXch- |General
: | ing work both English [L.D.C. v.D.C. ange/DPC. a
- and Hindi. - S )
. {Shri J.C.Das, UOC, ZI-T0=58. Matriculate with typ- 20-01=85 as 0Z~-06-86 as gmployment BXch- S/C
i ' ing work in{(Bnglish). Peon, DCc,., ubC, wef. Rnge/DPC, ; '
) - ) ) 16,10,2001.,
3] Shrl N.Kakoti, 1LOCT, 01=02=65, Matriculate with typ- — : ,
‘ . ing work in (Bnglish). '16~10-84 as 02-06-86 as ~do- General.
: Peon. L.D.C, .
4.|Shri "N.B.singh, LDC.] 15-03-63. InitiaTly upto IX and | 24-11-88 as L.D.C. with eff |Ex-Home Quard. B.C.
: _ ' subsequently P.U. pa- Chowkidar. ect from 16,10,.~
‘ ! : ssed, read B.A. - 2001,
S.|shri R.C.Daimary, 01-06-66. tRead upto Class-ixX. 01-03-85. 01-03-85, Employment S/T
Driver, - : : Exchange. - ;
6.{Shri M.C.Dag,Dattry} 28-02-56, Read upto Class-VIII. 01-10-84 as 01-03-85 as }] -do- General, .
: ' : v 4 ' Peon, Daftry. . : R
7.{Shri B.K.Boro, Peon.] 01-01-62. Read upto Class-VIII. 02-01=-85." 02-~01-85. ~dOo= S/T
8.(Shri N.N,Sarma, Peon} 01-09-59, Read upto Class~X. 22=05-86. 22~05-86. =dO=- {General.
" 9.{Shri B.Bayan, Peon. 24-10-59. Read upto Class-V. . 02-06-86. 02~08-86, - Ex-Home Guard., General, :j
10,{shri P.R.Murari,Peon| 30-03-65. Read upto Class-VIII. |28-04-87. 28-04-87. . =30~ General."'?ﬁ
11.|shri S.Basfor, sSafai} 01-01-63. Not indicated. 23-10-86. 23-10-66. { Through daily - 8/¢ L
wala, ' . ¢ - : S wages. o T

-{.P.P.Choudhury.)

iy

Section Officer(Desk).

St e n e s ittt e amama

e WA i e
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IN‘FHE CENTRA ; ADMINISTRATIVE TRIBUNAL -
}

guyahati Dench '
- ———=-~GUWAHATI BENCH AT GUWAHATI a 30
0.ANO. 298/2002 &

. Shri Krishna Kanta Roy & Others - .......... Applicants

VS.

&
L
| Union of India & Others | e Respondents ' % |
(A rejoinder filed by the applicants against the writfen statement of the §
respondents Nos. 1,2,3 and 4) \ ig’%
- The re-joinder of the apphcants is as follows:
1. That a copy of the written statement filed by the respondents has
been served on the applicants. The applicénts have gone through
- ~ the same and understood the contents thereof.
2..  That save and except whatever have been specifically admitted in
this re-joinder, the other statements made in’the written statement
- filed by the fespondents have been deemed to be denied by the
applicants.
3. That with regard to the statements made in pa.ragra'ph 3 of the

\ ' \ written statement, such as - that the office is a temporary one and

as such all the posts are manned by deputationists from other




‘up of the office through employment office, Guwahati, are not fully

|k
w‘*\ .

offices except for 15 Nos. of Group ‘C’ and Group ‘D’ who were g

P

directly recruited on purely temporary basis at the time of setting

true and as such the applicants denied them to the extent of the

-

incorrect part of it. The applicants with a view to giving a correct

VpMnr. Kl

position of the matter beg to reiterate and re-affirm the statements .

Store.

made in para 6 of the application.

It is also pertinent to mention that the Central Civil Services
(Terhporary Services) Rules, 1965 does not apply in the instant:
case.

That \;vith regard to the statements made in para 4 to the written
statement, the appliéants beg to strongly deny ‘Fhose statements and-
reiterate and re-affirm the statements made by the applicants in the
iﬁstant original application.

That with regard to the statements made in para 5 of the written
statement, that makes a teference to paras 4,5,6(i) and é(ii) of the
application, the applicants beg to states that those are based on
statutory provisions.

'That with regard to the statements made in para 6 of the written
jstafemegt, the applicants beg to deny them and reiterating and re-

affirming the statements made in para 6(iii) of the application. The




- . - Y R \&g

P

applicants further beg to state that the works relate to the Indo-
Bangladesh border road and fence construction and also its
maintenance which is a continuous process. As such the

N
Government of India, with a view to depriving the applicant from | §
their bonafide claim, have béen faking resort to year to year ‘ |
extension method. The rﬁalaﬁde ihten}ion of the respondents is §
-qujté clear from the above. |

7. That with regard to the statements made in para 7 of the Writteﬁ
statement, which makes a réferencc_-': to para 6(iv) of the application,
the applicants beg to state that those are based on‘ofﬁcial records. |

8. That with regard to the statements.made in para 8- of the written

- statement, the applicants beg to deny them and reiterate and re-

affirm the statements made in para 6(v) of the application. -

9. That with regard to the statements made in para 9 of the written
statement; the applicants beg to deny them and further reiterate and
‘re-afﬁrm. the statements made in para 6(vi) and 6(xvi) of the
gpplication. Further, the applicants beg to submit -tﬁat the doctrine -
of legitimate expectancy wiﬁ squarely be applicable in the instant
case and the respondents can not avoid their responsibility by

~ merely saying that the entire arrangement is temporary and as such

the services of the applicants may be terminated at any time. It may



10.

11.

\né
\

be mentioned that the applicants have already contributed their

- valuable part of the life in rendering sincere service with the hope

of regularization and the security of livelihood.
That with regard to the statements made in para 10 of the written
statement, the applicants beg to deny them and reiterate and re-

affirm the statements made in para 6(xvii) of the application.. The

~ applicant further beg to submit that the Indo-Bangladesh border

road and fencing construction works is carﬁed out in compliance to
the provisions of the historic Assam Accord of 1985. Therefore, it
can not be equated with the fencing/road project on Indo-Pak
border. Moreover, the work is of permanent nature for which the °
reép'ondents have to exteﬁd the period time and again. The
tripartite talks between the Govt. of India, the state of Assam and -
tﬁe All Assam Students Union have been continually held
pertaining to the road and fencing constructi(;n of Indo-Bangla
Border with the view to checking the threat to the security of the
countfy. ’ |
That with regard to the statements made in para 11 6f the writfen

statement, the applicants deny them and reiterate and re-affairm the

statements made in paras 6(xviii) to 6(xxvi) of the abplicatiori. The

applicants further beg to state that if at all, for any reason the
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12.

13.

AL

respdndents decide to close down the office of the Commissioner
(Border), they can not evade the respons1b111ty of regularizing the
services of the applicants in some other establishments with all
consequent1al benefits, which is normally done in number of cases.
That with regard to the statements made in paras 12 and 13 of the
wrltten statement, the applicants beg to deny them and reiterate and
re-affirm the statements made in paras 6(vii) to 6(xiii) of the

application. The applicants further beg to reiterate and re-affirm

 the statements made in para 6(xxi) of the applicafion. The

applicanfs beg to state that the CCS(TS) Rules 1965 ddes not apply
in the instant case. |

That witﬁ regard to the statements made in para 14 of the written
statement, the applicants categorically deny them and beg to
reiterate ?md re-affirm the statements made in paras 7(a) to- (e) and
8 of the application. .The applicants further beg to state that they
are 'riot work charged employees as alleged by the respondents.
After rendering 16 to 18 years o‘f continuous service, with
consgquential benefits including the promotional benefits provided

by the respondents, the applicants can not be termed as work

. chafged employees. In this regard the applicants beg to reiterate

the statements made in para 6(xxi) of the application, whereby it is
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clear that 6 Nos. of directly recrulted Grade ‘D’ staffwére declared

surplus and their names were forwarded to the surplus céTI“’“ fTFT
Ministry of Labour, Government of India and accordmgly they
were employed in the C.P.W.D. and presently they are serving in -
Guwahat1 As such the apphcants have far better claim than to

those 6 Nos. of Grade ‘D’ staff , who were originally recruited

. direetly in the quality control cell under the office of the

Commissioner(Border)

The applicants are entitled to all the reliefs sought for in the

- application and the demand of the respondents that the application

- be dismissed with court has no legal basis.

That with regard to the statements made in para 15 of the written
statement, the applicants deny them and Beg to submit that. the
“Grounds” in para I to V of the application are good grounds and
are based on facts and law and the deman;i of the respondente that
the application 1s liable to be dismissed, is illegal.

That with regard to the statements made in para 16 of the written

statement, the applicants beg to submit that the prayers made to the

‘ Hon’ble Triburial in paras 9,10,and 11 for granting appropriate

remedy as the Hon’ble Tribunal may deem fit and proper on the
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~ above facts and circumstances of the matter, are genuinely made by
the applicants to the Hon’ble Tribunal.
It is therefore, prayed that your Lordship would
graciously be pleased to hegr the parties and after
perusing the records7 further be pleased to allow the
sinstant .application, granting the due reliefs to the
ai)piicants. |

And for this the applicants, as in duty bound, shall ever pray.

VERIFICATION

I Shri Krishna Kanta Roy, son of late Priya Natﬁ Roy |
aged about .41 years, resideht 6f Pénjabari, P.O.
Panjébari 1n fhe district of Kamrup, Assa-m, ﬂdo»'hereby
verify that. the statements. made in ﬁaragraﬁhs
'%AQ&C, are true to my knowledge and thése
, _made in paragraphs? igﬂ %5 12,03 are true to my
information derived from records and the rest are my
humble submissiéﬁn before this Hon’ble Tribunal and I

signed this verification on this....29./%.. . Day of

%Wu@

(Signature)

May, 2003 at Guwabhati.



